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 LOK  SABHA  DEBATES

 LOK  SABHA

 Thursday  May  ae  1978/Vatsakha
 2,  3900  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  SPEAKER  in  the  Chav]
 PAPERS  LAID  ON  THE  TABLE

 (CERTIFND  ACCOUNTS  OF  INDIAN  SCHOOL
 OF  MINES,  DHANBAD  FOR  1975-76

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER)  I  beg  to  lay  on  the  Table  a
 copy  of  the  Certified  Accounts
 (Hindi**  version)  of  the  Indian
 Schoo)  of  Mines  Dhanbad,  for  the
 year  1975-76  and  the  Audit  Report
 thereon  [Placed  का  Library  See  No
 LT.-2295/78  ]
 Ursan  Land  (CEILING  AND  ReGui4-

 TION)  (4TH  AMpT)  RULES  1979

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  RAM  KIN-
 KAR)  I  beg  to  lay  on  the  Table  a
 copy  of  the  Urban  Land  (Ceiling  and
 Regulation)  (Fourth  Amenément)
 Rules,  978  (Hind:  ang  English  ver-
 sions)  published  in  Notification  No
 GSR  57!  mm  Gazette  of  India  dated
 the  29th  April,  978  under  sub-sec-
 tion  (3)  of  section  46  of  the  Urban
 Land  (Cethng  and  Regulation)  Act
 976  together  with  an  explanatory
 memorandum  [Placeq  im  Library
 See  No  LT-2206/78  ]

 SEconD  REPORT  OF  JAGMOHAN  ReEDDY
 CoMML:SI0N  WITH  GOVERNMENT
 MEMO  AND  STALEMENT  FOR  NOT  LAYING

 HINDI  VERSION  OF  THE  REPORT

 HE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL)
 On  behal¢  of  Shri  S  D  Patil,  I  beg
 to  lay  on  the  Table

 ()  A  copy  each  of  the  following
 papers  sub-section  (4)  of  section  3
 of  the  Commissions  of  Inquiry  Act,
 952

 re)  Second  Report  dateq  the
 23rq  March,  978  of  the  P  Jagan-
 mohan  Reddy  Commission  of
 Inquiry  set  up  to  inquire  into  cer-
 tain  allegations  against  Shri  Bans;
 Tal,  for  Ex-Chief  Mimster  of
 Harvana  and  Ex  Union  Defence
 Minister

 (a)  Memorandum  (Hind:  and
 English  versions)  of  the  Action
 taken  by  the  Centra]  Government
 on  the  above  Report

 (2)  A  glatement  (Hind:  ang  Eng-
 lish  versions)  explaining  reasons
 for  not  laying  simultaneously  the
 Hind,  version  of  the  Report  men-
 tioned  at  (l)  a)  above  [Placed
 tm  Library  See  No  LT-2297/78]

 STATEMENTS  SHOWING  ACTION  TAKEN  ON
 ASSURANCES  PROMISE  ETC  GIVEN  DUR-
 INC  VARIOUS  SESSIONS  OF  LOK  SABHA

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (SHRI

 “*English  version  of  the  Accounts  and  the  Audit  Report  was  laid  on  the  Table
 on  the  8th,  May,  978



 3  Papers  Lad

 LARANG  SAI):  I  beg  to  lay  on  the
 ‘Table—

 (l)  The  following  statements
 (Hind:  and  Enghsh  versions)  show-
 ing  the  action  by  the  Government
 on  vaTlous  assurances,  promises  and
 undertakings  given  by  the  Ministers
 during  the  varioug  sessions  of  Lok
 Sabha

 a)  Statement  No  |
 XXIX-Tenth

 Sessron,  974  |
 (n)  Statement  No

 | XXI-Twelth  |  Fitth  Lok
 Session,  974

 |  Subha
 (in)  Statement  No

 IX-Severteenth
 Session,  976  J

 iv)  Statement  No
 Session,  977

 (v)  Statement  No
 Session  977

 (vi)  Statement  No
 Session,  977
 (vu)  Statement  No

 Session,  978

 Vi-Tirst

 IX-Second

 V-Third

 Ii-Fourth

 (2)  A  statement  (Hind:  and  Eng-
 lish  versions  showimg  reasons  for
 delay  in  the  Implementation  Reports
 [Placed  in  Library,  See  No  LT-2298/

 78}

 EMPLOYEES’  P  F  (AmprT  )  SCHEME,  978
 SHRI  LARANG  SAI  On  behalf  of

 Shr,  Dr  Ram  Kuirpa)  Sinha,  I  beg  to
 lay  on  the  Table  a  copy  of  the
 Employees’  provident  Funds  (Amend-
 ment)  Scheme,  978  (Hind:  and  English
 versions)  published  in  Notification  No
 GSR_  602  in  Gazette  of  India  dated
 the  6th  May,  978  under  sub-section
 (2)  of  section  7  of  the  Employees’  Pro-
 vident  Funds  ang  Miscellaneous  Pro-
 visions  Act  952  [Placed  का  Library
 See  No  LT-2299/78]

 NorrercArton  UNDER  CENTRAL  EXcist
 Rouuss,  944

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  ZUL-
 FIQUARULLABR)  I  beg  to  lay  on

 MAY  I,  978  Rly.  Convention  Comm.  Report  4

 the  Table  a  copy  of  Notification  No.
 GSR  278(E)  (Hind:  and  English  ver-
 sions)  published  in  Gazette  of  India
 dated  the  8th  May  1978,  issued  under
 the  Central  Excise  Rules,  944
 [Placed  क  Library  See  No  LT-2300/
 78)

 COMMITTEE  ON  PETITIONS

 Q)  MINutrs

 श्री  हरि  जविष्ण  कामत  (होशगाबाइ)  मैं  छठी
 लाक  सभा  की  याचिका  समिति  बा  पद्थहवा  से
 'छब्बीसवी  बैबा  वे  वायेवाही  साराश  सभा  पटल
 पर  रखता  है  |

 (i)  Fourrt  Rrrori

 sit  हरि  विष्णु  काभल  मैं  छटी  लाक  सभा  की
 यात्रिका  समिति  का  चतुथ  प्रतिवदन  प्रस्तत  करत

 COMMITTFE  ON  PAPERS  LAID  ON
 THE  TABLE

 Sixt  Rerort

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar)  Sir  I  beg  to  present
 the  Sixth  Report  of  the  Committee  on
 Papers  Laid  on  the  Table

 RAILWAY  CONVENTION  COM-
 MITTEE

 Trap  RivortT

 SHRI  KRISHAN  KANT  (Chandi-
 garh)  I  beg  to  present  the  Third
 Report  of  the  Railway  Convention
 Committee  on  Action  Taken  by  Gov-
 ‘ernment  on  the  recommendations  con-
 itained  in  their  Ninth  Report,  973  on
 “Social  Burdens  on  Indian  Railways”

 ध
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 COMMITTEE  ON  SUBORDINATE
 LEGISLATION
 NintH  REPORT

 बुमारी  मणि  बेन  बल्लल  भाई  पटेल  :(मेहसाना)
 अध्यक्ष  महांदय,  में  भ्रध्लीनस्थ  विधान  सम्बन्धी
 समिति  का  नौवा  प्रतिब्रेदन  प्रस्तुत  करती  हू

 MR  SPEAKER:  Shri  P.  K.  Deo  to
 present  a  petition  —He  is  not  there.

 COMMITTEE  OF  PRIVILEGES

 EXTCcNSION  OF  TIML  FOR  PRESENTATION
 OF  REPORT  ON  THE  QUESTION  OF  PRIVILEGE
 AGAINST  S@rrmatti  INDIRA  GANDHI  AND

 OTHERS  a

 SHRI  HITENDRA  DESAI  (Godhra):
 I  move  the  following: —

 “That  this  House  do  extend  by  six
 months  the  time  for  presentation  of
 the  Report  of  the  Commitee  of
 Privileges  on  the  question  of  prtivi-
 leges  against  Shrimatj  Indira
 Gandhi  and  others  for  alleged
 obstruction,  intimidation  ang  harass-
 ment  of  certain  officials  who  were
 collating  information  for  aswers  to
 certain  questions  in  Lok  Sabha  on
 Maruti  Ltd.”

 MR,  SPEAKER:  Is  it  the  pleasure
 of  the  House  to  extend  the  time?

 SHRI  KANWARLAL  GUPTA  (Delhi
 Sader):  Sir,  this  is  a  very  important
 thing.  To  permit  another  six  months*
 time  is  not  reasonable.  I  do  not  know
 why  the  hon.  Member  hag  not  ex-
 plained  as  to  why  he  wants  six  months
 more,  He  must  give  the  reasons.  There
 must  be  some  :ea.ons  for  the  extension
 of  time  by  six  months  This  is  a
 serious  matter.  I  think  the  feelings  of
 the  House  are  that  the  privilege  case
 €gainst  Mrs.  Gandhi  should  be  settled
 this  way  or  that  way  so  that  the  House
 may  take  any  action  on  that.  This  is
 very  urgent.  I  think  when  I  say  this
 I  represent  the  voice  of  the  House.

 SEVERAL  HON.  MEMBERS.  Yes,
 yes.

 Privileges  Comm.  VAISAKHA  2i,  900  (SAKA)—Extension  of  time  6
 for  Report

 SHRI  KANWAR  LAL  GUPTA:  So,
 Sir,  may  I  request  you  not  to  adopt
 this  motion?

 SHRI  SAMAR  GUHA  (Contai):  Sir,
 I  have  to  give  my  explanation.  The
 matter  is  nO,  so  simple  as  we  want  it
 to  be.  Certainly  it  would  be  possible
 for  us  to  place  the  report.of  the  Com-
 mittee  without  going  into  the  merit  of
 it.  You  should  remember  that  this
 Committee  of  Privileges  had  to  deal
 in  this  matter  not  only  with  Mrs.
 Gandh:  but  several  others.  To  finish
 the  whole  work  it  required  the  whole
 of  February  and  even  part  of  March;
 when  Lok  Sabha  resumed  we  had  a
 lot  of  meetings  We  could  giart  the
 work  only  when  the  budget  session
 started  Even  then  we  had  9  sittings.
 We  had  examined  9  witnesses.  We
 have  still  many  more  witnesses  to
 examine.  I  can  assure  the  House  that
 considering  the  merits  of  the  case,
 there  should  not  be—I  should  not  use
 that  word—impatience  of  any  kind  or
 an  iota  of  injustice  done.

 By  this  time  we  have  voluminous
 documents  consisting  of  aout  1,000
 pages  and  we  have  to  go  through  them
 We  have  to  be  positive  in  regard  to
 our  findings  That  takes  time.  During
 the  session  |  repeat  that  we  have
 had  49  sittings.  And  we  have  to  ex-
 amine  many  more  documents  and
 many  more  witnesses.  And  some  of
 the  witnesses  have  to  be  re-examined
 so  that  justice  is  done  to  all  concerned.
 For  that  reason,  this  extension  of  six
 month,  It  goes  not  mean  that  we  shall
 take  six  month’s  time.

 SHRI  KANWAR  LAL  GUPTA:  Why
 not  you  give  in  next  session?

 SHRi  SAMAR  GUHA:  No.  We  shall
 try  our  best  ag  we  are  trying.  An
 exigency  may  develop  and  that  is
 why  we  had  asked  for  six  months’
 time.  It  does  not  mean  that  we  shall
 not  try  to  finish  it  before  that  We
 will  try  to  finish  it  before  that.

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  Mr.  Speaker,  Sir.  I

 am  sorry  to  say  my  hon.  colleague’s
 plea  ig  unconvincing.
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 MR,  SPEAKER:
 debate.

 SHRI  HARI  VISHNU  KAMATH:  I
 suggest  that  the  time  be  extended  only
 upto  the  Jast  day  of  the  first  week  of
 the  next  session.  That  is  the  time,  we

 pie
 prepared  to  give.  Not  more  than

 at.

 MR.  SPEAKER:  Mr.  Kamath,  in
 these  matters,  they  have  been  doing  a
 very  good  work.  I  have  gone  through
 their  proceedings.  They  have  done
 their  best.  It  is  not  qa  question  of
 delaying  it.

 SHRI  HARI  VISHNU  KAMATH;  If
 they  are  80  g00d  and  efficient,  they  can
 report  by  the  first  week  of  the  next
 session.

 This  is  not  a

 MR.  SPEAKER:  At  the  same  time,
 if  the  House  pleases,  they  must  be
 given  at  least  four  months’  time.  They
 must  have  some  holidays  also.

 SHRI  HARI  VISHNU  KAMATH:
 Three  months’  months’  holidays.
 MR.  SPEAKER  |  think  four  month's
 time  will  be  sufficient.

 SEVERAL  HON.  MEMBERS:  Yes,
 yes.

 SHRi  SAMAR  GUHA:  If  it  so
 happens,  we  shall  be  able  to  submit  it
 before  that.  There  may  be  certain
 exigencies.  Because  of  that  we  had
 asked  for  six  month's  time.

 MR.  SPEAKER:  The  question  is:
 “That  this  House  do  extend  by

 four  months  the  time  for  presenta-
 tion  of  the  Report  of  the  Committee
 of  Privileges  on  the  question  of
 privilege  against  Shrimati  Indira
 Gandhi  ang  others  for  alleged
 obstruction,  intimidation  and  harass-
 ment  of  certain  officials  who  were
 collecting  information  for  answers  to
 certain  questions  in  Lok  Sabha  on
 Maruti  Ltd.”

 The  motion  was  adopted.
 MR.  SPEAKER:  Now  we  go  to

 legislative  work.

 for  Report
 11.07  hrs.

 FINANCE  BILL,  978
 AMENDMENT  RECOMMENDED  BY  RAJYA

 Sasya

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  Sir,  I  beg  to
 move:

 “(i)  that  the  following  amendment
 recommended  by  Rajya  Sabha  in  the
 Bill  to  give  effect  to  the  financial  pro-
 posals  of  the  Central  Government  for
 the  financial  year  1978-78,  by  taken
 into  consideration:

 Amendment
 Clause  36

 That  at  page  3],  lines  l  to  6  be
 deleted.

 (ii)  that  ९  recommendation
 made  by  Rajya  Sabha  be  rejected.”

 May  I  point  out  to  the  Hon'ble  Mem-
 bers  of  this  House  that  the  suggestion
 underlying  the  amendment  to  the  Bill
 which  the  Rajya  Sabha  has  recom-
 mended  to  us  for  consideration  js  by
 no  means  new.  Hon'ble  Members  will
 recall  that  similar  amendments  were
 moved  in  this  very  House  छ  the  time
 of  the  clause  by  clause  consideration
 of  the  Bill.  These  amendments  were
 extensively  discussed  and,  after  due
 consideration,  this  Hon'ble  House  re-
 jected  the  amendments  and  passed  the
 Finance  Bill,  Although  jt  may  not,
 therefore.  be  necessary  for  me  to  offer
 any  detaileg  comments  on  the  purport
 and  effect  of  the  amendment  recom-
 mendeq  by  the  Rajya  Sabba,  I  shull
 briefly  touch  upon  them,

 The  amendment  seeks  to  withdraw
 the  Central  Excise  duties  on  “Coal”
 (excluding  lignite)  and  “Coke  not

 elsewhere  specified”  and  “Electricity”.
 In  my  Budget  speech  as  well  as  in  my
 subsequent  remarks  in  reply  to  the
 debates  in  this  House  I  had  fully  spelt
 out  the  circumstances  in  which  I  hat
 to  impose  new  Central  Excise  levies
 on  coal  and  electricity.  Briefly
 stated.  the  circumstances  are  that  this
 Government  have  invested  and  wilt
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 continue  to  invest  massive  resources
 for  the  development  of  coal  industry
 and  power  geneneration.  In  respect  of
 e0al,  about  Rs.  750  crores  have  been
 invested  after  nationalisation  of  the
 coal  mines  and  a_  sum  of  about
 Rs,  1,650  crores  is  proposed  to  be  in-
 vested  in  the  Five  Year  Plan
 (978—83).  In  the  power  sector,  the
 outlay  in  the  current  financial  year
 will  be  over  Rs.  2200  crores.  Having
 regard  to  these  massive  investments,
 it  was  considered  that  it  would  be
 proper  that  the  beneficiaries  of  these
 investments  should  contribute,  in  a
 small  measure,  to  the  national  exche-
 quer  hy  way  of  Central  Excise  dutv.
 The  excise  duty  on  coal  is  of  a  nom...
 nal  order  namely,  Rs.  5  per  tonne  on
 non-coking  coa]  which  constitutes
 roughly  3/4th  of  the  total  coal  produc-
 tion  in  the  country  and  Rs  7  per  tonne
 on  coking  coal  The  levy  on  electrici-
 ty  is  only  2  paise  per  Kw  The  base
 for  these  two  levies  is  wide-spread
 that  I  do  not  expect  that  the  impact  of
 these  levies  on  individual  items  will
 be  more  than  marginal  In  respect  of
 coal,  I  have  already  exempted  |  per
 cent  of  the  coal  produced  and  cleared
 from  the  mines,  in  consideration  of  the
 fact  that  some  coal  is  ahsorbed  om
 auxiliary  consumption  in  the  collicries.
 In  respect  of  electricity,  I  have  ex-
 empted  completely  electricity  used  in
 auxihary  plants  for  the  purpose  of
 generating  clectricity.  I  have  also
 exempted  clectricity  generated  by
 industrial  units  and  other  establish-
 ments  for  their  own  captive  consum
 ption.  I  have  also  given  a  uniform
 reduction  of  0  per  cent  of  the  duty
 payable  on  the  current  generated,  afte.
 deducting  the  auxiliary  consumption,
 thus  restricting  the  levy  to  90  per  cent.
 More  important  than  these  exemptions,
 I  have  exempted  completely  electricity
 which  is  supplied  by  the  State  Electri-
 city  Boards  and  others  at  their  agri-
 cultural  tariffs  for  use  for  agricultural
 purposes.  I  had  also  indicated  in  my
 speech  in  this  House  on  the  27th
 April,  978  that  I  propose  to  consider,
 m  consultation  with  the  concerned
 Ministries,  the  question  of  affording
 relief,  wherever  warranted,  to  power

 (R.S.  Amdt.)  I0

 intensive  industries  such  as,  alumi-
 nium,  with  a  view  to  ensuring  the
 availability  of  essential  products  at
 reasonable  prices.  This  process  has
 already  been  get  in  motion.

 At  the  operational  level,  a  number
 of  procedural  relaxations  have  been
 made  in  respect  of  electricity,  having
 regard  to  its  peculiar  nature,  method
 of  production  etc.  With  a  view  to  ac-
 commodating  the  Electricity  Boards,  [
 have  instructed  the  Department  to
 permit  a  period  of  60  days  credit  for
 the  payment  of  duty  due  from  them
 I  have  also  issued  instructions  that
 the  duty  on  coal  may  be  collected  at
 the  end  of  the  month  rather  than  ona
 daily  basis

 I  would  also  like  to  emphasise  that
 the  amendment  recommended  by  the
 Rajya  Sabha  would  entail  sacrifice  of
 revenue  amounting  to  Rs.  128,20,
 crores  on  electricity  and  Rs.  57.37
 crores  on  coal  or,  in  all,  Rs.  85.57
 crores.  This  HouSe  will  agree  that  it
 will  not  be  expedient  to  allow  the
 budgetary  gap  to  be  widened  further.
 Hon'ble  Members  will  appreciate  that
 the  abandonment  of  these  measures
 will  have  significant  impact  on  the
 resources  for  the  new  Five  Year  Plan.

 I  am,  therefore,  confident  that  the
 TIouse  will  not  accept  the  amendment
 suggested  to  us  by  the  Rajya  Sabha.
 So,  I  move  it  for  consideration

 MR.  SPEAKER:  Motion  moved:
 “(j)  That  the  following  amend-

 ment  recommended  by  Rajya  Sabha
 in  the  Bill  to  give  effect  to  the
 financial  proposals  of  the  Central
 Government  for  the  financial  year
 ‘1978-79,  be  taken  imto  considera-
 tion:—

 Amendment
 Clause  36.
 That  at  page  al,  lines  to  6  be  deleted.

 (ii)  That  the  recommendation
 made  by  Rajya  Sabha  he  rejected.”
 SHRI  C.  M.  STEPHEN  (Idukki):  Sir,

 I  rise  to  make  a  very  fervent  appeal
 to  the  Finance  Minister.  It  is  very
 rarely  that  bill  passeq  by  this  House
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 [Shri  C.  M.  Stephen]
 is  returned  with  a  recommendation.
 And  nobody  would  say  that  the  recom-
 mendation  in  this  case  has  been  made
 in  gq  blind  manner,  in  an  arbitrary
 Manner.  There  are  many  clauses  in
 the  Finance  Bill  which  the  Opposition
 in  this  House  opposed  and  even
 wrought  to  division.  but  all  those  items
 were  not  opposed  by  the  Rajya  Sebha.
 There  was  opposition  against  the  Ad-
 vertisement  Bill.  But  the  Rajya
 Sabha  had  approved  the  measure.
 There  was  opposition  against  the  5
 per  cent  rise  on  the  not  othezwise
 mentioned  items.  The  Rajya  Sabha
 sustained  that  measure.  The  Rajya
 Sabha  _  sustained  the  position.  They
 have  passed  this  on  very  very  valid
 grounds  I  would  appeal  to  the  Govern-
 ment  to  consider  that,  not  with  a
 doggedness  or  stubbornness  and  not
 with  an  unopen  mind  but  with  an
 open  mind.  The  Finance  Minister
 after  moving  his  Finance  Bill.  I  am
 sure,  has  heen  receiving  representa-
 tions  from  almost  every  State  produc-
 ing  electricity.  against  this  levy.  Now.
 the  principal  point  I  want  to  make  is
 this.  Let  us  not  rub  the  States  to
 much  on  the  wrong  side.  Let  us  not
 drive  them  to  the  point  of  desperation.
 The  main  attack  I  have  against  the
 levy  on  the  electricity  is  that  this  is
 an  encroachment  on  the  capacity  of
 ihe  States  under  Constiiution  to  raise
 a  levy.  a  levy  which  ~  wiil  yield  sub-
 stantial  resulis  subject  only  to  the
 consideration  of  making  the  power
 available  to  the  consumers  at  a  reason-
 able  level.  Sir.  in  the  Seventh  Sche-
 dule,  Item  53  is  regarding  taxes  on  the
 consumption  or  sale  of  electricity  and
 this  item  is  reserved  for  the  State.
 Why  is  il  that  they  are  not  imposing
 more?  It  is  not  because  that  they  do
 not  need  the  money,  not  that  this  will
 not  yield  more  money,  but  because
 they  have  realised  that  by  imposing  a
 tax  on  the  sale  or  consumption  of  elec-
 tricity  they  will  be  increasing  the  bur-
 den  to  the  consumers  which  will  affect
 the  industries  in  that  area.  which  will
 effect  different  economic  activities  in
 that  area.  Therefore.  subjecting  this

 to  a  cartain  measure  of  sacrifice,  they
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 forego  an  area  from  where  they  could
 coHect  the  money,  for  their  own  de-
 velopment  purposes.  When  the  Staies
 have  done  that,  here  comes  the  Centre
 imposing  a  levy  on  the  production  of
 electricity.  Who  use  the  electricity?

 There  are  two  aspects.  One  is  that
 they  have  exempted  the  captive  uniis
 and  bigger  industries  which  are  pro-
 ducing  electricity.  They  have  no  Hl-
 ability  to  pay  levy  at  all.  These  in-
 dustries  which  have  captive  units,  pre-
 duce  electricity.  They  use  the  electri-
 city  produced  by  themselves.  There
 is  no  levy.  They  are  big  fish.  They
 are  very  considerately  exempted  from
 this  levy.  Then  there  are  other  indus-
 tries,  small  industries,  medium  indus-
 tries,  industries  which  cannot  afford
 to  have  a  captive  units.  They  draw
 electricity  just  from  the  Electricity
 Boards.  On  that  excise  levy  is  impos-
 ed.  The  result  is  that  it  would  be
 passed  on  to  the  consumers.  In  the
 competition  the  bigger  one  is  discri-
 minated  in  favour  and  the  others  are
 discriminated  against  and  the  entire
 chain  gets  burdened  and  the  state  is
 crippled  of  its  capacity  to  raise  revenue
 from  an  area  which  is  allowed  to  them.
 if  the  consumption  cost  is  increased
 as  a  result  of  imposition  of  the  levy
 then  the  possibility  of  raising  tax
 under  item  उठे,  in  exercise  of  powers
 thereunder,  in  the  7th  schedule  in  the
 state  list  is  wiped  out.  It  is  most  un-
 fair  to  the  states.  On  the  one  side  you
 iell  them  that  they  should  not  over-
 draw  from  the  banks  and  you  are  put-
 ting  the  entire  burden  on  them  and
 increasing  their  economic  difficulties.
 This  will  create  tension  between  the
 state  and  the  centre.  I  do  not  think
 there  is  any  other  levy  against  whicn
 there  was  unanimity  of  opposition  a&
 far  as  the  state  governments  are  con-
 cerned.  The  entire  opposition  in  the
 House  on  the  one  hand.  the  Rajya
 Sabha  on  the  other  hand.  the  state
 governments  on  the  third  hand  and
 consumers  on  the  fourth  hand.  toge-
 ther  had  come  out  and  said:  please
 relieve  us  from  this  levy.  Bui  the
 Central  government  is  stubborn  ans
 governments  On  the  third  hang  an?
 going  head  to  have  this  draconian
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 measure.  They  -have  this  idea  in  their
 head  and  so  they  are  going  ahead.
 They  are  initiating  certain  reactions
 and  repurcussions  which  will  be  dis-
 astrous  for  this  country  in  the  matter
 of  centre-state  relations,  in  the  area
 of  economic  development  of  the  states,
 Iecan  only  say  this:  donot  drive  the
 states  to  the  point  of  desperation.  Do
 not  misuse  your  power  in  the  union  list
 such  a  manner  as  to  deprive  the  states
 of  the  use  of  their  power
 under  the  state  list.  That  will  be  end
 of  the  federal  functioning  in  this
 country.  This  is  not  merely  a  finan-
 cial  measure,  it  is  a  measure  of  seri-
 ous  ‘political  consequences.  For  hea-
 ven’s  sake  do  not  stick  to  that.  Why
 do  We  have  an  Upper  Chamber  after
 all?  It  is  there  to  consider  certain
 measures.  If  we  pass  some  measure
 in  a  huff,  they  may  think  over  the
 same  and  recommed  to  ug  certain
 changes.  If  the  recommendation  is
 treated  invariably  as  of  no  value  at
 all)  why  should  the  upper  chamber  be
 there?  It  would  be  a  different  case  if
 the  Upper  Chamber  sends  out  every
 Bill  that  you  are  passing.  The  Opposi-
 tien  has  got  the  majority  in  the  upper
 chamber.  But  not  one  Bill,  except  the
 Banking  Commission  Repeal  Bill,  the
 last  Finance  Bill,  no  other  Bill  had
 been  returned  by  the  Upper  Chamber.
 They  are  exercising  their  jurisdiction
 with  considerable  discrimination  and
 deliberation  and  sobriety.  So  when
 the  Rajya  Sabha  sends  it  back,  let  us
 not  shove  it  into  waste  paper  basket.
 Let  us  give  some  consideration  and
 weight  to  what  they  had  to  say.  There-
 fore,  I  would  appeal  to  the  Finance
 Minister  not  to  consider  this  as  a  pres-
 tige  issue  at  all.  Ig  you  could  carry
 on  non-chalantly  with  deficit  finance
 of  Rs.  i,200  crores,  you  could  certainly
 allow  this  also  to  be  absorbed  into
 that  cushion.  Nothing  disastrous  will
 happen.  Therefore,  with  a  full  sense
 of  responsibilty  may  I  at  this  final
 stage  appeal  to  the  Finance  Minister
 to  give  second  thought  to  the  whole
 matter  and  to  treat  this  recommenda-
 tion  of  the  Rajya  Sabha  with  the  ful-
 lest  respect  that  it  legitimately  de-
 serves.  With  these  words,  I  oppose  the
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 motion  of  the  Finance  Minister.

 MR.  SPEAKER:  Members  who  want
 to  speak  will  be  allowed  five  minutes
 each  because  this  is  a  matter  which.
 has  been  debafed  earlier.

 SRI  G.  M.  BANATWALLA  (Ponna-
 ni):  Mr.  Speaker,  it  is  heartening  to
 note  that  the  Rajya  Sabha  had  retur-
 ned  the  Bill  with  the  recommendation
 that  the  duty  on  electricity
 and  coal  shoulg  be  withdrawn.
 IT  am  very  happy  tbat  the  Rajya
 Sabha  has  risen  to  the  otcasion  and
 has  made  this  important  recommen-
 dation  to  this  House.  As  you  will
 easily  recall,  I  had.  moved  an  amend-
 ment  here  on  similar  lines  asking  for
 the  withdrawal  of  this  duty.  I  had
 then  pleaded  with  the  Government
 and  with  the  House  to  accept  the
 amendment.  The  amendment  was
 pressed,  there  was  division  and  un-
 fortunately  it  was  lost.

 Now,  the  Rajya  Sabha  has  return-
 ed  the  Bill  with  the  amendment  for
 which  it  deserves  all  congratulations.
 The  Lok  Sabha  has  one  more  oppor-
 tunity  now  to  give  its  decision  on

 ‘the  matter.  On  a  previous  occasion,
 I  had  appealed  to  this  House  to  rise
 above  all  party  considerations  and  to
 eonsider  this  national  question  above
 party  matters.  I  am  sure  that  the
 Finance  Minister  will  give  due
 thought  to  this  proposal  for  duty  on
 electricity  ang  coal,  which  has  been
 rejected  by  the  Rajya  Sabha  and  of,
 which  the  Lok  Sabha  is  now  seized.
 I  have  risen  only  to  reiterate  my  ap-
 peal  to  the  Lok  Sabha  and  to  all  the
 Members  of  this  august  House  not
 to  treat  this  as  a  party  issue,  but  to
 take  it  above  party  level  and  to  see
 that:  we  stand  by  the  nation  in  its
 thinking  with  respect  to  duty  on
 coal  and  electricity.

 It  is  hardly  necessary  for  me  to
 reiterate  and  recapitulate  all  the
 arguments  that  I  have  already  placed
 before  this  House.  It  is  an  indis-
 putable  fact  and  even  the  hon.  Minis-
 ter  has  not  disputed  it  that  these
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 duties  are  inflationary  in  character
 The  burden  will  be  passed  on  to  the
 common  people  and  smaller  indus-
 trialistg  ang  as  such  will  result  in
 deterioration  of  the  economic  situa-
 tion  as  prevalent  in  the  country.

 As  far  as  the  duty  on  electricity  is
 concerned,  it  is  well  known  that  the
 duty  is  a  duty  upon  the  States.  When
 Electricity  38  generated  by  the  Elect-
 ricity  Boards,  the  duty  is  a  duty  upon
 the  States.  It  is  most  unfortunate
 that  this  ill-conceived  duty  has  come
 up  in  the  Finance  Bill  at  a  time  when
 the  States  are  asking  and  pleading for  more  resources  at  their  disposal.
 At  a  time  when  the  Centre-State  re-
 lations  are  in  a  stale  of  tension  with
 respect  to  more  financial  powers,  it

 is  rather  unfortunate  that  the  Gov-
 ernment  has  come  forward  to  lax  the
 States  themselves.  It  is  in  this  view
 that  we  must  give  a  cool  thought  to
 the  duty.  The  duty  ts.  I  must  say
 with  all  the  emphasis  at  my  com-
 mand,  an  on-slaught  on  the  economic
 authority  of  the  States.  An  appeal
 has  already  been  made  not  to  rub  the
 States  on  the  wrong  side.  I  am  sure
 that  the  Government  will  consider,
 reconsider  to  have  a  policy  of  const-
 ructive  cooperation  rather  than  con-
 frontation  with  the  States.  It  is  not
 merely  a  matter  of  the  economic
 authority  of  the  States,  but  the  com-
 mon  people  will  suffer  if  any  such
 duty  is  imposed  upon  such  sensitive
 items  as  coal  ang  electricity  I  must
 therefore  reiterate  my  humble  plea
 to  this  House  to  see  to  it  that  this
 duty  is  withdrawn.

 SHRI  T.  A.  PAI  (Udipi).  Mr.
 Speaker,  Sir,  we  oppose  both  these
 taxation  measures  which  are  prepos-
 terous  and  the  reasons  given  behind
 them  are  absolutely  short-sighted.
 Unfortunately  when  the  Budget  is
 presented  and  the  fiscal  measures  are
 suggested,  it  comes  on  party  lines
 because  we  have  very  little  chance
 even  to  make  improvements  Bur-
 dened  with  the  problem  of  raising
 resources,  the  Finance  Minister  would
 concentrate  on  one  aspect  of  the
 problem,  even  without  realising  how
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 exactly  it  would  affect  the  whole
 community.  What  are  the  reasons
 given?  One  reason  given  is  that
 heavy  investments  are  being  made  in
 the  coal  sector.  And,  therefore,  these
 resources  are  necessary.  I  think  we
 also,  in  our  Government,  planned  for
 these  investments.  But  we  did  not
 think  of  raising  resources  this  way. If  at  all  there  are  some  mines,  and
 mining  activities  will  have  to  be  car-
 ried  on  when  we  go  into  uneconomic
 seams  of  coal,  to  make  it  worthwhile
 coal  prices  might  have  to  be  increas
 ed.  If  the  investment  is  made  in  the
 coal  industry,  it  must  be  realized;  but
 then  the  CMA  must  be  given  authori-
 ty  to  raise  the  price  of  coal  in  this
 country  the  Central  Government
 should  not  raise  a  tax  and  pretend
 that  they  are  going  to  finance  this
 coal-raising,  and  thus  come  in  the
 way  of  the  coal  prices  going  up  in  a
 direct  manner,  you  do  not  want  to
 create  an  impression  in  the  country
 that  the  prices  are  rising.  So.  you  are
 levying  a  tax  on  that-  which  would
 hide  the  fact  that  the  effect  is  the
 same.  Coal  has  to  play  a.  very
 important  part  in  the  counti;’s  eco-
 nomy.  We  thought  of  clea:  policy.
 For  most  of  UP  and  Bihar,  soft  coke
 38  a  substitute  fuel  for  domestic  pur-
 poses;  but  that  coal  is  not  ceing
 produced  enough.  On  the  other  hand,
 you  are  raising  taxes  on  all  this.
 Again,  85  per  cent  of  the  coal  produc-
 ed,  is  used  by  the  public  sector  Rail-
 way  alone  might  have  to  pay  about
 Rs  9  crores,  by  way  of  these  taxes.
 Whom  are  we  fooling?  If  the  public
 sector  35  going  to  raise  its  resources
 in  order  to  improve  coal  mining  in
 this  country,  this  1s  something  we
 should  look  into.  Again,  coal  price
 outside,  i.e.  the  black-market  price
 38  almost  ‘100,  per  cent  more:  and  if
 only  the  community  would  not  mind
 raising  the  coal  price,  it  woula  be

 all  right;  but  it  would  certainly  mind
 to-day  inefficient  transportation  of
 coal.  You  take  pride  that  in  this
 country,  last  year,  the  transportation
 of  coa)  by  trucks  has  gone  up  hy  20
 per  cent,  As  I  pointed  out,  you  are
 using  valuable  diesel  to  take  coal  500
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 miiee  away  In  this  country,  and  in
 mame  of  using  coal  as  a  substi-

 fer  valuable  oil.  Something  is
 going  wrong.  Therefore,  I  do  not  see
 where  the  cascading  effect  of  this
 will  be  felt.  If  a  taxation  measure
 which  affects  the  community  were  to
 bring  about  socio-economic  transfor-
 mation,  there  could  certainly  be
 agreement.  Here,  it  is  not  going  to
 touch  the  rich.  It  is  the  poorest  who
 are  going  to  be  affected  And  prices
 have  gone  up,  generally,  by  40  per
 cent.  If  you  are  now  showing  that
 some  prices  have  come  down,  it  is
 because  you  have  imported  certain
 things  at  a  much  _  higher  price  and
 you  are  subsidizing  ‘them.  And  again
 it  will  add  to  your  deficit.

 As  faras  power  is  concerned,  CMA
 and  all  the  public  sector  units  owe
 standing  balances  of  Rs.  60  crores  to
 Rs.  80  crores,  on  which  CMA  has  been
 paying  ‘15-$  per  cent  interest  to  the
 banks.  Why  is  this  inefficiency  to  be
 financed  by  taxation  of  the  people?

 Now,  even  rural  electrification  will
 come  to  a  standstill,  because  with  the
 higher  cost,  I  think  most  of  the
 people  will  find  it  uneconomical  to
 use  You  may  =  say  it  is  used  for
 agriculture.  But  what  about  all  the
 other  industries  that  are  to  go  into
 the  backward  areas?  If  you  go  on
 exempting  it,  then  there  would  be  no
 taxes.  I  think  it  is  worthwhile  that
 the  electricity  boards  themselves  raise
 the  electricity  tariff,  based  on  the
 most  economic  working  of  such
 boards,  and  not  on  the  inefficient
 working—that  they  are  indulging  in.

 And  then,  again,  Railways—in  order
 to  make  up  this  deficit—  will  be  call-
 ed  upon  to  increase  their  freight  rate
 One  thing  goes  after  another.  And,
 therefore,  both  these  taxation  mea-
 sures  are  absolutely  unreasonable;
 and  I  think  it  should  not  be  a  matter
 of  prestige.  All  the  suggestions  that
 have  come  from  the  different  parts

 of  the  House  should  be  considered.
 And  the  Rajya  Sabha  had  a  greater
 opportunity  to  go  into  this,  and  they
 have  pleaded  for  these  exemption.
 Ang  I  would  join  my  voice  to  it.  And
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 I  would  certainly  like  to  say  that  as
 far  as  deficit  is  concerned,  the  Janata
 Government  does  not  believe  that
 deficit  hag  any  meaning,  because  the
 Janata  deficit  is  something  different.
 Even  the  Prime  Minister  has  made  a
 tatement  recently  that  the  deficit

 this  year  is  not  going  to  be  as  much
 as  was  presented  in  the  Budget.  When
 the  hopes  of  the  people  have  been
 raised,  that  there  is  not  going  to  be
 a  deficit,  for  this  Rs.  00  crores  or
 Rs.  200  crores,  you  can  have  increas-
 ed  profits  from  the  industry;  and  you
 will  get  it  by  way  of  income  tax  and
 corporate  taxes.

 SHRIMATI  PARVATHI  KRISH-
 NAN  (Coimbatore):  Sir,  at  the  time
 of  the  discussion  of  the  Fininace  Bill,
 we  emphasize  very  much  before  the
 Finance  Minister  particularly  the
 duty  on  electricity  and  its  impact  on
 small-scale  industries,  rural  electri-
 fication  ete.  The  State  Governmerts
 also,  particulaity  of  Tamil  Nadu  ard
 Kerala,  have  brought  it  to  the  notice
 of  the  Central  Government.  but  .t
 seems  to  have  fallen  into  deaf  ears
 I  do  not  want  to  repeat  the  points
 made  already  by  my  colleagues,  Shv
 Stephen  and  Shr:  Banatwalla,  but  I
 would  appeal  to  the  Finance  Minister
 that  when  you  are  coming  again  to
 get  an  endorsement  of  your  proposal,
 asking  for  a  rejection  of  the  cons:-
 dered  view  of  the  Rajya  Sabha,  would
 you  consider  this  qemocracy?

 Yesterday  much  play  was  made  cf
 the  restoration  of  democracy,  that  f
 there  is  no  democracy  in  this  countiv
 you  would  not  be  allowed  to  stani
 there  and  speak.  Sir,  when  we  talk
 of  democracy,  it  is  not  mere  worcs
 that  we  want.  Democracy  does  not
 mean  shooting  by  bullets  in  Pan’-
 nagar  and  Bailadilla.  Democracy  also
 means  that  you  should  heed  the
 voice.  It  does  not  mean  that  you
 allow  the  opposition  to  talk  whatever
 they  want  and  then  do  whatever  you
 like.  Further,  this  opposition  is  not
 only  within  the  Lok  Sabha  or  the
 Rajya  Sabha.  There  is  opposition  in
 the  States  and  there  is  opposition  by
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 the  common  people  of  this  country
 aq  opposition  by  the  small-scale

 stries,  whom  you  claim  to  en-
 cecurage  and  support.

 The  small-scale  industries  will  be
 crd-hit  by  the  duty  on  coal  and  on
 ctricity  in  no  small  measure.  We

 have  had  several  representations
 from  them  on  this  point.  It  is  not
 ely  a  question  of  unavailability  of
 ecal  or  inefficiency  of  the  coal  not

 -aching  the  small-scale  industries  in
 fime.  The  small-scale  industries
 which  are  run  by  electricity  are  also
 affected,  because  they  do  not  get
 suffieient  electricity.

 There  is  a  proposal  in  the  plan  of
 the  Evergy  Ministry  to  have  rural
 electrifieation.  Do  you  think  that  the
 endless  labour,  the  harijans,  the

 or  peasants  are  going  to  be  able  to

 gay  for  your  electricity  when  you  put
 t  duty  even  before  you  electrify

 the  villages?

 I  am  sorry  that  the  Finance  Min-
 an  illogical  logic

 ‘efore  this  House.  He  asks:  where
 Il  find  the  resources?  Where.  are

 pa  going  to  find  resources  for  your
 jeficit?,  You  are  prepared  to  face  a

 icit  of  Rs.  1,106  crores  and  you  are
 asxing  wus  about  a  mere  Rs.  49
 crares.  You  are  prepared  to  swallow
 belf  a  dozen  elephants  but  you  want
 tostrain  atafly  or  mosquito.  I  think

 icshould  hang  down  your  head  in
 shame  that  you  could  not  give  even

 concession  to  the  small- is  small
 scale  sector.

 Therefore,  in  the  name  of  demo-
 exaey,  in  the  name  of  restoration  of
 democracy,  in  the  name  of  the  poor
 ceople  of  our  country  .and  in  the
 neme  of  the  States  I  would  appeal  to
 tom  that  he  shouid  pay  heed  to  the

 ice  of  Rajya  Sabha,  that  he  should
 pay  need  to  the  voice  of  the  opposi-
 tion  in  the  Lok  Sabha  and  grace-
 fully  withdrawn  this  provision.  We
 are  prepared  to  give  him  permission
 +9  withdraw  this  provision,

 MAY  ii,  978  (R.S.  Amat.)  20

 श्री  बसन्त  साठे  (अ्रकोला)  ;  अध्यक्ष  महोदय,
 मेरी  यह  धारणा  थी  कि  हमारे  जनता  पार्टी  के
 वित्त  मंत्री  और  हमारे  दूसरे  माननीय  सदस्य  इस
 बात  को  जरा  व्यापक  दृष्टि  से  देखते  ।  इसमें
 वाकई  कोई  .  पार्दीबाजी  का  सवाल  नहीं  आना
 चाहिये  ।  मुझे  याद  है  कि  पिछली  लोक  सभा  में
 टेक्सटाइल  इंडस्ट्री  के  बारे  में  एक  बिल  आया  था,
 और  विरोधी  पक्ष  की  ओर  से  कुछ  सुझाव  यें  थे,
 तो  हमारी  पार्टी  के  कुछ  लोगों  ने  उसका  समर्थन
 किया--श्री  पाई  स्वयं  मंत्री  थे;  उनको  याद  होगा
 -और  हमने  मंत्री  महोदय  को  उस  बात  को  मानने
 के  लिए  बाध्य  किया  3

 मेरी  समझ  में  यह  नहीं  आया  कि  क्‍या  सचमुच
 ये  लोग  अपने  दिल  में  यह  मानते  हैं  कि  इलेक्टि-
 सिटी  पर  ड्यूटी  बढ़ाने  से  आम  लोगों  का  फायदा  होगा  ।
 कोयले  पर  ड्यूटी  बढ़ाने  से  चाहे  कितनी  छोटी
 आप  बतायें  लेकिन  उसका  जो  चेन  रीऐक्शन  होता
 है,  सस्‍्नोबोलिंग  इफेक्ट  जो  होता  है  और  फिर
 तमाम  कीमतें  भिन्न  भिन्‍न  उद्योग  वाले  एक  बहाना
 ले  कर  बढ़ाते  जाते  हैं  कि  सरकार  ने  टैक्स  बढ़ा
 दिया,  बिजली  का  खर्चे  बढ़  गया,  हर  उद्योग  वाला
 कहता  है  कि  बिजली  का  खर्चा  बढ़  गया,  सरकार  ने
 टैक्स  लगाया  हम  क्‍या  करें,  तो  इस  तरह  से  जो
 एक  बहाना  उनके  हाथ  में  दे  देते  हैं  उसका  नुकसान
 उपभोक्‍ता  को  उठाना  पड़ता  है  ।

 आर  एक  बात  मेरी  समझ  में  नहीं  आयी,
 अर्थ  मंत्री  जी  कहते  हैं  कि  इस  टैक्स  में  ऐसी
 गुंजाइशें  रखेंगे  कोई  व्यक्तिगत  उद्योग  हो  खास  तो
 उनको  एण्जेम्प्शन  देंगे,  उतकी  मैरिट  के  ऊपर
 कंसटीडरेशन  करेंगे  |  जहां  आपने  इस  तरह  से
 लूपहोल  छोड़े  वहां  करप्शन  की  शुरुवात  हो  मई,
 क्योंकि  आप  तय  करेंगे  कि  कौन  सा  उद्योग  ऐसा  है  कि
 जिसके  लिए  ऐंग्जेम्पशन  देना  जरूरी  हैं  ।  और  फिर
 उनके  हाथ  में  खेलेंगे  जो  बड़े  उद्योगों  से,  ऐसे  उद्योगों  से
 मिल  कर  ऐगस्जेम्पशन  के  लिए  अपना'  केस  बचायेंगे।
 तो  मैं  आपसे  जानना  चाहता  हूं  कि  150  करोड़
 का  सवाल  है  तो  जो  बडे  पूंजीपतियों  के  ऊपर
 जितना  सारा  एरियर  टेक्स  का  पड़ा  हुआ  है,
 1,000  करोड़  रुपए  से  ज्यादा,  और  जो  इस  देश:

 में  मैंने  बार  बार  कहा  है,  वित्त  मंत्री  जी  स्वयं
 उस  कमेटी  के  सदस्य  थे,  20,000  करोड़  का  काला
 धन  इस  देश  में  है,  आप  क्या  कोशिश  कर  रहे
 हैं  उसको  हाथ  लगाने  के  लिए  ?  यह  कहने  से
 काम  नहीं  चलेगा  कि  आपने  क्या  किया,  आपने
 क्या  किया  i  हमने  जो  कुछ  किया,  1,000  करोड़
 का  डेफिसिट  कभी  नहीं  लगाया  ।  (व्यवधाल )
 अगर  अध्यक्ष  जी,  एक  मात्र  दलील  हर  तर्क  को
 यही  रहने  वाली  है  कि  आपने  30  साल  में
 नहीं  किया  इसलिए  अब  हम  झक  मारेंगे,  तो
 कहता  हूं  कि  इस  तरह  से  आप  गड्ढे  में  चले
 जायेंगे  1  कोई  भी  समझदारी  की  बात  आप  से  कहें
 श्राप  कहते  हो  कि  30  साल  क्‍या  हुआ.
 (व्यवधान)  प्रधान  मंत्री  जी  ने  खुद  कहा  कि
 30  साल  में  2  साल  तो  मैं  था  ।  तो  इससे  क्‍या

 कुछ
 पह  "1
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 मतलब  निकलता  है  7  आप  दलील  यह  दीजिए
 50  करोड़  रुपये  निकालने  का  दूसरा  जरिया  हो

 सकता  है  ।  अब  1,000  करोड़  रुपए  से  ज्यादा
 का  डेफिसिट  आपने  रखा,  पूरी  पंचवर्षीय  योजना
 में  2,200  करोड़  का  डेफिसिट  हुआ  उसमें  से
 1,200  करोड़  का  एक  ही  साल  ।  जब  इतनी

 शाप  हिम्मत  कर  सकते  हैं  और  उसको  आप  कहते
 हैं  कि  हम  निकाल  लेंगे  तो  यह  गरीबों  पर  बोझ
 बिजली  और  कोयले  का  क्‍यों  डाल  रहे  हैं  ?
 मैं  लोकतन्त्र  की  दृष्टि  से,  राज्यों  की
 ष्टि  से  और  में  उस  राज्य  से  आ  रहा

 हू
 सहा-

 राष्ट्र  जहां  बिजली  का  उत्पादन  उद्योगों  के  लिए
 नितांत  आवश्यक  होता  है  बम्बई  में  और  दूसरी
 जगह,  मैं  अनुरोध  करता  हूं  कि  कुपया  इस  पर
 विचार  कीजिए  और  यह  बोझ  राज्य  सरकारों  पर
 और  आम  जनता  पर  न  डालिए,  इतनी  समझदारी
 झाप  जरूर  दिखायेंगे  a

 SHRI  SOMNATH
 (Jadavpur):  I  request  the  hon.

 Finance  Minister  that,  when  he  has
 got  one  more  chance  to  consider  this
 matter,  it  should  be  considered.  It
 may  be  that  at  that  time  Government
 had  taken  it  up  ag  a  very  serious
 matter.  Now,  the  other  House  has
 given  its  view.  Whether  that  majo-
 rity  is  temporary  or  not,  they  have
 utilised  that  majority,  and  it  has
 come  back  to  us.  This  is  a  very
 important  matter  in  the  sense  that
 these  are  imposts  which  are  bound  to
 affect  the  ordinary  people  of  this
 country.  There  is  no  good  denying
 that.  There  are  so  many  indirect
 taxes,  so  many  types  of  indirect  taxes.
 This  is  a  matter  which  is  bound  to
 hit  the  common  people,  the  ordinary
 traders,  the  small  traders  etc.  At  least
 Mr.  Sathe  was  right  in  one  thing,
 that  this  is  going  to  be  passed  on  to
 the  common  people.  This  will  hit  the
 smal]  manufacturers  who  use  electri-

 city.  and  coal.  Even  big  ones  are  not
 going  to  bear  them  themselves.  They
 will  pass  it  on  to  the  common-man.
 The  amount  is  not  very  much.  There-
 fore,  apart  from  making  a  gesture,
 this  is  a  matter  which  is  going  to

 help  the  ordinary  people.  There  are
 various  methods  of  recovering  this
 amount  which  you  are  going  to  lose.
 Apart  from  arrears  of  taxation,  obvi-
 ously  there  are  monopoly  houses,
 there  is  huge  accumulation  of  black-
 money.  Mr.  Sathe  can  help  you  in
 unearthing  that  money.  We  are  see-

 CHATTERJEE
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 ing  the  preponderant  effect  of  the
 blackmoney  in  the  country  where  the
 common  people  of  this  country  are  the
 victims  of  that.  They  are  untouched.
 You  may  say  there  are  difficulties.
 What  are  the  difficulties  in  realising
 the  taxes,  we  do  not  know.  What  is
 the  difficulty  in  re-structuring  the  in-
 come-tax  rates  in  this  country  in  the
 higher  brackets,  we  do  not  know.
 Those  are  not  being  done.  Restora-
 tion  of  democracy  must  be  accompani-
 ed  by  appreciation  or  acknowledge-
 ment  of  the  situation  in  this  country
 that  these  people  are  below  the
 poverty  line  and  more  and  more
 people  are  going  below  the  poverty
 line.  We  have  seen  by  experience
 that  although  you  have  restored.
 democratic  rights  in  this  country,  the
 black  days  of  emergency  are  over,  al-
 though  you  have  restored  the  freedom
 of  speech,  although  you  have  restored.
 even  the  judicial  Independence  in  this
 country,  the  freedom  of  the  press,  yet
 the  people  are  getting  frustrated.

 Why?  Because  their  day  to  day  prob-
 lems  are  not  being  solved.  Whether

 you  accept  it  or  not,  that  is  for  you.
 But  this  has  to  be  understood.  There

 fore,  I  am  appealing  to  the  hon

 Finance  Minister  and  to  the  Govern-
 met  that  please  accept  in  good  grace
 the  suggestion  that  has  come  from
 the  Rajya  Sabha.  All  the  opposition
 parties  here  are  unanimous  on  this.

 I  am  ,sure,  many  members  of  your
 party  but  for  the  whip  would  have

 supported  us.  Therefore,  kindly  accept
 this.  (Interruption)  Whip  is  a  neces-
 sary  aberration  of  democracy  in

 every  country.  Therefore,  let  us  not

 ignore  the  realities  of  this.  But  I  am

 requesting  the  Government  to  spare
 the  poor  people  from  these  imposts
 and  try  to  give  them  a  feeling  that  the
 Government  is  considerate  towards
 them.

 SHRI  A.  C.  GEORGE  (Mukanda-
 puram):  Mr.  Speaker,  Sir,  in  fact,
 this  House  will  be  glad  that  the  hon.
 Finance  Minister  is  given  an  oportu-
 nity  again  to  give  due  consideration
 to  the  wisdom  of  the  elders’  House

 to  which  normally
 he  should  belong



 23  Finance  Bill,  398

 {Shri  A.  C.  George]
 though  he  is  standing  the  younger
 Ministers  dinner  these  days.

 The  Rajya  Sabha  has  given  this  op-
 portunity  to  this  House  because  there
 are  certain  Hasic  issued  involved.
 This  is  not  even  a  taxation  this  is  an
 economic  phenomenon  of  the  federal
 imperialism  because  in  effect,  this  is
 a  taxation  or  in  fact,  this  is  a  tribute
 asked  to  be  paid  to  the  emperor  from
 the  vassals  because  ultimately,  83  per
 cent  of  the  energy  is  produced  by  the
 public  sector  or  State  Electricity
 Boards.  Already  they  are  in  difficul-
 ties.  They  are  finding  it  difficult  to
 expand  their  activities  to  the  rural
 areas.  And  the  Finance  Minister  has
 taken  abundant  care  to  see  that  at
 least  this  financial  measure  will  not
 be  subject  to  the  repressal  of  the  in-
 dustrial  lobby  because  they  have  been
 exempted  earlier  itself.

 This  is  a  callous  measure  because,
 by  the  rural  saying,  this,  in  fact,  is
 eating  up  or  consuming  the  seed.  We
 do  it  only  in  frustration  and  despera-
 tion.  The  power  or  energy  is  basical-
 ly  the  seed  of  industrial  production
 His  attempt  or  his  aim  at  the  very
 seed  is  trying  to  consume  it

 In  the  State  of  Kerala,  we  are  trying
 our  level  best  to  increase  the  produc-
 tion  of  electricity  and  we  are  even
 supplying  to  the  neighbouring  States.
 Those  States  have  made  a  unanimous
 appeal  through  their  legislature  re-

 solutions  to  the  Finance  Minister.  Not
 only  Kerala  but  almost  all  the  States
 have  come  up  with  this  appeal.  But
 still  the  Finance  Minister  is  insisting
 that  he  will  tax  it.

 Now,  if  this  logic  is  taken  to  ex-
 treme  end,  the  next  step  of  the  Fi-
 nance  Minister  will  be—normally,
 light  and  water  go  togethen—to  tax
 even  the  drinking  water  supplied  by
 the  local  authorities.  This  is  what  is
 being  ted  to.  May  I,  therefore,  ap-
 peal  to  the  hon.  Finance  Minister  to
 view  this  not  as  a  party  issue  because.
 ultimately,  we  are  hitting  the  consu-
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 mer?  The  big  industries  have  al-
 ready  got  an  exemption.

 In  very  many  measures,  we  have
 seen  in  the  budget  proposals  that  the
 ultimate  burden  is  carried  on  to  the
 consumer.  So,  in  the  interest  of  the
 Centre-State  relations,  in  the  interest
 of  the  consumers  and  ultimately  in  the
 interest  of  increasing  the  in-
 dustrial  production  in  this  coun-
 try,  I  woul@  request  the  hon.
 Finance  Minister  to  give  due
 thought  to  the  appeal  or  the  wisdom
 shown  by  the  Rajya  Sabha.  I  think,
 this  will  cut  across  party  lines  and,
 3  hope,  this  tax  measure  will  be  with-
 drawn.  As  my  hon.  friend,  Shrimati
 Parvathi  Krishnan  said.  the  House
 will  be  agreeable  to  allowing  him  to
 withdraw  it.

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  Mr.  Speaker,
 Sir,  I  have  lstened  to  the  observations
 made  by  various  hon  Members  with
 great  attention  It  is  interesting  to
 see  what  method  they  have  of  appeal
 ing  to  me  to  accept  this  amendment.
 They  say.  I  am  utterly  callous  and
 they  want  to  appeal  to  me  to  accept
 this  reasonable  proposition  They  call
 it  ‘monstrous’,  they  say.  if  is  an
 illogical  logic.  If  this  is  so,  where  is
 the  need  fo.  any  appeal  to  me?  (Inter-
 ruptions  )

 SHRI  VASANT  SATHE:  lie  is  a
 most  honourable  man,  most  respect-
 able,  most  reasonable  and  all  that.  We
 are  willing  to  pay  every  encomium  to
 him.

 SHRI  मर.  M.  PATEL:  Mow  lightly
 they  are  treating  this  subject?  He
 hag  no  hesitation,  0  one  moment,
 saying,  I  am  callous  and  in  another
 moment,  because  I  point  out  this  to
 him,  saying,  I  am  most  honourable,
 most  respectable,  etc  etc,  These
 gentlemen  have  no  value  for  the  words
 that  they  use.  They  are  utterly
 illogical.  Not  only  that.  They  are
 inconsistent.

 Mr.  Stephen  said  that  the  Rajya
 Sabha  was  most  considerate,  that  they
 only  asked  this  levy  on  electricity
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 and  coal  to  be  rejected.  I  think,  this
 House  is  not  aware  that  the  Rajya
 Sabha  did  want  even  to  remove  the
 other  two  taxes  aiso,  under  item  68
 and  5  per  cent  special  tax.  It  was
 only  fortunately  or  unfortunately  that
 the  Rajya  Sabha  m  their  wisdom  or
 by  pure  accident,  at  that  particular
 moment,  did  not  reject  those  provi-
 sions  also  in  which  cage  otherwise  the
 loss  of  revenue  to  me  would  have  been
 much  greater.

 Now,  the  most  important  point  of
 thing  is  this  If  only  all  these  gentle-
 men  look  back  to  what  they  had  said
 in  regard  to  the  deficit  of  Rs.  1,050
 crores  kindly  read  word  for  word,
 everything  -they  said,  what  desperate
 and  terrible  consequences  would  fol-
 low  and,  today,  the  same  gentlemen
 say  that  an  addition  of  Rs.  487  crores
 will  mean  nothing  at  all,  that  it  will
 have  no  other  consequences  at  all
 (Interruption),  If  you  only  accept  my
 judgement,  as  I  have  gaid  before,  the
 effect  of  this  levy  on  electricity  and
 coal  wil]  not  be  such  as  to  cause  any
 serious  consequence.

 Just  as  you  have  accepted  my
 judgement  in  regard  to  Rs,  050  crores
 85  deficit  which  I  can  carry,  80  you
 can  carry  of  this.  I  know  that  from
 your  pomt  of  view  I  have  no  logic.
 So,  this  is  perfectly  all  right

 (Interruptions)
 Those  hon.  gentlemen  forget  every-

 thing  that  they  say.  They  argue  only
 for  a  moment  It  suit,  them  just  now
 to  say  that  in  their  wisdom  the  Rajya
 Sabha  has  sent  this  and  therefore  we
 should  accept  this,  It  suits  them  now
 to  say:  do  not  consider  these  measures
 on  party  lines  but  consider  them  on
 some  other  lines.  There  is  no  question
 of  considering  them  either  on  party
 lineg  or  on  other  lines.  My  request
 ig  that  the  whole  question  be  consi-
 dered  on  reasonable  lines  and  I  make
 this  suggestion  because  we  have  a
 very  major  development  plan  to  carry
 through.  I¢  that  development  plan
 requires  an  enormous  sum  to  be
 raised,  77  per  cent  development  which
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 we  wish  to  cary  out  this  year,  from
 where  these  funds  have  to  be  raised
 when  the  sixth  Five  Year  Plan  we  hag
 already  discussed  in  thig  House.  What
 is  the  amount  that  has  to  be  raised
 during  those  five  years?  On  whom
 the  burden  will  fall?  The  burden
 will  fall  on  the  common  man  and
 On  everybody  else.  You  can  say  that
 the  burden  on  the  common  man  should
 be  proportionally  as  little  as  possible.
 Certainly  that  should  be  the  aim  of
 any  plan  that  we  make.  But  when
 we  desire  that  the  States  shall  develop
 development  projects  of  a  massive
 character  we  have  undertaken  then  I
 am  afraid  we  have  also  got  to  accept
 the  reponsibility  for  making  more
 sacrifices  and  accepting  gieater  burden
 on  ourselves  which  cannot  just  come
 out  of  nothing.

 Therefore,  I  do  appeal  to  this
 House—now  I  am_  appealing—that
 having  accepted  that  it  is  desirable
 to  develop  and  not  ६0  stand-still,
 having  agreed  that  certain  develop-
 ment  projects  are  worthwhile  and
 shoulq  be  done,  carried  through,  in
 that  case,  resources  for  those  have  to
 be  found  As  far  as  those  resources
 are  concerned,  I  have  frankly  said
 that  because  these  resources  are  neres-
 sary  I  am  proposing  these  levies

 SHRI  VASANT  SATHE:  Not  at  the
 cost  of  the  common  man

 SHRI  H  M  PATEL,  They  talked
 about  the  Electricity  Boards  and  so  on
 and  so  forth  and  even  raised  the
 spectre  of  Centre-State  confrontation
 There  is  no  question  of  Centre-State
 confrontation.  There  never  has  been
 except  for  those  who  wish  to  create
 that.  There  may  be  certain  differences
 of  opinions  which  will  always  exist
 wherever  there  s  democracy  and
 wherever  there  is  a  free  speech,  there
 will  be  differences  of  opinions.  Even
 my  hon,  friend,  Shrimati  Parvathi
 Krishnan,  who  wishes  to  give  me
 gracioug  permission  to  withdraw  this—
 but  her  graciousness  is  always  there,
 I  know.  I  can  always  rely  upon  that
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 Baciousness—-]  would  appea)  to  her
 to  aceept  the  same  point  that  30  would
 be  a  desirable  thing  that  if  you  want
 development  you  have  to  pay  a  price for  it  I  would  hke  to  ask  my  hon
 friends  opposite  that  if  they  were
 ever  led  to  look  through  budget  afte:
 budget  ang  whether  they  had  ever
 accepted  any  additional  levy,  every-
 thing  was  always  said  to  be  enor-
 mous  to  be  very  gteat  buiden  which
 cannot  be  borne,  it  will  break  the
 back

 Now  ]  will  say  something  about
 one  point  Mr  Pa:  said  look  at  this
 incresase  In  prices  Has  he  forgotten
 about  one  point?  Sometimes  certain
 uncomfortable  factors  teng  to  be  for-
 gotten  But  when  the  coal  mincs
 were  nationalised  I  remen  be:  sitting
 in  the  Oppo  ition  ang  hearing  Mohan-
 kumara  Mangalam  say  that  the
 Nationalisation  way,  neccessary  because
 plivate  mine  owners  were  planning
 to  increase  prices  What  happened
 after  the  nationalisation  and  what  was
 the  increase  that  was  made  within  a
 tew  months?  The  increase  was  vf
 the  orde:  of  37  per  cent  and  the  only
 increase  that  I  say  i5  that  my  levy—
 the  utmost  it  may  reach—  wll  be  not
 even  8  pe:  cent  I  realise  these
 burdens  are  necessary  I!  quote  this
 onlv  to  say  this  There  are  occasions
 when  burdens  have  to  be  imposed  and
 they  have  to  be  borne  This  is  one
 of  those  vecasions  I  would  make  this
 appeal  tg  vou  very  stronply
 38  hrs

 MR  SPEAKER  The  question  38

 G)  That  the  following  amend-
 Ment  recormended  by  Rajya  Sabha
 jn  the  Bill  to  give  effect  to  the
 financial  proposals  of  the  Central
 Government  for  the  financial  year
 1978-79,  be  taken  into  considera-
 tion

 Amendment

 Clause  36
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 That  at  page  31,  hnes  l  to  6  be
 deleted.”

 The  Motion  was  adopted,
 MR  SPEAKER  We  shall  now  take

 up  the  amendment  recommended  by
 the  Rayya  Sabha  We  have  had
 €nough  discussion  about  it  The
 question  38

 Clause  36
 That  at  page  31  lines  to  6  be

 deleted

 fhe  Lol  Sibha  diided
 Division  No  4]  11206  his

 AYES

 Ahmed  Hussain  Shiz
 Ahsan  Jafii  Shri
 Alagesan  Shi  0  V
 Alluri  Shri  Subhash  Chandia  Bose
 Austin  Dr  Henry
 Badri  Naiayan  Shri  A  R
 Balakiishmah  Shi:  T
 Banatwalla,  Shri  G  M
 Barman  Shri  Palas
 Barrow,  Shi.  A  E  T
 Barua  Shr:  Bedabrata
 Bhagat  Rar  Shri
 Bhakta  Shr  Manoranjan
 Bhuvaiahan  Shi  G
 Burande  Shit:  Gangadha  Appa
 Burman  Shri  Kirt:  Bikram  Deb
 Chandi  appan,  Shri  C  K
 Chatterjee  Shit  Somnath
 Chaudhur:  Shri  Tridib
 Choudhar!,  Shr.  K  8
 Daman:  Shri  S  R
 Damo.  Shr;  Somjibha
 Dasappa  Shri  Tu'sidas
 Desa,  Shri  Hitendra
 Deshmukh,  Shri  Sheshrao
 Dhondge,  Shri  Keshavrao
 Doley,  Shr  L  K
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 Gamit,  Shri  Chhitubhaj
 Gawai,  Shri  D.  G.
 George,  Shri  A.  द्
 Gopal,  Shri  K.
 Hande,  Shri  द  G.
 Haren  Bhumij,  Shri
 Jaffer  Sharief,  Shri  C.  K.
 Jain,  Shri  Kacharulal  Hemra)
 Jeyalakshm,  Shrimati  V.

 Kadannappalli,  Shr:  Ramachandran
 Kalyanasundaram,  Shri  M
 Karan  Singh,  Dr.
 Khan,  Shri  Ismai]  Hossain
 Kisku,  Shri  Jadunath
 Kodiyan,  Shr  P.  K.
 Kosalram,  Shri  K.  T.
 Krishnan,  Shrimati  Parvathi
 Kunhambu,  Shri  K,
 Lahanu  Shidava  Kom,  Shri
 Lakkappa,  Shri  हू,
 Lakshminarayanan,  Shri  M.  R,
 Laskar,  Shri  Nihar
 Mallanna,  Shr;  K.
 Medur,  Shri  Nageswara  Rao

 Murthy,  Shri  Kusuma  Krishna
 Murthy,  Shri  M.  V.  Chandrashekhara
 Naidu,  Shri  P.  Rajagopal
 Naik,  Shri  S.  H.
 Nair,  Shri  B.  K.
 Nair,  Shri  M.  N  Govindan
 Nair,  Shri  N.  Sreekantan
 Pai,  Shri  T.  A,
 Parvat:  Devi,  Shrimati
 Patil,  Shri  U.  5
 Poojary,  Shri  Janardhana
 Pradhan,  Shri  Amar  Roy

 Puilaiah,  Shri  Darur
 Qureshi,  Shri  Mohd.  Shafi
 Rajan,  Shri  K.  A,
 Raju,  Shri  P.  द  G.
 Ramamurthy,  Shri  EK.
 Rangnekar,  Shrimatf  Ahilya  P,

 Rao,  Shri  M.  S.  Sanjeevi
 Rao,  Shri  हे,  Satyanarayan
 Rao,  Shri  P.  Ankineedy  Prasada
 Rao,  Shri  P.  V.  Narasimha
 Ravi,  Shri  Vayalar
 Roy,  Shri  A.  K.
 Roy,  Shr:  Saugata
 Saha,  Shri  A,  K.
 Sathe,  Shri  Vasant
 Satyanarayana,  Shri  Dionam  Raju
 Sayeed,  Shri  P.  M.
 Seyiq  Muhammad,  Dr.  V.  A.
 Shankaranand,  Shr  B.
 Shrangare,  Shri  T.  S.
 Stephen,  Shri  C  M.
 Sunng  Sahib,  Shri  A.
 Thorat,  Shri  Bhausaheb

 NOES
 Abdul  Lateef,  Shri
 Aghan  Singh,  Shri
 Amat,  Shri  D.
 Amin,  Prof,  R.  K.
 Ansari,  Shri  Faquir  Als
 Ant  Beg,  Shri
 Bairagi,  Shr  Jena
 Bal,  Shri  Pradyumna
 Balak  Ram,  Snr
 Balbir  Singh,  Chowdhry
 Baldev  Prakash,  Dr.
 Barakataki,  Shrimatj  Renuka  Devi’
 Basappa,  Shri  Kondayji
 Bharat  Bhushan,  Shri
 Borole,  Shr:  Yashwant
 Bri)  Ra)  Singh,  Shri
 Chandan  Singh,  Shri
 Charan  Narzary,  Shri
 Chaturbhu),  Shri
 Chaturvedi,  Shri  Shambhu  Nath
 Chaudhary,  Shri  Motibhai  R.
 Chaudhry,  Shri  Ishwar
 Chauhan,  Shri  Bega  Ram
 Chauhan,  Shri  Nawab  Singh

 ‘30
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 Chavda,  Shri  K.  &
 Chowhan,  Shr:  Bharat  Singh
 Chunder,  Dr  Pratap  Chandra
 Dandavate,  Prof  Madhu
 Danwe  Shi:  Pundalik  Harl
 Dasgupta,  Shr;  K  N
 Dave,  Shri  Anant
 Deo  Shr  P  K

 Desai  Shri  Morarj!
 Deshmukh,  Shri  Nanaji
 Deshmukh  Shi:  Rarr  Prasad
 Dharia  Shri  Mohan
 Digvijoy  Narain  Singh  Shri
 Durga  Chand,  Shri
 Dutt,  Shi:  Ashok  Krishna
 Fazlur  Rehman  Shri
 Ganga  Bhakt  Singh  Shn
 Ganga  Singh,  Shri
 Gattan.  Shri  R  D

 Goyal  Shr)  Krishna  Kumar
 Guha  Shri  Samar
 Gulshan  Shri  Dhanna  Singh
 Gupta,  Shri  Kanwar  ].a'
 Harikesh  Bahadur  Shri
 Razar.  Shri  Ram  Sewak
 Heera  Bhai  Shr)
 Hukam  Ram  Shri
 Jain  Shri  Nirmal  Chandra
 Jasrotia  Shri  Baldev  Singh
 Jesh  Di:  Murl  Manohar
 Kailash  Prakash  Shri
 Kasar  Shri  Amrut
 Kesharwam  Shr  N  P
 Khalsa  Shr:  Basant  Singh
 Khan  Shri  Kunwar  Mahmud  Ali

 Khan  Shri  Mahmoog  Hasan

 Khan,  Shri  Mohd  Shamsul  Hasan
 Khriume,  Shr:  Rinching  Khandu
 Kishore  Lal,  Shri
 Kureel,  Shr:  R  L
 Kashwaha,  Shr:  Ram  Naresh
 Lal,  Shri  S  8

 MAY  a  3978  (RS.  Amdt  )

 Mahala,  Shri  K.  L.
 Mahij  Lal,  Shri
 Mahk,  Shri  Mukhtiar  Smgh
 Mallick,  Shr:  Rama  Chandra
 Mangal  Deo,  Shri
 Mavalanka:,  Piof  P  G
 Meerza  Shri  Syed  Kazim  Ali
 Mehta  Shri  Prasannbhai
 Mhalgi,  Shri  R  K
 Mari,  Shri  Govind  Ram
 Mishra,  Shri  Janeshwar
 Mohd  Hayat  Ah,  Shri

 Mondal,  Dr  Buijoy
 Munda  Shri  Govinda
 Munda  Shr  Karta
 Murru  Father  Anthony
 Nathu  Singh  Shri
 Nathun:  Ram,  Shri
 Nathwan!  Shr  Narendra  P
 Nayar  Dr  Sushila
 Pandey,  Shr:  Ambika  Prasad
 Paraste  Shr:  Dalpat  Smgh
 Parmar  Shri  Natwarlal  B
 Parthasaiathy  Shri  P

 Parulekar,  Shri  Bapusaheb
 Paswan,  Shr:  Ram  Vilas
 Patel  Shr:  Dharmasmhbhai
 Patel  Shri  मे  M
 Patel,  Km  Maniben  Vallabhbhai
 Patnaik,  Shr:  Biju
 Patwary,  Shr  H  L
 Peitin,  Shri  Bakin
 Pradhan,  Shr:  Gananath
 Raghavj},  Shi

 Raghu  Ramaiah,  Shri  K
 Rai,  Shri  Narmada  Prasad
 Rajda,  Shri  Ratansinh
 Ram,  Shri  Ramdein
 Ram  Dhan,  Shri
 Ram  Gopal  Singh,  Chaudhury
 Ram  Kishan,  Shri
 Ram  Murti,  Shri
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 Ramachandran,  Shri  P.
 Ramji  Singh,  Dr.
 Ramoowalia,  Shri  Balwant  Singh
 Ranjit  Singh,  Shri
 Rao,  Shri  Jagannath
 Rathor,  Dr.  Bhagwan  Dass
 Rodrigues,  Shri  Rudolph
 Saeed  Murtaza,  Shri
 Sahoo,  Shri  Ainthu
 Sai,  Shri  Lerang
 Sai,  Shri  Narhari  Prasad  Sukhdeo
 Saini,  Shri  Manohar  Lai
 Saksena,  Prof,  Shibban  Lal
 Saran,  Shri  Daulet  Ram
 Sarangi,  Shri  R.  P.
 Sarkar,  Shri  S,  K.
 Sarsonia,  Shri  Shiv  Narain
 Shah,  Shri  D.  क,
 Shah,  Shrj  Surath  Bahadur
 Shakya,  Dr.  Mahadeepak  Singh
 Sharma,  Shri  Jagannath
 Sharma,  Shri  Yogya  Datt
 Shastri,  Shr:  Bhanu  Kumar
 Shastri,  Shri  Y.  P.
 Sheo  Narain,  Shri
 Shukla,  Shri  Chimanbha:  H.
 Sikander  Bakht,  Shri
 Singh,  Dr,  B.  N.
 Singha,  Shri  Sachindralal
 Sinha,  Shri  H.  L.  P.
 Sinha,  Shri  Satyendra  Narayan
 Suman,  Shri  Ramji  Lal

 (R.S.  Amat.)

 Suman,  Shri  Surendra  Jha
 Suraj  Bhan,  Shri
 Surendra  Bikram,  Shri
 Surya  Narain  Singh,  Shri
 Swamy,  Dr.  Subramaniam
 Tan  Singh,  Shri
 Tej  Pratap  Singh,  Shri
 Tiwary,  Shri  Madan
 Ugrasen,  Shri
 Varma,  Shri  Ravindra
 Verma,  Shri  Brijlal
 Verrra,  Shri  Hargovind
 Verma,  ‘Shri  Mritunjay  Prasad
 Verma,  Shri  R.  L.  P,
 Verma,  Shri  Raghunath  Singh
 Yadav,  Shri  Hukmdeo  Narain
 Yadav,  Shri  Jagdambi  Prasad
 Yadav,  Shri  Ramji  Lal
 Yadav,  Shri  Sharad
 Yadvendra  Dutt,  Shri
 Yuvraj,  Shri

 MR.  SPEAKER:  Subject  to  correc-
 tion,  the  result  *  of  the  Division  is:

 Noes  6l.
 The  motion  was  negatived.

 MR.  SPEAKER:  The  question  is:

 “That  the  recommendation  made
 by  Rajya  Sabha  be  rejected.”

 The  motion  was  adopted.
 —

 *The  following  Members  also  recor  ded  their  votes:

 AYES:  shri  Dajiba  Desai,  Shri  Raga  valu
 Shrimati  Rashida  Haque  Chowdhary.  Shri  8.  6.  Murugaiyan,
 Sudheeran,  Shri  Nanasahib  Bonde,Shri  B.  Rachaiah,  Shri  B.  P.  Kadam,
 Shri  B.  Devarajan,  Shri  XK.  00०  Reddy.

 NOES:  Shri  Zulfiquarulla,  Shri  Purnanarayan  Sinba,  Shri
 Prasad,  Verma,  Shri  Lalu  Oraon,  Shri  Vinodbhai  Sheth,  Shri  Shiv  Ram

 Rai,  ह... ल  Ramanand  Tiwary,  ShriSsrat  Kar,  Shri  Chhabiram  Argal,

 Sbri  Subhash  Abuja,  Shri
 ee  ee

 sod,  Shri
 Shri  Madhu  Limaye,  Shri  M.  P.  न
 Chandravati,  Shri  Ramapat!  Singh,Shri  Chandra  Pa)  Singh,  Shri

 T.  ss.  Negi,  Shri  Ram  Lal,  Shri  Hari  Vishnu  Kamath,  Shri
 amantasinhera, Padamcharna  ,  Shri  Sribatcha

 Shrimat;  Rano  M.  Shaiza,  Shri  Sudhir  Ghosal.

 Mohanarangam,  Shri  Mallikarjun,
 Shri  M.  V.

 Chandradeo

 Shyamnandan  Mishra,
 Shri  Bijoy  Singh  Nahar.  Shrimati

 Digal,  Shri  R.  ्,  Rakesh,
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 Shrimat:  Rano  M.  Shaiza,  Shri
 Sudhir  Ghosal

 MR  SPEAKER.  We  now  go  to  the
 Confidence  Motion

 MR  SPEAKER  There  ig  no  point  of
 order

 Shri  Asoke  Knshan  Dutt
 SHRI  VAYALAR  RAVI  (Chirayin-

 kil)  Rule  353—I  would  like  to  read
 the  rule

 “No  allegation  of  a  defamatory  or
 imeriminatory  nature  shall  be  made
 by  a  member  against  any  person
 unless  the  member  has  given  pre-
 vioug  intimation  to  the  Speaker  and
 also  to  the  Minister  concerned  ,

 Kindly  note  the  words
 so  that  the  Minister  may  be

 able  to  make  an  investigation  into
 the  matter  for  the  purpose  of  a
 reply

 So,  the  whole  purpose  of  this  clause
 has  been  to  enable  the  Munster  to
 reply  if  an  allegation  ig  made  But
 that  does  not  debar  a  member  to  make
 any  allegation  against  any  person  but
 it  38  only  to  enable  the  Minster  to
 reply  to  it

 Sir,  governments  are  run  by  human
 beings  and  not  by  animals

 MR  SPEAKER  I  do  not  quite  follow
 what  exactly  you  have  m  mind

 SHRI  VAYALAR  RAVI  There  3  a
 proviso  which  is  giving  you  a  power
 at  any  time  to  prohibit  a  member  from
 making  an  allegation  which  I  am  not
 questioning  But  when  an  hon  Mem-
 ber  speaks,  he  may  refer  to  names  of

 MAY  iI,  978  (RS.  Amdt  }  36

 government  servants  Here  the  Minis
 ters  are  sitting  and  they  represent  the
 government  and  it  is  their  duty  to
 defend  their  officers  because  the  off-
 cers  are  not  here  to  defend  themselves
 But  if  the  name  of  a  citizen  Mr  X  or
 Mr  Y  or  Mr.  Z  or  whoever  he  may  be,
 is  mentioned,  it  does  not  seem  to
 to  apply  The  point  is  that  nobody  is
 to  be  condemned  here  in  his  absence
 But  Governments  servants’  names  can
 be  taken  because  the  Ministers  are
 there  to  defend  them.

 Yesterday,  when  I  was  speaking,  !
 mentioned  the  name  of  the  Private
 Secretary  to  the  Prime  Munster,  Shri
 V  Shankar  But  I  find  that  :t  has
 been  deleted  in  the  debates.  It  48
 nothing  derogatory  to  the  dignity  of
 the  House  nor  is  there  any  public  in
 terest  served  but  I  was  prohibited
 The  rule  38  clear  It  38  definitely  in
 the  public  interest  because  the  office
 of  the  Prime  Minister  38  very  impor-
 tant  It  ३8  a  very  vital  institution
 where  if  anything  goes  wrong,  it  goes
 wrong  in  the  whole  nation  It  is  our
 duty  to  mention  on  the  floor  of  the
 House  what  is  going  on  in  the  Prime
 Minister’s  Secretariat  mentioning  the
 name  and  the  Prime  Minister  has  to
 defend  him  because’  he  8  part  and
 parcel  of  the  government

 But  this  clause  does  not  seem  to
 apply  to  the  ordinary  citizen  of  the
 country  because  nobody  is  there  to
 defend  him

 Yesterday  I  mentioned  the  name  of
 Mr  Sikander  Bakht  He  could  defend
 Inmself  I  referred  to  a  contract
 awarded  against  Simon  Carves  This
 ig  only  a  glaring  instance  of  cor-
 ruption  I  am  not  making  any  allega-
 tions  Whenever  we  ‘mention  the
 name  of  anybod:

 Sa
 the  Prime  Minis-

 ters  Secretariat  ur  staff  immediate-
 ly  jump  on  their  legs  but  I  have  not
 seen  them  jump  on  their  legs  when
 Mrs  Gandhi’s  names  was  mentioned
 or  somebody  else’s  name  was  men-
 tioned.

 AN  HON  MEMBER  Her  name  was
 mentioned  a  thousand  times.
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 SHRI  VAYALAR  RAVI:  My  point  is:
 they  are  under  you  and  not  under  the
 Prime  Minister's  Secretariat.  So,  Sir,
 I  want  a  ruling  on  this  matter.

 MR.  SPEAKER:  I  will  consider.  3
 was  not  present.  I  will  look  into  the
 matter.  I  cannot  say  anything  off
 band.

 Shri  Asoke  Krishan  Dutt.

 THE  MINISTER  OF  RAILWAYS
 (PROP.  MADHU  DANDAVATE):  A
 ruling  wag  already  given  yesterday.

 MR.  SPEAKER:  He  wants  me  to
 revise  it.  I  ghall  look  into  it.  I  do
 not  want  to  say  anything  about  it.

 Now,  Mr.  Asoke  Krishna  Dutt.
 —

 32.4  brs.
 MOTION  OF  NO  CONFIDENCE  IN

 THE  COUNCIL  OF  MINIS-
 TERS—contd,

 MR.  SPEAKER:  Now  we  take  up
 further  consideration  of  the  Motion  of
 No-confidence.

 Shri  Asoke  Krishan  Dutt.

 SHRI  ASOKE  KRISHNA  DUTT
 (Dum  Dum):  When  I  began  speaking
 yesterday,  I  had  the  painful  necessity
 of  saying  that  the  hon.  Leader  of  the
 Opposition  has  failed  to  make  out
 even  a  prima  facie  case.  It  is  quite
 understandable  because  for  the  last
 several  monthg  I  find  that  my  esteem-
 ed  friend,  Mr.  Stephen,  has  remained
 indecisive.  When  his  Party  split
 some  months  ago,  he  first  thought
 that  Mrs.  Indira  Gandhi  was  authori-
 tarian  and  he  remained  with  the  Con-
 gress.  Some  time  later,  however,  he
 again  changed  sides  and  went  over
 to  the  Cong.  (I).  People  may  doubt
 the  political  integrity  behind  this
 move  put,  of  course,  Mr.  Stephen
 should  be  congratulated  for  his  fore-
 sight.  He  immediately  became  the
 leader  of  hig  group  and  ultimately  the
 Leader  of  the  Opposition.  What  were
 the  points  that  Mr.  Stephen  made  out?
 Pie  said  nothing  new.  We  have  been

 Motion  38

 hearing  all  this  throughout  the  Budget
 Session  and  not  a  single  word  was  said
 either  by  him  or  anybody  in  the  Oppo-
 sion  except  the  new  developments  of
 two  small  victories  in  the  U.  P.  Assem-
 bly  and  one  single  victory  in  the  UP.
 Parliamentary  seat.  This  was  the  only
 new  thing,  all  the  rest  was  repetition.

 The  leader  of  the  Opposition  began
 by  saying  that  in  these  3  months  of
 Janata  Rule,  democratic  rights  were
 being  eroded.  We  were  losing  demo-
 cratic  rights  of  protests.  May  I  ask
 the  hon.  leader  of  the  Opposition
 through  you,  Sir,  does  he  in  all  seri-
 ousness  believe  what  he  was  saying
 yesterday?  Does  he  not  remember
 what  happened  during  the  rule  of  the
 Government  that  went  on  immediate-
 ly  prior  to  the  Janata  Government,
 particularly  during  those  l9  black
 months  of  emergency.  Has  not  the
 the  Janata  Government  restored  indi-
 vidual  rights?  The  leader  of  the
 Opposition  or  all  the  other  members
 in  his  party  or  in  the  opposition  are
 saying  whatever  they  like  inside  this
 House,  whatever  they  like  outside  the
 House  and  they  are  getting  full  publi-
 city  for  that.  What  was  the  condition
 immediately  prior  to  that?  Most  of  the
 Members  who  are  on  this  side  of  the
 House  were  in  jail.  Those  who  were
 outside,  whenever  they  wanted  to
 speak,  and  important  meetings  were
 called  them  immediately  on  that  day.
 Pnor  to  our  meeting  Section  44  was
 declared  and  all  those  people  were
 arrested.  The  judiciary  did  not  have
 the  right  of  freedom.  To-day  a  very
 eminent  Member  of  the  judiciary,  one
 of  the  luminaries  of  the  Supreme  Court
 who  was  appointed  during  the  regime
 0१  Mrs.  Indira  Gandhi  frankly  con-
 fesses  that  he  did  not  have  the  courage
 to  say  at  that  time  what  he  wanted
 to  say.  Thig  was  the  condition  that
 they  had  made  and  yet  he  says  that
 democratic  norms  ere  being  eroded  now
 a  days.  Whatever  speeches,  either
 given  on  the  floor  of  this  august
 House  or  in  any  of  the  Assemblies  of
 the  different  States,  any  critical  state-
 ment  against  Mrs.  Gandhi  or  her  Gov-
 ernment  were  not  published  in  the
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 press.  All  that  was  published  was
 tliat  so  and  so  also  spoke.  This  was
 what  was  published.  Is  that  the  posi-
 fion  to-day?

 Yesterday,  Hitendra  Bhai  Desai  was
 quoting  from  the  paper  ‘Burya’.  I
 think  it  should  be  named  ‘Suraiya’
 Whatever  it  is,  publishes  what  ever
 it  likes.  It  publishes  half  truths  and
 défamatory  allegations  against  anybody
 and  everybody.  I  ask  the  leader  of
 the  Opposition  through  you,  could  any-
 body  have  dared  to  have  published
 like  this  during  that  period  of  emer-
 gency  criticising  Mrs.  Indira  Gandhl,
 in  the  manner  that  this  paper  criticises
 the  Government  to-day?  Yet  some-
 body  like  the  hon.  Hitendra  Bhai
 Desab—when  he  was  quoting  from
 ‘Surya’  yesterday  I  felt  that  with  the
 solemnity  that  he  was  doing  it,  as
 though  he  was  quoting  from  the  scrip-
 tures  He  must  have  had  reasons  for
 this.  In  this  paper,  it  is  not  Sanjay
 ovacha,  but  he  might  say  Sanjay’s
 better  half  was  saying  this.  It  is
 therefore  better  than  the  scriptures.

 I  will  ask  Hitendra  Bha:  Desai,  does
 his  own  party  colleague  Shri  Saugata
 Roy  (I  do  not  find  him  in  the  House
 to-day)  agree  with  him?  Thig  very
 same  paper  from  which  Shn  Hitendra
 Bhaji  Desai  was  quoting  yesterday  had
 said  that  Shri  Saugata  Roy  had  been
 carrying  on  a  racket  of  selling  bogus
 law  degrees  from  Calcuta  University
 and  that  he  wag  taking  advantage  of
 that.  He  has  ‘brought  a  Privilege
 Motion  against  that.  Here  Shri  Hiten-
 dra  Bhai  Desa:  comes  and  quotes  from
 the  same  paper  I  do  not  know  the
 latest  alignment  on  that  side.  I  do
 not  know  whether  Shri  Hitendra  Bhai
 Desai  and  Shri  Saugata  Roy  are  still
 in  the  same  party.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  I  am  on  a  point  of  order.

 My  péint  of  order  is  now  the  hon.
 member,  in  the  name  of  quoting  the
 newspaper,  made  a  derogatory  rémark
 against  the  hon.  member  of  this  House.
 Of  course,  if  you  allow  this,  I  can  also
 quote  from  ahybody  in  this  House.

 WAY  iy,  fe  Stotton  ”

 gut  ASOKE  XiwekKA  DUTT:  T
 Gan  Ixy  n  on  the  Table.

 SHRI  VAYALAR  RAVI;  Doss  he
 own  the  responsiblity?

 MR.  SPEAKER:  He  does  not  say
 that.  He  says  that  that  paper  has
 been  publishing  all  sorts  of  news.
 has  said  that.

 SHRI  VAYALAR  RAVI,  I  request
 your  ruling.  Can  any  Member  quote
 from  any  newspaper,  any  document,
 any  derogatory  remarks  against  any-
 body?  I  request  your  ruling  on  that.

 MR.  GPEAKER:  If  he  quotes  appro-
 vingly  certainly  it  is  wrong  to  do  so
 without  the  permission  of  the  House
 and  it  cannot  be  done  But  if  he
 quotes  disapprovingly  there  is  nothing
 wrong  about  it.  If  he  quotes  that
 approvingly  that  the  allegation  is  true
 then  of  course  it  comes  within  the
 mischief  of  the  rule.  But  if  he  quotes
 it  as  qa  paper,  an  unreliable  paper,
 because  earher  also  they  have  pud-
 lished  and  so  on

 SHRI  VAYATAR  RAVI:  He  never
 said  that.

 MR.  SPEAKER.  His  whole  tenor  is
 hhke  that  He  said  Mr.  Desai  is  quoting
 at.

 SHRI  ASOKE  KRISHNA  DUTT:
 Tank  you  very  much.  What  I  said
 was  that  I  did  not  believe  what  this
 paper  has  said.  I  think  it  has  made
 false  allegations  both  against  Mr.  Sau-
 gata  Roy  and  also  against  our  leader,
 ‘against  whom  Mr.  Hitendra  Desai  was
 quoting  yesterday.  This  paper  con-
 sists  of  only  falsehood  and  they
 ought  to  be  aware  themselves—Shri
 Hitendra  Desai  ought  to  have  verified
 from  his  own  party  Member  Shr
 Saugata  Roy  about  the  authenticity  of
 this  paper,  about  the  correctness  of
 this  paper.

 sini  SOMNATH  CHATTERJEE
 (Jadavpur):  Don’t  give  it  importance.

 AN  HON.  MEMBER;  Ignore  it.

 SHRI  ASOKE  KRISHNA  DUTT.
 Yesterday  the  hom  Leadér  of  the
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 Opposition  was  very  much  elated  that
 they  have  won  two  assembly  seats  in
 UP.

 SHRI  A.  C.  GEORGE  (Mukanda-
 puram):  He  is  still  holding  on  to  that
 paper.  It  is  in  hig  hands.

 PROF.  P.  G.  MAVALANKAR
 (Gandhinagar).  Though  disapprov-
 ingly!

 AN  HON,  MEMBER  Now  he_  has
 thrown  it  out.

 SHRI  ASOKE  KRISHNA  DUTT.
 Yesterday  the  Leader  of  the  opposi-
 tion  wag  very  much  elated  that  they
 have  won  two  assembly  seats  in  U.P.
 and  one  Parliamentary  seat  in  U.P.
 He  in  his  speech  said  that  there  is  a
 complete  polarisation,  The  North  was
 On  one  side  end  the  South  was  on  one
 side  and  they  had  made  a  great  dent
 in  the  north  by  winning  one  parlia-
 mentary  seat.  May  ]  ask  him  to
 recapitulate  his  memory  about  what
 happened  in  the  last  few  months?  He
 was  talking  about  Karnataka  and
 Andhra,  I  admit  that  we  have  lost
 the  assembly  elections  in  Karnataka
 and  Andhra  but  ‘have  we  not  tre-
 mendously  improved  our  position  in
 the  last  one  year?  In  Andhra  during
 last  parliamentary  elections  one  year
 ago  we  had  only  one  seat.  In  Kar-
 nataka—you  know  more  than  any-
 body  else  Sir,—we  had  only  two  seats
 and  in  the  Assembly  elections  in
 Karnataka  we  bagged  59  seats  and  not
 two  like  them.  In  Andhra,  we  got  60
 seats.  What  a  tremendous  increase!
 We  have  tremendously  improved  our
 position  both  in  Karnateka  und  in
 Andhra.  This  shows  that  the  South
 is  also  realising  what  a  menace  we
 had  during  the  period  of  emergency
 over  here.  Much  was  said  by  the
 Leader  of  the  Opposition  and  other

 Opposition  spoke  about
 atrocities  againgt  trarijans.  This  harl-
 jan  problem  ty  a  very  serious  atid
 gtave  problem  in  this  country  and
 everyone  of  us  is  ashamed  of  it.  This
 has  been  going  on  for  cénturies  und
 ‘this  ig  a  matter  which  should  cut

 Motion  Be

 across  party  linés  and  this  matter
 should  be  dealt  with  at  the  national
 level.  Yet  we  find-—we  strongly
 suspect,—that  some  of  those  who  al-
 ways  try  to  raise  the  issue  over  here
 are  deliberately  creating  a  new  situa-
 tion  whereby  the  elements  favouring
 communalism  and  casteism  take  ad-
 vantage.

 Sir,  I  will  give  you  one  instance
 about  what  happened  in  Banaras  very
 recently,  Our  Defence  Minister,  Babu
 Jagjivan  Ram  had  been  to  Banaras
 very  recently.  The  manner  in  which
 he  was  insulteg  there  was  not  only
 a  great  shame  to  the  people  who
 publicly  insulted  him  but  it  had
 shamed  every  one  of  us,

 May  I  ask  the  Leader  of  the  Op-
 Position  as  to  who  was  presiding
 over  that  function?  The  function  was
 presided  over  by  a  very  close  relative
 of  Mr.  Stephen’s  counterpart  in  the
 Rajya  Sabha,  his  own  brother  and  the
 whole  meeting  was  orgamsed  by  the
 People  belonging  to  the  Congress(I),
 they  deliebrately  created  this  situa-
 tion;  they  deliebartely  insulted  him
 sothat  anger  might  rise  and  they  could
 take  advantage  of  it.  So  Sir,  |  would
 like  to  urge  upon  the  Government,
 the  Prime  Minister  and  the  Home
 Minister,  particularly,  that  wherever
 these  atrocities  occur,  they  should  not
 only  be  curbed  forthwith  but  a
 thorough  enquiry  should  also  be  made
 into  it  as  to  who  are  fomenting  this.
 They  are  saying  R.SS.

 I  strongly  suspect,  that  a  coterfe
 who  has  become  politically  frustrated
 is  trying  now  to  create  a  communa)
 situation,  the  situation  of  casteism,
 whereby  they  can  take  advantage  of
 that  disastrous  situation.  Certain
 people  are  suffering  from  that  and
 these  people  want  to  make  politica)
 use  of  that  and  make  that  community
 to  suffer  even  more  for  their  own
 purpose.  Sir,  the  Leader  of  the  Op-
 position  yesterday  spoke.

 MR.  SPEAKER:  Your  time  is  up.
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 SHRI  ASOKE  KRISHNA  DUTT:
 Sir,  yesterday,  I  spoke  for  only  one
 minute.

 MR.  SPEAKER:  I  have  got  the
 record  that  you  spoke  for  two
 minutes

 SHRI  ASOKE  KRISHNA  DUTT:
 Even  then  I  want  five  minutes.

 MR.  SPEAKER:  No.

 SHRI  ASHOKE  KRISHNA  DUTT:
 Sir  the  hon.  Leader  of,  the  Opposi-
 tion  was  criticising  the  Foreign
 Policy  of  this  Government  and,  yés-
 terday  throughout  the  debate  one
 speaker  after  another  from  that  side
 went  on  saying  that  this  government
 has  nothing  new  in  regard  to  foreign
 pohey;  that  we  are  following  their
 foreign  policy.  I  would  particularly
 point  out  what  was  raised  by  the
 Leader  of  the  Opposition.  He  was
 talking  about  Nepal,  what  has  been
 done  with  regard  to  Nepal?  The
 political  treaty  with  Nepal  and  the
 trade  agreement  with  them  had  been
 treated  separately.  Nepal  is  a  land-
 locked  country  for  a  long  time  they
 demanded  trade  treaty  with  this
 Government  and  that  as.  what  they
 have  done  and  it  is  perfectly  reason-
 able  and  in  order.  It  was  what  a
 meighbour  like  India  should  have
 done  years  ago.  It  was  only  because
 of  the  bullying  tactics  of  the  former
 Government  that  Nepal  was  kept
 suppressed  like  that.

 Sir,  our  relationships  with  our
 immediate  neighbours  like  Nepal,
 Bangladesh  and  Sri  Lanka  ang  even
 with  Pakistan  have  improved  end  yet,
 the  Leader  of  the  Opposition  criticised
 the  Prime  Minister  about  his  state-
 ment  regarding  Sikkim.

 MR  SPEAKER:  Your  time  is  up.

 SHRI  ASOKE  KRISHNA  DUTT:
 I  will  take  only  two  minutes.

 MR.  SPEAKER:  No.  There  isa  large
 number  of  speakers,

 MAY  I,  978  Motion  44

 SHRI  ASOKE  KRISHNA  DUTT:
 Sir,  I  was  interrupted  all  the  time,

 MR.  SPEAKER:  That  does  not
 matter.

 SHRI  ASOKE  KRISHNA  DUTT:
 About  Sikkim,  what  the  Prime  Minis-
 ter  said  is  perfectly  correct.  Sikkim
 is  an  integral  part  of  India.  The
 people  of  Sikkim  wanted  to  come  to
 India.  This  could  have  been  done  in
 a  fair,  proper  and  regular  way.  But
 the  bullying  tactics  that  was  adopted
 by  Mrs.  Gandhi's  Government  had
 been  criticised  by  everybody.  The
 Prime  Minister  was  correct  to  say
 that  the  procedure  was  wrong.  We
 @re  proud  for  that  courageous  and
 bold  statement.

 I  would  conclude  by  saying  that  the
 Opposition  was  trying  to  criticise
 what  was  going  on  before  the  Shah
 Commission.  The  Leader  of  the  Op-
 position  said  that  this  is  vindictive-
 ness  blood-thirsty  hound  or  some-
 thing  like  that  He  said  that  yester-
 day.  I  say  that  what  the  Shah
 Commission  is  doing  is  a  great  benefit
 to  the  country.  Nobody  would  have
 known  what  happened  during  the  49
 months,  Some  got  puzzled.

 MR,  SPEAKER:  Now  you  cannot  80
 on  like  that.  You  must  conclude.

 SHRI  ASOKE  KRISHNA  DUTT:
 I  will  conclude  by  saying  that  all  that
 was  being  done  before  the  Shab
 Commission  was  exposing  what  went
 on  during  the  9  months.  Many
 people  did  not  know  anything.  I  have
 heard  many  of  my  friends  opposite,
 old  friends,  whom  I  know  for  the  last
 28,30  or  35  years,  They  are  saying,
 “Oh,  you  were  in  jail’  and  they
 never  knew  all  these  things.  How
 would  ¢hey  have  known  during  that
 time?  They  were  completely  in  the
 dark  and  they  were  completely  gag-
 ged.  For  instance  Mr.  Pai  was  com-
 pletely  gagged  for  9  months.
 Then,  Shah  Commission  gave
 him  an  opportunity  to  come  and  tell
 the  truth.  I  think  that  Shah  Com-
 mission  is  not  doing  anything  in

 a  vindictive  spirit;  it  is  doing  a  great
 service  to  the  country  so  that,  in
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 future,  a  single  individual  or  a  single
 family  or  a  small  coterie  wilj  not
 have  the  opportunity  of  exploiting
 this  great  country  of  ours.

 I  think  that  the  Opposition  has
 completely  failed  to  make  out  a  case
 for  no-confidence  against  this  Gov-
 ernment  And  [  think  it  should  be
 rejected  outright

 MR.  SPEAKER  _  Before  I  call  the
 next  speaker,  it  may  be  desirable  io
 dispense  with  the  lIunch  hour

 SOME  HON’BLE  MEMBERS  No.
 No

 MR  SPEAKER  I  thought  the
 Prime  Minster  has  to  speak  in  the
 Rajya  Sabha  at  5  O’clock  Then
 lunch  hour  need  not  be  dispensed
 with

 war  मत्रो  (श्रो  जगजीवन  राम)  :  स्पीकर  साहब
 कई  सदस्यों  ने  यह  पूछा  कि  यह  अविश्वास  का
 प्रस्ताव  कैसे  ?  मुझे  ऐसा  लगता  है  कि  श्री  स्टीफल
 को  भी  स्वय  मालम  नहीं  है  कि  इस  श्रविश्वास  के
 प्रस्ताव  की  झावश्यक्ता  थी  क्‍या  और  इसके  लिए
 यह  झवसर  था  क्‍या  ?  इसलिए  कोई  मुद्दा  खड़ा

 करने  में  थे  भ्रसमर्थ  रहे। कई  सदयो  ने  स्वय  मान
 लिया  कि  हम  प्रस्ताव  के  बारे  में  वे  बहुत  सीरियस
 नहीं  है  ।  लेकिन  शायद  उस  जगह  की  परम्परा  है
 कि  हर  साल  एक  श्रविश्वास  का  प्रस्ताव  लाना
 चाहिये  सरकार  के  खिलाफ  |  उस  परम्परा  को
 निभाना  शायद  विरोधी  पक्ष  के  नेता  ने  भ्रपना  एक
 धामिक  कतेव्य  समझा  |  इसलिए  यह  प्रस्ताव  लाता
 उन्होंने  श्रावश्यक  समझा  ।  यही  बात  भ्रवसर  की
 है  t

 री
 नाले  में  थोड़ा  भी  पानी  शझा  जाए,

 तो  बूते  से  बाहर  हो  जाता  है  उस  पानी  को
 सभाल  रखना  ।  यही  प्रवमर  रहा  1  977  के
 ऋन्‍न्तिकारी  परिवर्तेन  के  पश्चात्‌  राजस्थान  में
 चुनाए  हुये,  उस  ताले  को  पाती  नसीब  नहीं  हुभा  ।

 पु  में
 श्

 हुये,
 बह  हासन

 रही  ।  उत्तर
 प्रदेश  में  चुनाव  हुये,  मुख्य  वहां  पर  चुन  कर
 झाये,  पाती की  बूद  नाले  में  नहीं  टपक  सकी  t
 बिहार  में  चुनाव  हुये,  वही  हालत  रही,  कठ

 बह
 रह  गया,  आवाज  निकलने  कौ

 डटे  नहीं  हुई  t  अवसर  मिलता  कैसे  ?
 झवबसर  मिल  गया  ।  उत्तर  प्रदेश  में  दो  चुनाव

 जनी  तिक  पार्टी  4  उलट  दिया  हो।  हक]  ह
 इतिहास  में  यह  नजोर  पेश  कर  सकेगे  कि  कोई

 राजनीतिक  दल  जिसका  झपचारिका  तरीके  से  गठन
 हुआ  हो  तीस  बरस  से  गठित  सरकार  को

 उलट  दिया  हो।  जनता  पार्टी  ने  यह  उस  वक्‍त
 किया  जब  जनता  पार्टी  का  श्रौपचारिक  गठन

 नही  हुआ,
 था।  अगर  मेरे  मिलर  स्टिफन  साहब

 भूले  नही  है  तो  चुनाव  मार्च  977  मे  हमा  था|
 जनता  पार्टी  का  गठन  पहली  मई  977  को
 हुआ  था।  पैदाइश  के  पहले  मिले  जुले  उन
 राजनीतिक  दलों  का  जमाव  जो  पिछले  कई  एक
 दशकों  से  भापस  में  लडते  रहे  है,  जो  पिछले
 कई  एक  दशकों  से  एक  दूसरे  का  परास्त  करने
 में  अपनी  शक्ति  लगाते.  रहे  है  अचानक  एक  साथ
 होकर  भापका  उखाड़  फेकने  की  शक्ति  उसमे झा  जाएगी  ?  क्‍या  आपने  कभी  हस  पर  सोचा

 है
 आप

 |  :  कप
 जनता

 रा
 इटैग्रेशन

 भा  है  t  कहता  ह  कि  नहीं  हुभा  है।
 (ि  श्री  बैकटासुवैया  नें  कोर  किया  40४

 र

 यह  कह  रहे  थे,  92  बरस  से  यह  कह  रहे
 झौर  भब  भी  भ्राप  हृदय  पर  झपना  हाथ  रख  कर
 कहे  कि  क्‍या  किसी  भो  काल  में  भाप  एक  थे  ?
 झाप  हसको

 मत  भूल
 जाए।  ाप  गलत  समझ

 रहे हैं।  मे  बता  रहा  हु  कि  भाष  भी जो  कर  रहे  थे  वह  एक  राजनीतिक  पार्टी  के  लिए
 करना  लाजिमी  था।  हमारे  यहा  जो  हो  रहा  है
 वह  भी  लाजिमी  है।  लेकिन  झाप  जिस  बात
 की  कल्पना  कर  रहे  है  वह  श्मशान  की  शान्ति  की
 कल्पना  है।  झापकी  सस्था  जब  तक  जीवित
 सस्था थी.  तब  तक  विचारों  का  टकराब  वहां  भी
 होता  रहा।  जनता  पार्टी  भी  एक  जीवित
 संस्था  है।  जब  तक  सोचने  वाले  लोग  यहा  रहेंगे
 विचारों  का  टकराव  होगा।  उससे  झाप  बह  न
 समझ
 झापने  ऐसी  झाशा  बाधी  है  तो  झापके  हृदय

 झौर  आपको  भारी  निराशा

 जगजोबन  राम  हितेन  भाई  ने  कुछ
 सोचने  का  किया  था।  सास  का  साथ  नहीं

 की  बातों  को  प्रामाणिक  माल
 ।  इससे  ज्यादा  टिप्पणी  की  पग्राबश्यकता

 है।  हितेन्द्र  भाई  की  उम्र  ऐसी  हो  गई  है  ६
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 के  भ्रवसर पर,  और  थ्लैन  की  बहस  के  झवसर
 पर,  बोहराई  गई  हैं,  भौर  संदस्यो  ते  उनका  जवाब
 दिया  है  Y  मैं  उन  बातो  को  बोहराना  नहीं
 चाहता  ।

 लेकिन  मैं  श्रापको  सिर्फ  इतता  स्मरण  कराना
 चाहता.  हू  कि  डेमोक्रेसी  में,  प्रजातत्र  में,  विरोधी
 पक्ष  का  भी  उत्तरदापित्व  होता  है  1  उस  उत्तर-
 दायित्व  के  प्रति  झाप  जागरूक  है,  मैं  ऐसा  विश्वास
 करके  चलता  हू  !  मैं  प्रापके  उत्तरदायित्व  के  प्रति
 झापको  जागरूक  कराऊ,  ऐसी  मैं  नहीं
 करकेगा  v  wy  कर  सकते  हैं  t  पक्ष  को
 यह  सुभीता  रहता  है  कि  हमेशा  कोशिश  करे
 सरकार  वालों  के  कान  ऐंठ  दे  ।

 “
 मैं

 कान

 पालोचना  की  जाये,  भौर  यही  प्राशा  मैं  भापसे
 करता  हूं  ।

 आप  स्वय  पह  माल  कर  चले  हैं  कि  प्रापके
 अविश्वास-प्रस्ताव  में  कोई  मुद्दा  नहीं  है  ।  एक  कदम
 झागे  बढ़े  भौर  कहें  कि  बगैर  मुद्दे  के  इस  भ्रविश्वास
 प्रस्ताव  को  मैं  वापस  ले  लेता  हु  t

 SHRI  B.  SHANKARANAND
 (Chikkodi):  Mr  Speaker,  I  rise  to
 support  the  No  Confidence  motion
 moved  by  my  leader  on  this  side.  I
 wag  really  disappointed  to  hear
 Babuji  to-day  on  the  issue,  We  ex-
 pected  something  much  more  from
 him  mouth...  (Interruptions)  that
 is,  the  kind  of  opinions  which  he  is
 expressing  outside  Parliament  on
 some  occasions.  May  I  ask  the  Prime
 Minister,  who  is  present  here,  to  put
 his  hand  on  his  heart  and  gay  whe-
 ther  all  is  well  with  his  Government?
 How  can  I  say  that  the  Government
 which  is  disunited,  which  has  got
 distrust  against  each  other,  which  has
 no  confidence  in  each  other  and
 which,  in  spite  of  the  dinner  diplo-
 macy  that  he  played,  is  united?  What
 picture  are  a  they  giving  to  the
 country?  Are  they  united?  They  are
 scared  to  see  each  other's  face,  both
 within  this  House  and  outside.  What
 hope  and  confidence  can  this  Govern-
 ment  give  to  the  country?

 I  remember  that  when  there  was  &
 debate  going  on  in  this  House  and
 criticisms  were  being  showered  on  the
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 Home  Minister,  there  wag  a  demand—
 not  from  this  side,  but  from  the
 other—“Why  not  a  Harijan  Minister
 be  made  the  Home  Minister?”,  And
 I  remember  the  Prime  Minister  got
 up  and  gaid:  “I  was  also  the  Home
 Minister.  I  know  how  to  rule  the
 country.”  Anda  he  defended
 Home  Minister  But  I  want  to  tell  the
 respected  Babuji,  “Whatever  amount
 of  praise  you  may  shower  on  the
 Janata  Government  and  the  Janata
 Party’s  performances  they  are  not
 going  to  make  you  the  Home  Minister
 or  Prime  Minister  of  this  country.
 That  js  certain.”  I  am  making  a  little
 more  plain  speaking.  I  know  you  are
 all  against  a  harijan  leader  becoming
 the  Prime  Minister  and  that  is  why
 ॥  am_repeating..  (Interruptions)
 All  of  you  are  opposed  to  Babuji
 becoming  the  Prime  Minister  or  the
 Home  Minister.  That  is  the  reason
 why  I  am  mentioning  this....(In-
 terruptions)  We  were  listening
 patiently  when  you  were  all  talking

 CUnterruptions)

 SHRI  C.  M.  STEPHEN:  When
 Shri  Patnaik  spoke,  he  described  us
 ag  sycophant  and  so  on  and  we  kept
 quiet.  But  now  we  find  that  these
 friends  cannot  tolerate  even  the
 shghtest  criticism.  Then  how  can  we
 function  here?  The  wildest  allega-
 tions  were  made  against  us  and  we
 kept  quiet.

 MR.  SPEAKER:  Hon.  Members
 may  kindly  note  that  freedom  of
 speech  does  not  mean  merely  exer-
 cising  it  ourselves.  We  must  protect
 the  freedom  of  speech  of  others  also.

 SHRI  A.  C.  GEORGE:  Sir,  Babuji teferred  to  the  physical  deformity  of
 Dr.  Karan  Singh,  which  was  hitting
 below  the  belt.  It  was  very  unfair.
 Still,  we  kept  quiet...  (Interruptions)

 SHRI  8,  SHANKARANAND:  They
 have  got  a  majority  inside  the  House.
 But  can  they  honestly  tell  us  that
 they  hold  the  same  majority  outside
 this  House,  as  they  did  in  9777  Their
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 majority  is  dwindling  and  the  result
 is  being  seen  in  the  UP  by-elections.
 You  cannot  forget  that.

 May  I  ask  the  Prime  Minister  one
 simple  question?  I  wil]  ask  the  same
 question  of  other  responsible  mem-
 bers  of  the  Government.  Whom  have
 you  served  during  the  one  year  of
 your  regime?  Are  the  Scheduled
 Castes  and  Scheduleg  Tribes  happy
 with  you?  Are  they  feeling  secure
 under  your  administration?  Can  you
 honestly  tell  us  that  you  have  done
 justice  to  them?  Are  the  minorities
 feeling  secure  at  your  hands?  Are
 the  workers,  the  farmer;  or  the
 labourers  happy?  Whom  have  you
 satisfied?  Do  not  forget  tha!  when
 there  was  a  discussion  here  on  the
 atrocities  committed  on  harijans,
 even  members  of  the  Janata  Party
 asked  you  ६०  quit.  It  has  gone  on
 record  (Interruptions)

 What  do  we  see  in  the  country
 today?  Laws  are  being  flouted  and
 decencies  are  being  violated  in  the
 name  of  freedom  One  is  left  to
 wonder  whether  the  Government
 remains  inefficient  in  the  name  of  the
 freedom  of  expression  There  are
 instances  of  strikes  and  labour  grow-
 ing  increasingly  restive  Go  slow  and
 work  stoppages  are  becoming  not
 infrequent,  making  the  life  of  the
 common  man  even  more  difficult.
 Already  the  common  man  is  harassed
 by  rising  prices,  contemptuous
 traders,  inadequate  transport,  ineffi-
 cient  and  ruthless  administrative
 officers,  frequent  breakdown  of  elec-
 tricity  and  water  supply  etc.

 Is  there  any  part  of  the  country
 now  living  in  peace?  Right  from
 Kutch  to  Assam,  Kashmir  to  Kanya-
 kunmvri,  is  there  any  part  of  the
 country  which  is  peaceful  and  pro-
 gressive?

 AN  HON.  MEMBER:  Karnataka.

 SHRI  8,  SHANKARANAND,  The
 people  of  this  country  are  now  on  the
 side  of  gisunity  and  not  unity.  I  am
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 very  sorry  that  this  no  confidence
 motion  is  being  taken  very  lightly.  I
 warn  this  Government  that  a  no  con-
 fidence  motion  is  never  treated  lightly
 either  by  the  opposition  or  the  ruling
 party.

 MR,  SPEAKER:  You  may  continue
 after  lunch.

 38  hrs.
 The  Lok  Sabha  adjourned  for  Lunch

 till  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-asembled  after
 Lunch  at  five  minues  past  Fourteen  of

 the  Clock

 [Mr.  Sreaxer  i  the  Chair]
 MEMBER  SWORN

 Shrimati  Mohsina  Kidwai
 garh)—

 (Azam-

 MOTION  OF  NO  CONFIDENCE  IN
 THE  COUNCIL  OF  MINISTERS—

 Contd,
 MR,  SPEAKER:  Shri  Shankaranand

 to  continue  his  speech.
 SHRI  JYOTIRMOY  BOSU  (Dia-

 mond  Harbour):  Sir,  I  want  to  make
 a  submission.  Today,  in  the  List  of
 Business,  there  is  nothing  but  this
 No-Confidence  Motion  and  the  House
 is  expected  to  continue  till  6  O'Clock.
 May  I  request  you  that  the  time  may
 be  adjusted  accordingly?  We  want  to
 speak,

 MR,  SPEAKER:  It  is  not  possible.
 The  Prime  Minister  has  to  go  to  the
 other  House,

 SHRI  JYOTIRMOY  BOSU:  A  little
 time  may  be  given  to  us.

 MR.  SPEAKER:  No  please;  it  is
 not  possible.

 SHRI  A.  छू  ROY  (Dhanbad):  My
 submission  is  that  Unattached  mem-
 bers  should  be  given  some  time.

 MR.  SPEAKER:  One  of  the  Un-
 attached  members  has  already  spoken.
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 Practically,  we  have  given  time  to
 two  Independent  members.

 Shri  Shankaranand  to  continue.

 SHRI  B.  SHANKARANAND:  Sir,  I
 was  just  telling  this  House  that  if
 you  look  to  the  countryside,  what  we
 see  is  complete  deterioration  of  law
 and  order.  There  are  robberies,  da-
 coities,  atrocities,  crimes,  all  these
 things,  increasing  every  day.  Not  only
 this  House  but  the  President  of  this
 country  has  also  expressed  his  con-
 cern.  This  is  what  the  President  of
 India  said  when  he  was  addressing  at
 the  All-India  Institute  of  Medical
 Sciences.  I  quote:

 “I  would  like  to  express  my  dis-
 tress  at  the  state  of  health  of  the
 country.  Whether  it  is  people  being
 killed  in  Hyderabad,  Amritsar  or
 elsewhere,  this  is  a  concrete  illness
 which  is  more  than  what  institutes
 like  this  can  cure.”

 He,  further,  said:
 “—y  wonder  where  we  are  going.  I

 myself  do  not  know  and  I  happen
 to  be  the  President.t  want  Mr  Raj
 Narain  to  convey  my  grief  to  other
 members  of  the  Cabinet.”

 I  do  not  know  whether  he  has  con-
 veyed  it  to  the  Prime  Minister  and
 his  Cabinet  colleagues.  It  is  reported:

 “The  President  said  that  he  was
 appealing  as  a  helpless  spectator  to
 all  political  parties  to  think  care-
 fully  before  they  do  anything,  be-
 cause,  if  the  seeds  we  sow  today
 are  pOisonous,  we  will  have  to  reap
 them  tomorrow  and  what  future  can
 we  offer  to  the  younger  generation.”

 Again,  I  quote:
 “In  the  meanwhile,  the  secreta-

 riat  of  the  National  Federation  of
 Indian  Women  in  a  statement  ex-
 pressed  concern  at  the  breakdown
 in  law  and  order  in  various  parts
 of  the  country  and,  particularly,  the
 news  of  molestation  of  women  in
 Madhya  Pradesh  and  Tamil  Nandu.”
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 It  said:  a  Government  which  could
 not  protect  its  women  should  resign
 immediately.  May  ]  ask  the  Prime
 Minister  who  is  a  Gandhian,  who
 values  the  values  of  life,  whether  he
 4s  really  happy  with  the  team  that
 he  is  having?  Do  they  repose  con-
 fidence  in  him  as  the  Prime  Minister?
 We  are  really  very  sorry  that  the
 Prime  Minister  of  this  country  is
 being  described  by  the  Press  as  being
 no  longer  the  Prime  Minister  but  a
 convenor.  It  is  a  shame  to  this  coun-
 try,  not  only  to  the  Janata  Party,  We
 know  Mr.  Morarjibhai  is  an  ablest  ad-
 ministrater,  is  a  truthful  leader,  But
 ]  do  not  know  what  has  happened
 to  his  party  and  his  capacity.  ‘

 AN  HON.  MEMBER:  That  is  due  to
 8  wrong  company.

 SHRI  B,  SHANKARANAND.  The
 whole  problem  is  that  of  his  Minis-
 ters  and  not  the  Opposition  Party.  It
 shows  that  the  Janata  Party  is  punish-
 ing  him  with  that  company.  He  has
 his  own  problems,  the  problem  of  Mr.
 Charan  Singh,  the  problem  of  Mr
 Raj  Narain,  the  problem  of  Mr.  George Fernandes,  the  problem  of  Mr.
 Jagjivan  Ram,  the  problem  of  Mr.
 Shyamnandan  Mishra,  everybody,
 everyone,  each  Minister  is  creating  a headache  for  him.

 SHRI  M.  SATYANARAYAN  RAO
 (Karimnagar):  The  problem  of  Mr.
 Jyotirmoy  Bosu,

 SHRI  8,  SHANKARANAND:  y  do
 not  know  about  jt.  It  is  a  pity.  He
 has  no  time  to  apply  his  mind  to  the
 problems  of  his  country.  ¥  do  not know  whether  the  Janata  Party  or  the
 Government  has  understood  the  prob- lems  of  Mr.  Jyatirmoy  Bosu.  The
 marxists  of  this  country  are  fattening themselves  on  the  pasture  of  the Janata  Party.  3  do  not  know  whether they  know  it.  They  are  praising  the Janata  Party.  They  do  not  want  to talk  anything  else  because  they  know that  the  Janata  Party  are  committing the  mistakes  and  they  want  to  grow
 stronger  by  their  mistakes.  That  is
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 the  reason  why  they  ate  praising  the
 Janata  Party,  not  for  love  but  for  their
 own  gains.  But  I  do  not  know  whe-
 ther  Mr.  Morarji  knows  the  tricks  of
 the  Marxist  Party.  That  is  how  their
 leader  yesterday  spoke.  Mr.  Samar
 Mukherjee,  said:  we  ate  not  concern-
 ed  with  the  No  Confidence  Motion.
 But  still  he  chartered  one,  two,  three,
 four  or  so  many  things  against  the
 Janata  Party.  That  is  their  wonder-
 ful  strategy.

 I  have  very  little  time  at  my  dis-
 posal  and  J  have  to  tell  so  many  things.
 Mr.  Morarji  Desai  and  the  Janata
 friends  on  the  other  side  think  that
 only  Mr.  Stephen,  the  Leader  of  the
 Congress  I  and  Mr.  Hitendra  Desai
 the  Congress  Leader  have  brought  this
 No  Confidence  Motion.  How  can  they
 forget  that  first  their  own  people  have
 brought  this  and  expressed  their  no
 confidence  in  them?  I  quote  Mr,  Biju
 Patnaik  first.  You  listen  to  what  he
 has  said.  It  is  reported  in  The  Trmes
 of  India,  dated  9  May,  ‘1978,  The
 headline  is:  ‘Trinity  must  pach  up  or
 quit:  Biju’.  I  quote,  “The  trimty—
 Mr.  Morarji  Desai,  Mr.  Charan  Singh
 and  Mr.  Jagjivan  Ram—must  either
 make  up  their  differences  or  quit.  If
 neither  happens,  the  Janata  Party  will
 break  up.”  “This  was  how  the  Steel
 and  Mines  Minister,  Mr.  Biju  Patnaik,
 one  of  the  stalwarts  of  the  Janata
 Party  who  had  been  a  leading  light  of
 the  Congress  reacted  to  the  party's
 defeat  in  the  by-elections  in  Uttar
 Pradesh”,  I  quote  Mr.  Biyu  Patnaik.
 He  says:  “It  is  surprising  that  in  gpite of  the  open  fighting  among  the  con-
 stituents  of  the  Janata  Party  in  U.P.,
 its  candidate  could  poll  the  votes  he
 did.”  They  said  that  Janata  Party
 could  get  so  many  votes,  Your  own
 Cabinet  Minister  is  saying  this.

 The  next  is  Mr.  Atal  Bihari  Vaj-
 payee’s  threat  one  month  ago.  The
 External  Affairs  Minister,  Shri  A.  B.
 Vajpayee,  has  said  that  ‘things  are
 not  going  well;  if  the  Government  does
 not  perform  well,  if  we  do  not  cor-
 rect  ourselves,  within  three  months
 I  win  resigh’,  He  ts  waiting  for
 another  two  months,
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 AN  HON.  MEMBER:  Dy,  Sabra-
 treniian  Bwamy  is  ७४७  waiting.

 SHRI  SHANKARANAND:  Dr,
 Subramaniam  Swamy  is  different.

 Mr.  Atel  Bihari  Vajpayee  himself
 has  said  that  things  are  not  going  well
 and  if  they  failed  to  correct  them-
 selves,  he  will  resign.  Is  it  not  an
 expression  of  ne-confidence?

 The  next  is  Mr.  Madhu  Limaye’s
 attack  on  his  own  Party.  This  is  what
 has  appeared  in  Navasakti,  a  Mara-
 thi  daily,  I  quote,

 (Quoted  in  Marathi)

 He  was  addressing  in  Sunderbsi  Hall
 in  Bombay.  He  says,  ‘I  have  given
 up  my  silence...  Yesterday  only  the
 Janata  Party  completed  one  yeer.’,  He
 further  says,  ‘The  people  are  restless
 after  the  one  year  rule  of  Janata
 Party  in  the  country;  people  are  rest-
 less,  people  are  not  happy.’  He  further
 says,  ‘People  are  not  interested  in  who
 becomes  the  Minister;  people  are  in-
 terested  in  how  they  are  being  ruled
 and  what  they  are  getting.’  He  has
 stated  in  this  speech  that  the  Janata
 Government  is  not  performing  well,
 it  has  not  done  what  it  promised  when
 it  came  to  power;  this  sort  of  thing
 between  Janata  Party  and  Government
 will  not  go  on.  That  is  the  main  gist
 of  it,  Is  it  not  expression  of  no-con-
 fidence?

 The  next  is  Mr.  Charan  Singh’s
 letter  of  resignation.  The  Home  Min-
 ister,  a  leader  of  the  Janata,  himself
 has  expressed  no-confidence  in  you.
 I  will  quote.  It  is  reported  in  the
 Hindu  dated  the  30th  April,  1978:

 “fe  makes  this  point  in  his  letter
 of  resignation  from  the  Janata  Par-
 Hamentary  Board  and  the  National
 Executive.  The  letter  concludes
 thus:

 ‘A  party  whose  leadership  is  not
 inspired  by  truth,  justice  or  pub-
 Ne  interest  can  never  deliver  the
 goods  or  render  any  service  to
 the  people.  You  may  treat  this
 letter  as  my  resignetion  from  the
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 Natiznnal  Executive  of  the  Janata
 Party  and  the  Parliamentary
 Board.”

 Is  this  not  expression  of  no-confidence?

 Many  Harijan  Janata  MPs  spoke  in
 the  House  an  atrocities.  Have  they
 not  expressed  no-confidence  in  this
 Government  when  they  spoke?  They
 have  said  that  the  Government  should
 quit.

 Shri  Jagjivan  Ram  himself  has  said
 today  that  there  is  no  cohesion  in  his
 Party.  He  does  not  know  that  no-
 body  trusts  him.  He  believes  that
 everybody  trusts  him.  That  is  the
 fun.  J.P.  himself  has  expressed  no
 confidence  in  this  Government.  It  is
 reported  in  the  Sunday  Statesman
 dated  7th  May  that,  about  the  Janata
 Party,  Mr.  Narayan  said:

 “It  is  again  said  to  note  that
 the  rulng  party  is  behaving  like
 a  loose  federation  of  so  many  sinall-
 er  parties.  In  fact,  it  is  very  diffi-
 cult  or  me  to  say  what  the  Janata
 ideology  is.  And  worse,  there  is  a
 big  gap  in  what  they  say  and  what
 they  do.”

 The  great  person  who  was  rosponsibis
 fo.  the  creation  of  this  Party  which
 came  to  power  himself  says  he  has  no
 faith  in  this  Party  and  this  Govern-
 ment.  What  else  do  you  want?  Mem-
 bers  on  that  side  say  ‘Oh,  Mr.  Stephen
 has  brought  this  motion  only  for  the
 sake  of  politics’,  Don’t  deceive  your-
 selves.  If  you  smile  here,  that  every~
 thing  is  well  with  the  Party  and  the
 Government,  you  are  exercising  self-
 deception  and  your  self-deception  is
 going  to  ruin  this  countzy.  For  that,
 we  are  concerned,  and  for  that,  we
 have  brought  this  No  Confidence
 Motion.

 So,  I  support  this  No  Confidence
 Motion.

 SHRI  M.  NC  GOVINDAN  NAIR
 (Trivandrum):  Mr.  Speaker,  Sir,  you
 were  very  closely  following  the  debate
 on  this  motion  and  |  believe  you  will
 agree  that  there  is  much  truth  in
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 what  each  spoke  sbout  the  other,  Now,
 the  ruling  Party—the  Janata  Party—
 ‘was  accusing  the  Congress  and  Cong-
 ress(I)  of  excesses  during  the  Emer-
 gency  and  the  Leader  of  the  Opposition
 put  forward  a  number  of  charges
 against  the  ruling  Party.  So,  the  pic-
 ture  that  emerges  from  this  is  that
 the  country  and  the  people  were
 caught  between  the  devil  and  the  deep
 sea.  The  escape  from  the  frying  pan
 of  the  Emergency,  they  plunged  into
 the  fire  of  the  Janata  rule.

 १  was  very  much  pained  to  hear
 the  speech  of  the  Hon.  Minister  Shri
 Jagjivan  Ram.  The  complacent  man-
 ner  in  which  he  spoke  and  the  way
 in  which  he  retorted  all  do  credit  to
 him  as  8  good  Parliamentarian  But,
 I  ask  ‘what  was  the  performance  of
 the  Janata  Party?’.  More  than  a
 thousand  lives  of  Harijans  have  been
 lost  in  one  year,  by  murder,  Hundreds
 of  women  were  raped  and  overall  lakh
 of  people  were  dispossessed  of  the
 land  they  had.  Then,  untouchability
 has  been  evoked  and  a  ban  was  im-
 posed  on  Harijans  walking  along
 roads.  Are  all  these  matters  of  no
 concern?  Well,  Sir,  for  this,  there  was
 jubilance  on  the  part  of  the  Opposi~
 tion;  And  they  were  hoping  that  this
 ig  an  opportunity  for  a  come-back  of
 Indira  Coming  back  of  Indira  Gandhi
 is  no  solution  to  the  problem  because,
 for  all  that  has  happened,  they  are
 also  to  share  the  blame.  What  hap-
 pened  in  Hyderabad?  What  happen-
 ed  in  Andhra  ?  What  happened  in
 Varanasi?  Their  hands  are  also  not
 clean.  Therefore,  the  only  solution,
 according  to  me,  as  far  as  this  section
 of  the  people  are  concerned,  is
 Gandhiji.  Before  he  took  up  the  lea-
 ership  of  the  freedom  struggle  against racial  discrimination,  Gandhiji  orga- nised  a  non-violent  revolt,  That  is the  way  for  the  Harijans,  the  Sche-
 duled  Castes  and  the  oppressed  sec-
 tions  in  this  country  to  rise  up  in
 militant  revolt  for  resistance.  Of
 course,  there  are  ‘140—150  million  Sche- duled  Caste  people  in  this  country  of
 which,  I  believe,  at  least  00  million
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 people  are  able-bodied  men  and  wo-
 men.  If  400  people  at  the  rate  of  one
 from  g  million  come  forward  end
 launch  a  peaceful  resistance,  this  prob-
 lem  will  be  solved.  There  is  no  other
 solution.  Again,  during  this  one  year,
 more  than  400  workers  have  been
 rourdered,  have  been  fired  and  have
 been  killed..  (Interruptions)

 HRI  8,  RACHAIAH  (Chamraja-
 nagar):  They  have  no  patience  to
 hear.

 SHRI  M.  N.  GOVINDAN  NAIR:  I
 am  not  going  into  all  those  details
 (Interruptions)

 MR  SPEAKER:  Is  a  running  com-
 mentary  necessary  at  all?

 SHRI  M.  N.  GOVINDAN  NAIR:  Not
 only  that,  I  do  not  understand  this
 comment  also  because  I  do  not  know
 Hindi,  Why  should  he  interrupt...
 (Interruptions)

 MR.  SPEAKER:  Kindly  resume
 your  seat.

 SHRI  M.N  GOVINDAN  NAIR:
 Kindly  talk  in  a  language  which  I
 understand,  if  you  want  me  to  under-
 stand.  Otherwise,  you  sit  quiet.
 Now,  300  workers  were  killed  by
 police  firing  during  this  one  year,  For
 them  also  there  is  only  one  solution.
 Trade  unions  are  an  organized  force
 in  this  country.  The  trade  union  rights
 ‘were  got  after  many  a  heroic  struggle
 by  the  workers  costing  many  lives.
 So,  I  would  appeal  to  them  to  take  up
 the  cause  of  the  right  of  the  workers
 to  agitate  till  this  kind  of  killing  ends.

 Now,  on  your  shoulders  Mr.  Speaker
 rests  the  responsibility  of  safeguard-
 ing  the  sovereignty  of  this  House,  I
 request  you  to  ponder  over  what  has
 happened  during  this  one  year  in  this
 House.  Are  we  a  debating  society  or
 are  we  a  sovereign  body?  We  raised
 the  question  of  Belchi.  What  was  the
 answer?  All  over  the  country,  attack
 on  the  Harijans...

 SHRI  YADVENDRA  DUTT  (Jaun-
 pur):  What  happened  in  Tamil  Nadu
 in  19687,

 SHRI  M.  N.  GOVINDAN  NAIR:  We
 raised  the  question  of  Kanpur.  But
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 whst  was  the  result?  Bailadilla.
 There,  not  only  the  workers  were  shot
 dead  but  over  a  thousand  huts  were
 burnt  and  all  their  properties  destro-
 yed...

 SHRI  A.  ए.  GEORGE:
 Patnaik’s  work.

 SHRI  M.  N.  GOVINDAN  NAIR:  We
 spoke  about  and  discussed  in  this
 House  about  Sambhal.  What  was  the
 reply?  Hyderabad.  We  spoke  about
 Pantnagar.  What  was  the  next  ans-
 wer?  Agra....

 AN  HON,  MEMBER:  You
 Agra...

 Shri  Biju

 raised

 SHR]  M.  N.  GOVINDAN  NAIR:  I
 am  quoting  all  this  because  on  all
 these  issues,  most  of  the  Members
 from  all  sides  spoke  against  these
 incidents.  J  considered  it  a  mandate
 of  this  House  that  this  kind  of  atroci-
 ties  was  stopped.  Was  there
 a  government  here  to  heed
 to  this?  You  say  there
 78  a  government.  Yes,  there  is.  When
 the  bell  tolls,  I  am  quite  gure  all  the
 members  will  come  in,  and  “Oh”,  at
 that  time  there  is  unity.  Now,  is  there
 a  Cabinet?  The  Prime  Minister  is  in
 one  direction,  the  Home  Minister  from
 the  Intensive  Care  ward  of  the  Medi-
 cal  Hospital  in  another  direction.  I
 am  not  going  into  all  these  things.  It
 is  their  affair.  But  I  appeal  to  you to  safeguard  the  sovereignty  of  this
 House.  I  appeal  to  you  to  see  that
 the  will  of  thig  House  is  implemented by  a  government  here...

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  It is  always  implemented.

 SHRI  M.  N.  GOVINDAN
 NAIR:  I  know  that  you are  a  champion  who  wants  to
 foster  parliamentary  democracy  in  this
 country.  But  make  it  meaningful. But  if  you  restrict  democracy  and  de-
 Mocratic  rights  only  to  parliamenta-
 Tians,  only  to  political  parties  and  Jea- ders  and  leave  the  ordinary  people outside  the  pale  of  democracy,  parlia-
 mentary  demoeracy  in  this  country Will  be  doomed...
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 AN  HON.  MEMBER:  A  limited  com-
 pany.

 SHRI  M.
 NAIR:  There  is
 thing.  We  speak  about  equa-
 lity  and  all  that,  economic  equality
 and  all  that.  I  have  no  time  to  go
 into  all  those  things,  But  the  other
 day  I  was  astounded  to  hear  the  atro-
 cious  distortion  of  our  Prime  Minister
 about  Gandhian  economics,  in  defence
 of  the  monopoly  capital.  I  will  not
 go  into  all  those  things  because  there
 is  no  time.  But  I  appeal  to  you  that
 if  you  want  this  parliamentary  demo-
 cracy  in  this  country  to  survive,  then
 let  this  right  enshrined  in  this  consti-
 tution  for  the  entire  people  of  this
 country  not  merely  remain  on  paper
 but  in  actual  life  they  should  be  able
 to  enjoy.

 We  raised  the  question  of  the  basic
 right  to  work.  In  Pantnagar  we  re-
 quested  you  to  withldraw  the  PAC
 from  there.  We  requested  you  to  re-
 cognize  the  union  there.  We  request- ed  you  to  negotiate  with  them  and
 settle  the  matter  there.  We  requested
 you  to  extend  the  judicia)  inquiry  so
 that  the  doings  of  the  Vice-Chan-
 cellor  may  be  brought  within  the  am-
 bit.  Many  days  have  passed.  Is  it
 that  the  government  has  not  taken
 note  of  it.  There  was  a  general  de-
 mand  from  the  people,  from  many members  here  and  outside  this  House, that  a  judicial  inquiry  should  be  insti- tuted  inte  the  firing  in  Agra.  Well there  also  it  is  a  basic  right.

 N.  GOVINDAN
 another

 What  is  the  meaning  of  your  laugh- ing.  You  should  be  ashamed,
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN):  You  should  be ashamed  for  the  repetition.
 SHRI  M.  N.  GOVINDAN  NAIR:  Fifty

 years  ago  in  my  State  we  had  to  lead
 struggles  for  permission  for  the  Sche-
 duled  Caste  people  to  work  along
 roads  near  the  temple.  I  do  not  know
 whether  he  remembers  about  Vaikom
 Satyagrah.  Even  today,  in  ‘1978,  are
 we  to  repeat  it  after  independence?
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 उस  जमप्रकाश  के  सम्बन्ध  में  महू  भी  कहा
 मया है  :

 कहते  है.  उसको  जयप्रकाश
 जो  नहीं  मरण  में  डरता  है
 अग्नि  को  बुझते  देख  कुण्ड  में
 ह्बप  कुृद  जो  पडता  है  ।

 झौर  झाप  उसको  जेल  में  बन्द  करते  थे  ।  ग्रापकों
 शर्म  नहीं  झाती.  जो  श्राज  श्राप  जे०  पी०  का  ताम
 खेते  हैं  ।  मैं  श्रापवां  कहता  है  कि  श्राप  लोगों  को
 मैतिक  अ्रधिकार  नहीं  है  कि  श्राप  उसका  नाम  ले।
 आप  तो  संजय  बाधी  की  बात  फरत  थे ।  श्राप
 कहते  थे,  'सजय  गाघों,  मंजय  गाधी'  ।  श्री  नारायण
 दस  तिवारी  जब  उत्तर  प्रदेश  के मस्प  मत्री  श्रे  शौर
 हमारे  यहा  ड्रा०  जगन्नाथ  मिश्र  जब  मुख्य  मती  थ,
 तो  क्या  होता  था  t  मै  हरिजना  की  बात  पर  भी
 झाऊगा,  क्योंकि  झाप  उनके  बारे  में  बहुत  हलना
 करते  है,  कि  झापके  जमाने  में  बया  हा  ।  दा०
 जगन्नाथ  मिश्र,  बिहार  के  मख्य  मत्री  श्र औौर  इस
 तरह  से  सब  प्रान्त  में  कही  मिश्र,  कही  तिवारी
 और  कही  तिपाठी  मुख्य  सत्री  हा  करते  4  V  जब
 जनता  पार्टी  की  हकमत  प्राई  तो  यह  पहली  बार
 है  कि  सब  जगहा  पर  अल्प-सरयका  और  पिछड़ी  हई
 जातियो  के  लोगो  द्वारा  शामन  चल  रहा  है  -  पहले
 इनका  मुझ्य  मन्नी  नहीं  होता  था  ।  जब  सजय  गांधी
 बाते  थे  तो  पता  नरी  उनका  बया  स्टेट्स  होता  था।
 जब  वे  जाते  थे  तो  श्रो  नारायण  दल  सिवारी
 एरोड्रोम  की  तरफ  दौड़ते  थे  7  उनके  पाव  छने
 के  लिए  ।  हमारे  यहा  जब  डो०  जगन्ताथ  मिश्र

 1
 मत्री  थ्रे  श्रौर  जब  हम  लोग  जेल  में  बन्द  जे,

 जब  सजग  गाधी  पटना  जाते  ये  तो  व  उनका
 पांव  छूने  के  लिए  जाते  थे  और  संजय  आणशीवदि
 देता  था  कि  “जग  जूग  जियो  जगन्नाथ  0  ब्षे
 तक  राज  करो  |  यह  पेपर  में  बात  शाई  है  धश्ौर
 बेपसे  को  काॉटिस्स  पड़ी  हुई  है  Y  भाप  फाइल
 निकालियु  प्रौर  देखिये  ।  उनमे  यह  लिखा  है  कि
 संजय  गांधी  जब  विहार  गये  तो  उन्होंने  to
 अगस्ताथ  मिश्र  को  प्राणीर्यादि  दिया  कि  to  वर्ष
 oe  राज  फरो  d  उनको  यह  पता  नहीं  था  कि  दो
 साल  बाद  के  जेल  में  रहेगे  लेकिन  10  वर्ष  राज
 करते  का  झाशीर्वाद  उन्होंने  डा०  जगन्नाथ  मिश्र
 को  दिया।  इसलिए  मैं  यह  बहता  चाहता  ह  कि
 भापके  यहां  व्यक्तित  पूजा  है  |  मैं  और  ज्यादा  एस
 बारे  में  नहीं  कहता  चाहता  क्योंकि  बह  छोटा  मंह,
 बडी  बात  हो  जाएगी  लेकित  मैं  यह  कहता  चाहता
 है  कि  हमारी  जो  भूतपूर्व  प्रधान  मन्नी  है,  उन्होंने
 क्या  किया  ।  भाज  कोई  ऐसा  देख  है  जहा  इतना
 बडा  भ्रादमी  गलती  करता  है  शौर  वह  माफी  से
 मांगे  ।  भ्रमेरिका  में  निक्सन  ने  माफी  मागी  लेकिन
 हमारे  महा  इतना  बड़ा  व्यक्षि  इतना  बडा.  ऋ्राइम
 कर  ौर  उसके  ही  माम  पर  शक  पार्टी  बनाई  जाए  *
 बोड़े  दिनो  तो  झांप  जिन्दा  रह  सकते  है  लेकिन
 सब  दिनो  तक  जिन्दा  रहने  बाले  नहीं  है  एक  व्यक्ति
 की  बुहाई  दे  कर  +
 ‘3  LS—3
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 श्राप  योजना  की  बात  करत  है  ।  मेरे  पास
 योजनाझों  की  पूरी  लिस्ट  है  ो  योजनाये  झापने
 चलाई  हैं।  उन  योजनाभो  का  ही  यह  नतीजा  है  कि 95]  में  जिस  ढा  के  पास  i:6  करोड़  रुपया था,  वह  ाज  1,000  करोड़  रुपये  का  मालिक बना  हुआ  है  |  जिस  बिरला  के  पास  1951  में 53  करोड  रुपए  थे,  वढ़  झाप  को  योजना  के कारण  झाज  W2n0  were  रुपये  का  मालिक  बन गया  है  ौर  जिस  मफतताल  क।  श्रामदनी  iy  करोड़
 हपाए  थी  बहू  975-76  में  284  करोड़  का मालिक  बन  गया  है,  जिस  मार्दिन  बर्न  के  पास 1  करोड़  रूपए  थे,  पता  नहीं  आज  उसके  पास कितने  ज्यादा  करोड़  रुपए  हो  गये  है  t  इस  तरह  से
 मेरे  पास  जा  ये  बड़े  परिवार  हैं  उनके  सरकारी झाकइ  है  t  मे  इसमे  भर  ज्यादा  नहीं  जाना  चाहता लकिन  यह  श्रापकी  योजनाझो  का  फल  है  । प्रापने  उल्टी  दिशा  चलाई  शौर  श्राप  कन्पयज्ड  रहे। बी  कहा  कि  खेती  की  तरफ  ध्यान  दो  झर  कभी
 क्सी  शौर  चीज  पर  ।  इस  देश  में  करोड़ो  एकड़
 जमीन  फाजिल  है  श्र  उस  समय  भाषके  नेता  कहने थे  कि  गमला  में  खेती  करो,  छतों  पर खनी  करो  । इस  तरह  की  योजना  प्रापने  बनाई  और  सही दिशा  में  श्राप  नहीं  गये  शौर  जब  हमारी  सरकार
 यही  दिशा  में  जा  रही  है  तो  श्राप  कहते  है  कि गलत  दिशा  से  हम  जा  रहे  है  ।  उल्टी  बुद्धि  है
 प्रापकी,  तो  हम  लोग  कया  करे  ।  हिल्दुस्तान  गावो का  देश  है  श्रौर  ग्रावो  में  बसता  है  7  हम  लोग गावों  की  तरफ  ध्यान  देता  चाहते  है,  तो  शाप
 कहे  है  कि  गलत  काम  है  ।  हम  लोग  कहते  है कि  हैवी  इत्डम्ट्री  के  जिम्मे  उतना  काम  रहे  कि
 छोटी  इइस्ट्रीज  पर  उसका  हम्पैब्ट  न  पड़े,  छोटी
 इंडस्ट्रीज  उससे  प्रभावित  न  हो  t  छोटी  इडम्ट्रीज  के
 काम-काज  मे  बाधा  नहीं  होगी  ।  आपकी  नीति  उल्टी
 है  जा  आपको  मुबारक  है  t

 अध्यक्ष  महोदय,  प्रप्टाचार  की  बात  कहते  हे
 इनसे  ज्यादा  भ्रष्टाचार  क्‍या  होगा।  श्राप  लोगो  ने
 पढ़ा  होगा  कि  हमारे  ब्रिहार  के  एक  एम०  एल०  7००
 थे--श्री  नकल  किशोर  जी  ।  उनकी  और  बातो
 का  तो  छोड़  दीजिए,  उन्होंने  परना  का  रेलवे
 स्टेशन  श्र  गोगी  मैदान  गिरवी  रख  दिया  और
 दोनों  के  नाम  द  पैसा  दा  लिया  ।  मैं  तो  अपने
 रेल  मती  जी  में  करा  कि  वे  पटना  जबशन  के  बारे
 में  इबवोयरी  बराय  ।  अध्यक्ष  महोदय,  यह  सब  एक
 एस०  एल०  ए०  का  बाम  दा  t  (व्यवध्रान ) मैं  तो  कहता  हू  कि  जनता  गवर्नमेट  ने  सत्ता  में
 बाने  के  याद  एक  ही  गलती  की  t  जनता  गवनमेट
 को  चाहिये  था  कि  इन्दिरा  गाधी  और  संजय  गाधी
 को  भौर  आप  में  से  बा  लोगों  को  मीसा  में  बन्द
 कर  देती  जिससे  आपको  पता  चल  जाता  कि  मीसा
 क्या  होता  है  |  जनता  सरकार  ने  भ्रापको  इतनी  ez

 af  हे
 ाप  उसका  इतना  नाजायज  फायदा  उठा

 t

 were  महोदय,  ला  एण्ड  प्राइेर  का  प्रश्न
 उठाया  जाता  है  और  कहा  जाता  है  कि  खराब  है।
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 ी  राम  बिलास  पासवान]

 हिल्दुस्तान
 में  ला  एण्ड  भाईर  यो  खराब  है?

 उस  दिन  भी  कहा  था  कि  ला  एण्ड  शाइर
 को  खराब  करने  के  लिए  एक  झादमी  काफी  होता

 |
 एक  ही  उल्लू  काफी  था  बर्माद  गूलिस्ता  को

 करने

 हर  डाल  पर  उल्लू  वैठा  है  प्रजाम  गुलिस्ता
 क्या  होगा  ?

 देश  मे  एक  ही  झादमी  ला  एण्ड  झाईर  को
 खराब  करने  के  लिए  काफी  है।  जब  इंदिरा  गाघी
 संजय  गाधी  से  लेकर  श्राप  सब  लोग  कमर  कस  कर
 खड़े  हो  गए  हैं  कि  इस  देश  मे  ला  एण्ड  झाईर  की

 लियम
 उत्पन्न  की  जाए  हरिजनों  पर  जुल्म  ढाये

 तो  इसको  कैसे  रोका  जा  सकता  है  |  प्रभी
 एक  साथी  मुझ  से  कह  रहे  थे  कि  बनारस  मे  काग्रेस
 के  लोगो  ने  ही  रामायण  को  जला  दिया  श्रौर
 जब  उसके  नजदीक  पहुंचे  तो  कह  दिया  कि  हरिजन
 ने  इसको  जलाया  है।  इन्होंने  कहा  वि  यह  मामला
 वेपर  मे  झाया  है।  भ्राप  चाहते  हैं  विः  देश  में  ऐसा
 सातावरण  फैले,  हिसा  देश  में  फैले।  श्राप  हरिजनों
 के  कथा  पर  रख  कर

 ह
 चलाना  चाहते  हैं।

 कल  हमारे  साथी  ने  बताया  कि  तमिलतादु  में  965
 में  42  हरिजनों  को  जिन्दा  जला  दिया  गया।  यह
 मामला  कभी  श्रखबार  में  नहीं  शाया |  जब  भनु-
 सूचित  जाति  श्रौर  भ्रनुसुचित  जन  जाति  कमिश्नर
 ने  प्रपनी  रिपोर्ट  पेश  की  तब  यह  मासला  सामने
 झामा  श्राप  बेलची  की  दहाई  द॑ते  हैं।  श्राप
 यहा  हरिजनो  की  बहुत  बात  करने  हैं।  प्रापको  शर्म
 नही  प्राती  कि  झापने  टाइम  केपसूल  गाड़ा.  था।
 उस  समय  श्राप  भूल  गए  कि  हा»  अम्बेदकर  जो
 इस  सविधान  के  निर्माता  है,  उनका  नाम  तो  इस
 क्रेपसूल  मे  रख  दें।  किसी  का  नाम  याद  रहा  हा
 या  न  रहा  हो  लेकिन  उनका  नाम  तो  प्रापका  याद
 रहना  चाहिए  था।  आप  केवल  भास  बहाने  के  लिए
 हरिजनों  का  नाम  लेते  है।

 भ्रध्यक्ष  महादय,  कोई  भी  घटना  घटती  है  तो
 वह  किसी  के  बस  की  बात  नहीं  है।  हमारे  प्रधान
 मत्री  जी  था  हमारे  होम  मिनिस्टर  हमारे  लिए
 बाहर  पहरा  नहीं  दे  सकते  है।  अब  कोई  आदमी
 सदन  के  बाहर  हम  को  मार  दे  तो  ये  लोग  क्‍या  कर
 सकते  हैं,

 कान
 नी  कार्यवाही  ही  कर  सकते  है।

 झापके  जमाने  में  जब  हरिजनी  पर  घटना  घटी  थी
 तो  झापने  कया  कदम  उठाये  थे  और  जनता  पार्टी
 की  सरकार  क्‍या  कदम  उठा  रही  है,  इसको  हमे
 देखना  है।  आपके  जमाने  में

 ह्
 र  में  घटना  घटी

 तो  बहुत  हल्ला  करने  पर  आपने  दो-दो  हजार  रुपया
 दिया  था।  श्राज  हरिजनों  पर  कही  भी  किसी  प्रकार
 का  जुल्म  होता  है  तो  तुरन्त  सरकार  की  तरफ  से
 पात्र  पांच  हजार  रूपया  दिया  जाता  है।  इसकी
 हुरमत  घोषणा  कर  दी  जाती  है।  श्राप  केवल  हरि
 जनो  के  कघो  पर  रक्ष  कर  बढूक  चलाना  जानते  हैं
 उनके  लिए  कुछ  करना  नहीं  जानते!
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 net  डायरेक्टर  भाफ  t  लेकिंग  मैं
 कहता हु  कि  हम  श्पने  प्रधान  मन्ती  जो  को  डिक्टेटर
 मही  बताता  चाहते  हैं  ।  हमारे  प्रधान  मलनी  जो,
 हमारी  टीम  के  केप्टेम  हैं  प्रौर  18  दीम  के  केप्टेस
 की  तरह  काम  कर  रहे  हैं।

 में  विदेश  तीति  के  सम्बन्ध  मे  भी  बुक  कहना मे
 आहताथा  लेकित  समय  नहीं  है,  इसलिए  समाप्त  कर
 रहा  हू

 SHRI  RAGAVALU  MOHANARAN-
 GAM  (Chengalpattu):  Mr  Speaker,
 Sir,  I  am  very  glad  to-day  tnat  you
 have  given  me  this  opportunity  to
 speak  on  the  motion  of  no-confidence
 tabled  by  the  Leader  of  the  Opposition
 Shr;  Stephen

 One  of  the  Janata  Party  Members
 while  speaking  on  this  motion  said
 that  they  can’t  understand  why  no-
 confidence  motion  js  being  tabled  like
 this  in  the  last  thirteen  months’  Janata
 rule?

 Mr  Speaker,  Sir,  in  the  Tamilnadu
 Assembly,  within  six  months  a  no-
 confidence  motion  wag  moved  and  that
 was  supported  by  the  Janata  Party
 Members  on  the  floor  of  the  House.  If
 that  i5  the  case,  I  do  not  understand
 why  the  Members  of  the  Janata  Party
 @are  creating  so  many  complications
 whenever  they  speak  on  the  no-con-
 fidence  motion  I  do  not  want  to  go
 into  details  of  what  has  happened  in
 the  last  thirteen  months’  Janata  rule.
 J  would  of  course  like  to  point  out
 only  two  or  three  mayor  points,  Due
 to  constraint  of  time  hmut,  I  would
 only  ask  first  of  all  as  to  why,  as  Mr.
 Stephen  just  now  pointed  out,  they
 have  increased  by  2  paise  per  kw.  of
 power  It  was  discusseq  already  by
 the  Leader  of  the  Opposition  Shri
 Stephen  and  so  I  am  not  going  to
 touch  that  point

 But,  with  regard  to  the  procurement
 price  of  paddy,  I  would  like  to  say
 that  it  was  Rs  75  whereas  the
 price  for  wheat  has  been  increased  to
 Rs  l2  We  had  been  asking  for  the
 past  six  months  for  a  rise  in  the  pro-
 curement  price  of  paddy.  With  the
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 coming  into  power  of  the  Janata  Gov-
 ernment,  I  thought  they  would  def-
 nitely  increase  the  procurement  price
 at  the  paddy.  But,  for  the  past  one
 and  half  years  or  80,  the  same  hag  not
 been  increaseg  at  all  whereas  the
 price  of  wheat  is  unnecessarily  and
 deliberately  being  increased.  It  may
 be  for  the  simple  reason  that  in
 Southern  States,  we  consume  only
 paddy  but  in  North  they  consume
 wheat.

 It  is  no  exaggeration  if  I  point  out
 ‘one  thing.  During  the  recent  natural
 calamities  in  the  Tamilnadu  and
 Andhra  Pradesh,  they  were  not  given
 proper  assistance  by  the  Centre.  They
 had  given  Rs.  87  crores  for  Tamilnadu
 —not  as  a  grant  but  as  a  part  of  the
 plan  allocation.  We  had  been  suffer-
 ing  very  much  in  Tamilnadu.  Our
 party  ig  ruling  the  Tamilnadu  for
 more  than  one  year  or  So  but  still  we
 are  not  getting  proper  assistance  from
 the  Centra]  Government,

 I  will  now  come  to  the  language
 issue.  I  do  not  Know  why  our  top
 leaders  speaks  in  Hindi.  This  morn-
 ing  exactly  at  about  42  noon  or  so
 Shrj  Jagjivan  Ram  stood  up  to  speak.
 I  thought  he  would  speak  in  English.
 He  has  been  a  Minister  for  the  past
 thirty  years  or  so  and  ]  thought  he
 would  speak  in  English.  But  he  spoke
 in  Hindi.  My  mother-tongue  is
 Telugu.  I  can  understand  Telugu.  I
 could  have  understoog  properly  if  he
 had  spoaken  in  English—internationa]
 language.  I  do  not  want  to  use  ear-
 Phone  to  listen  to  the  translation  be-
 cause  that  is  not  perfectly  al]  right.

 The  main  thing  I  want  to  stress  is
 the  language  issue.  Ag  regards  pro-
 curement  price  of  paddy  or  any  other
 thing  at  any  time  we  can  solve  that
 problem,  I  lay  stress  on  the  language
 issue  only.  Thirty  years  have  gone
 by,  Mr,  Speaker,  I  am  not  a  citizen
 of  Tamilnadu—I  am  a  citizen  of  India;
 &ceording  to  Indian  Constitution,  Dual
 Citizenship  is  not  allowed.  I  have
 been  coming  to  Parliament  al]  the  way
 from  Madras.  I  hear  the  leaders
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 speaking  in  Hindi  and  not  in  other
 Indian  languages.  ]  would  not  be
 surprised  even  if  Mr.  Morarji  Deasal,
 while  replying  to  the  debate,  speaks
 in  Hindi,  That  is  all  that  is  going
 on  here.  I  want  that  advantages  and
 disadvantages  shoulg  be  equally  dis-
 tributed,  I  know  Tamil  language.
 Our  forefathers  spoke  Tamil  quoted
 even  scripture  in  Tamil  Even  if  Mr.
 Ramachandran  wants  to  speak  in
 Tami]  I  woulg  definitely  ask  him  to
 speak  only  in  English.  I  am  not  hav-
 ing  such  a  mean  mentality.  The
 English  language  ig  a  force  through
 which  we  can  express  our  ideas  in
 this  House.  Why  should  I  unneces-
 sarily  speak  in  a  language  which  is
 followed  only  by  a  handful  of  Mem-
 bers.  Mr.  Dubey  who  has  passeg  his
 B.A.  (Hons.)  in  the  year  934  from
 the  London  University  speaks  in
 Hind).  Our  Prime  Minister  speaks  in
 Hindi.  Almost  all  the  Ministers  who
 know  English  only  speak  in  Hindi.  I
 hope  all  the  Ministers  and  Members
 who  know  English  will  start  speaking
 in  English  ang  thereby  make  other
 Members  understand  as  to  what  they
 speak,

 Mr.  Speaker,  it  is  not  the  intention
 of  my  party  to  topple  or  just  make
 the  Janata  Party  get  down  from  power
 but  it  is  our  intention  to  point  out  the
 defects  and  ask  them  to  rectify  the
 same.  Whenever  there  is  a  change  for
 me  to  point  out  the  defects  I  try  to
 point  out  the  defects  but  now  in  the
 name  of  No  Confidence  Motion  I  was
 given  an  opportunity  to  point  out  the
 defects  and  so  I  have  done  it,  I  hope
 the  Janata  Government  woulg  defini-
 tely  rectify  those  defects  With  these
 words  I  conclude  my  speech.

 श्रो  भोहम्सर  शफो  कुरेशी  (भ्नस्तताग)'
 स्पीकर  साहब,  झ्राप  ने  भापनी  मर्जी  के  मताबिक
 एक  सेशर  मोशन  मूव  करने  की  इजाजत  दी  है।
 लेकिन  कल  से  ऐसा  लग  रहा  है  कि  यहां  पर
 दो  नो-कार्फिडेस  मोशन  जल  रहे  हैं  ।  एक  हमारी
 तरफ  से  जो  एक

 किला  घ्
 के  खिलाफ  है

 जो  वाकई  फकशत  कर  ,  उसके  खिलाफ
 सो-कान्फिडेंस  है,  दूसरी  तरफ  से  उनका  मो-
 कान्फिडेंस  है  एक  ऐसी  गवर्नमेंट  के  खिलाफ  जो
 झाज  मौजूद  नहीं  है,  शेडो-वाक्सिग  कर  रहे  हैं
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 [att  मोहम्द  शफी  छ्रेशी]
 इंदिरा  गाधी  की  गवनेमेट  के  साथ।  श्राप  यह
 देखें  जो  'तकरीरे  इनके  बड़े-बड़े  स्टालषाटंस  ने
 की  हैं  उसमे  सिवाय  इसके  कि  पिछली  गवर्नमेट
 में  कया  किया,  क्या  नहीं  किया,  और  कोई  मवाद
 नजर  नहीं  भाता।  कल  हमारे  दोस्त  श्याम  बाबू
 ने  कहा  हिंजबे  मुखालिफ  झापोजीशन  की  तेकरीरा
 में  दम  नहीं  है।  हम  यह  मानते  है।  हमे  इसका
 गम  नहीं  है  कि  हम  में  दम  नहीं  है।  लेकिन
 कमाल  तो  इस  बात  का  है  कि  श्राप  दौर  में
 ्ाज  तक  जीते  हैं,  हमे  ता  यही  ताज्जुब  हाता
 है  कि  जीते  कंस  हैं?

 मोरारजी  देसाई  का  मैं  बहुत  एहतरम  करना
 हैं,  बहुत  बजुर्ग  Ti  we  यहा  है  कि  झगर

 हुकूमत
 गलती  करे  तो  आपका  हक  हता  है  कि

 कान  खीचे।  मैं  उनके  कान  तक  पहुचना
 नहीं  चाहता  क्योकि  वह  बहुत  बुजुर्ग  है,  &  उनके
 दरवाज़े  तक  भी  पहुचना  नहीं  चाहता  क्यांकि
 बह  मैं  नहीं  चाहता,  लेकिन  मुझे  अ्रफसाम  है,
 जब  भी  उनसे  पूछा  कि  श्रापने  क्या  कया  ती
 यह  हमेशा  यह  कहते  है  कि  हमने  बहुत  कफ
 किया,  लोगों  की  जबाने  हमने  खोल  दी  है।
 लोगो  की  जबान  आपने  खोल  दो  है  मोरारजी
 भाई,  लेकिन  अपने  कान  बन्द  कर  लिये  है।
 हमे  तो  झ्रफसोस  इस  बात  का  हैं  कि  लाग  जितनी
 ज्यादा  आवाज़  से  आरपकां  पृकारत  है  उतने  ही
 ज्यादा  श्रापके  कान  बन्द  हो  चके  है।  छोटे
 मिनिस्टर  जो  आपके  हैं  उनके  छाटे  तरीके  पर
 कान  बन्द  हुए  है  झ्राप  तो  बडी  बुर्मी  पर  हैं,
 आपके  कान  तो  खुले  हाने  चाहिए  थे,  भ्रापको  तो
 बात  सुनमी  चाहिए  थो  शौर  चाहिये  भी।

 मुझे  मालम  है  ि  जो  यह  अ्रविश्वास  का
 प्रस्ताव  है  यह  अणेजीशन  के  प्राम  एक  बहुत
 बडा  हथियार  होता  है।  इसका  इस्तमाल  सही
 तरीके  से  करना  चाहिए।  मैं  इस  बात  में  जाना
 नहीं  चाहता,  हरिजन  के  मामले  मे,  मुस्लिम्स के  मामले  में

 सकती
 होते  रहे  हैं  और  श्रयर

 यह  भ्रापकी  जारी  रही  तो  ये  जल्म
 होते  रहेंगे।  लेकिन  भापका  एक  बात  बी  चेतावनी
 मैं  देता  चाहता  हू  कि  आज  हिन्दुस्तान  का  गरीब
 और  दबा  हुआ  इसान  जाग  उठा  है।  दुनिया की  कोई  ताकत  उसे  अब  सुला  नहीं  सकती  ने
 झाप  सुला  सकते  है,  न  हम  सुला  सकते  है।
 तीस  चालीस  करा  झादमी  प्राज  हिन्दुस्तान
 में  ऐसे  हैं  जो  गुरबत  के  लेबेल  के  नोचे  है,  जो
 गरीबी  की  रेखा  के  नीचे  है।  तीस  चालोस
 करोड  इसानो  को  हमने  हमेशा  सब्जबाग  दिखाया  ।
 मेरी  'बजीरे  भ्राजम  साहब  से  यही  विनती  हैं  कि
 झगर  आपने  इन  लोगो  के  लिए  बुछ  नहीं  किया
 तो  यकीन  रणिए  कि  जिस  तरीके  &  जनता  ने
 गुस्से  मे  श्राकर  हमे  हटा  दिया  था,  जनता  का
 गुस्सा  आपके  ऊपर  भी  उतर  सकता  है  शौर
 झ्रापको  भी  हटाया  जा  सकता  है।  झाज  पॉलियामेट
 के  हाथ  से  मुभामला  है,  कल  क्‍या  होगा  मालम
 मही  ny  आपने  भ्रपनी  पालिसी  की  वजह  से  मामला
 सडकों  झौर  बाजारों  पर  पहुचा  दिया  है।  मैं
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 एक  ही  बात  प्रापसे  कहगा  चौर
 काफी  है  भापको  इस  बात  के
 शप  दटुकूमत  से  इस्तीफा  दे  झौर
 जनता  का  विश्वास  आपसे  है  ।  लोगों
 का  एक  एतकाद  खत्म हो  चुका  हा
 समझते  हैं  कि  यहा  पर  कोई  हुकूमत  नहीं  है

 श्रापकी  भ्रपनी  पार्टी  जले  जब  भी  कभी
 चाहते  है  मचाई  से  भ्रपने  दिल  पर  हाथ

 रख  कर  उस  वक्‍त  उनके  दिल  से  सच्ची  झावाज़
 निकलती  है  और  समझता  ह्  कि  यही  एक
 बड़ी  वजह  है  जिसकी  बिना  पर  हमे  यह  अ्रविश्वास
 बी  प्रस्ताव  श्रापके  खिलाफ  लाना  पदा ।  मुझे
 ्रापफां  एडतराम  है  1  झाप  हिन्दुस्तान  के
 प्रधान  मक्नी  हैं।  हिन्दुस्तान  की  सरहदों  की
 हिफाजत  करने  वाले  हमारे  नौजवान  दित-रात
 हिमालय  की  पहाडिया  पर,  बफनों  बॉटिया  पर
 यह  बह  कर  हिन्दुस्तान  की  सरहदा  की  हिफाजत
 करते  है  कि  यह  हमारा  मुल्क  है,  यह  हमारी
 धरती  माता  है  i  झापने  उनको  भी  नहीं  बछशा  #
 कुछ  बयानात  झापने  पसे  दिये  है  जिनसे  मुल्क
 वे  श्न्दर  प्रौर  बाहर  आपने  शकक  पैदा  कर
 ्यि  है।  जेकिस  झापने  एक  जुमला  कह  कर
 उनका  विश्वास  खत्म  कर  दिया  है।  आपने
 कहा  ि  हमने  सिविकम  को  हम्मारल  गैर-इखलाबगी
 तरीके  से  पनेक्स  कया  है  1  खदारा  मझे  बतादये
 कि  जा  सिपाही  वहां  पर  सौजद  है  और  भारत
 की  सरहदों  बी  हिफाज्त  कर  हे  है,  क्‍या  श्र्ब
 यह  उसी  तरह  है प  यवीन  के  साथ  हमारी  सरहदों
 की  हिफाजत  करेगा।  क्या  आपने  उसके  दिल
 में  यह  बहम  नहीं  डाल  दिया  है  कि  हमने  इस
 टेरीटरी  पर  कब्जा  कर  रखा  है  और  वह  एक
 आावृपाइड  इलाका  को  'डिफेड  कर  रहा  है?
 आपने  च््स  किस्म  के  खयालात  मुल्क  में  पैनाये
 है।  इस  बिना  पर  भी  आपका  हट  जाना
 चाहिये  t

 rg  hrs

 बाहर  के  मुल्को  में  जो  खुद-एतमादी,  सेल्फ-
 रेलायेस,  का  एटमास्फियर  हिन्दुस्तान  ने  बनाया
 था  आपने  उसक॑  भी  टुकड़े  टुक  कर  दिये  है,
 उसको  भी  पराण-पाश  कर  दिया  है।  झापको
 पौने  सात  टन  यूरेनियम  के  लिए  श्रमरीका  के
 सामने  भिखारियों  की  तरह  प्रपनी  झोली  फैलानी
 पश्ती  है।  (व्यवधान)  शापने  साइंस  शर
 टेक्नालोजी  वा  गला  चोट  फर  यह  साबित  करना
 चाहा.  है  कि  हिन्दुस्तान  चार  हज़ार  बरस  पीछे
 चला  गया  है।  जाज  बाहर  की  दुनिया  में
 हमारा  मज़ाक  उड़  रहा  है

 1४
 प्रफसोस  हैं  कि  विदेश  मत्नी  यहां  पर

 नहीं  है।  लेकिन  हमे  मालूम  है  कि  राम  की
 खड़ाऊ  को  भरत  ने  प्रपने  तब्त  पर  रखा  था  7
 उसकी  एक  परम्परा  है।  हम  उस  पर  फका
 करते  है,  हम  उसकी  इज्ज़त  करते  हैं।  लेकिन
 हमे  यह  मालूम  नहीं  था  कि  प्राप  श्रमरीका  में
 एक  ऐसा  राजदूत  भेजेंगे,  जो  मिसेश  लिलियता



 द  No-Conjfidence

 कार्टर  के  पांव  से  पढ़  कर  उसकी  चप्पल  का
 साप  लेगा  ।  किसे  मालूम  था  कि  हजारो  बरसों
 के  बाद

 हिलदुस्तान
 में  एक  ऐसी  हुकूमत  प्रायेगो,

 जो  भरत  खड़ाऊ  का  सबक  भूल  कर  एक
 ऐसे  शब्स  से,  जो  हिन्दुस्तान  का  राजदूत  बन
 कर  यहां  पर  गया  है,  जो  हिन्दुस्तान  को  इज्ज्ञत
 और  झावर  का  राजदूत  बन  कर  गया  है,  अगर
 बहू  श्ाज  लिलियन  कार्टर  के  पात्र  चाट  सकता
 है,  तो  कल  वह  कार्टर  के  पाव  चाट  सकता  है,
 किसो  बड़े  से  बडे  सरमायादार  मुल्क  के  लीडर
 के  पाव  चाट  सकता  है।  आपने  बाहरी  मुल्को
 में  हिन्दुस्तान  की  हज्झत  को  कम  कर  दिया  है  t

 कल  किसी  सदस्य  ने  कहा  कि  हिन्दुस्तान  का
 होम  मिनिस्टर  एम्परेर  नहीं  है।  झगर  हिन्दुस्तान
 का  होम  मिनिस्टर  एम्परेर  नहीं  है,  मगर  बह
 एम्परेर  बनने  का  ख्वाब  ज़रूर  देख  रहा  है।
 मुझे  अफसास  इस  बात  का  है  कि  जब  भो  उनसे
 आत  को  जाती  है  कि  श्राप  हिन्दुस्तान  की  ला  एड
 झाईर  मशीनरी  का  पूरा  खयाल  रखिये,  ता  ह.
 कहते  है  कि  इसस  मेरा  ताल्लक  नहीं  है,  ध्मस
 ता  स्टेट्स  का

 हाल्मूक हैं
 के  है।  लेकिन  जब  स्टेट्स

 की  मिनिस्द्रीज  का  करने,  या  उन  पर
 हमला  करने,  का  मौका  श्राता  है,  जो  कि  काननी
 सौर  पर  जायज  है,  तो  उस  वक्‍त  बह  हिन्दुस्तान
 के  होम  मिनिस्टर  है।  लेकिन  जब  गरीब
 मजलूमा  शौर  अक्लियतों  का  मारा  जाता  है,
 सो  उम  वक्‍त  वह  कहते  हैं  कि  यह  मामला  मेरा
 नही  है,  यह  तो  स्टेट्स  का  मामला  है  -  सिमट-
 सिमटा  कर  वहू  दिल्‍ली  के  होम  मिनिस्टर  रहते
 है  ।  लेकिन  जब  दिलवा  मे  कोई  छराबो  हा
 जाती  है,  तो  बह  कहते  है  कि  यह  मेरा  मामला
 नही  है,  यह  ता  दिल्‍ली  प्रशासन  का  मामला  है  t
 सो  एक  ही  हाम  रह  जाता  है,  और  वह  उनका
 झपना  घर  है,  जिसके  वह  मिनिस्टर  है  t  भ्रगर
 झाप  समझते  है  कि  आपका  होम  मिनिस्टर  सिर्फ
 अपने  ही  होम  का  मिनिस्टर  है,  तो  भाप  क्‍यों
 सही  उनको  सिनिस्टर  बगैर  पोर्टंफोलियो  बना
 देते  ?  क्‍यों  हमारी  उम्मीद  ऐसे  शख्स  पर  लगा
 रखी  है,  जिसने  झाज  तक  मज़लमों,  गरोबो  पश्लौर
 दबे  हुए  तबके  के  लोगो  को  डियर  गैस,  लाठी-
 बजाज  शौर

 ॥
 गो  से  जवाब  दिया  है?  इस

 बात  पर  भी  इस्तीफा  देता  चाहिये  t

 खेत  हो  या  खलिहान  हो,  कालेज  हो  या
 शूनिबसिटी  हो,  दफतर  हो  या  कारखाना  हो,
 सडक  हो  या  कचा  हो,  हर  जगह  हा-हाकार
 मचा

 हक
 है  ।  झाज  कानून  की  धज्जिया  उडाई

 जा  हैं,  कानन  का  मज़ाक  उड़ाया  जा  रहा
 है।  मै  इस  बात  में  नहीं  जाऊया  कि धाप  ने  इतने  हजिरतो  को  मारा  और  इतने
 मजलूमों  को  गोली  से  जला  दिया  ।  लेकिन  झाप
 कल्हण  की  “राजतरगरिणी”  को  पढ़िये  ।  काश्मीर
 के  लोगो

 रीनी  पहनी दा
 हक  मिला

 नि राजा  चुन  का  ।  उन्होने  एक  राजा  चुन  न
 ेकिन  राजा  की  प्यास  तभी  बुझा  करती  थी,
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 जब  वहा  पर  हर  रोड  एक  बलि  होती  थी  t
 एक  इसान  की  बलि  दी  जाती  थी  ।  प्राप  प्रपना
 एक  साल  झौर  तीन  महोने  का  अर्सा  ले  लीजिये  t
 आप  बिल्कुल  उसी  हिसाब  से  एक  नहीं,  बल्कि
 दो-दो  इन्सानो  की  बलि  रोज  ले  रहे  हैं  ।  अगर
 कोई  कमी  होम  मिनिस्ट्री  की  तरफ  से  हुई  है,
 तो  उसको  रेलवे  मिनिम्ट्री  न  पूरा  कर  दिया  है,
 क्योकि  हर  हफ्त  और  हर  रोज़  कोई  न  कोई
 दुर्घटना  होती  है,  जिसमे  लोग  मरते  रहते  हैं।
 आखिर  श्राप  दुश्मन  क्‍यों  बनता  चाहते
 है?  हमे  आपसे  बडी  उम्मीद  और  तबककू
 है  कि  श्राप  इस  मुल्क  में  जम्ह्री  निजाम  और
 जम्हूरी  क्रो  का  सज़बत  बनायेगे  ।  और  हम
 इसमें  भी  श्रापका  साथ  द॑  सकते  है  t

 रेल  मंत्रों  प्रण  मधु  बंडवते)  सब  में  बड़ा
 एक्सिलेट  2७  जन  975  को  हुमा |

 श्री  मोहम्मद  शफी  कुरेशी  फिर  बही  बात  !
 स्पीकर  साहब,  यह  ऐसी  बात  है,  यही  दलील
 हिन्दुस्तान  के  होम  मिनिस्टर  देते  है  कि  2965
 में  ७00  हरिजन  मारे  गये  थे,  श्राज  तो  200
 ही  मारे  है  too  की  और  गंजाइश  है  मारने
 को  t  इस  किस्म  की  बात  झाप  करते  है।  मैं
 कहता  हू  कि  श्रापकों  जब  हुकूमत  मिली  है  तो
 झ्राप  अपन  झापका  हुकूमत  करने  के  काबिल
 साबित  करे  t  पिछली  ¢

 ता
 त॑  की  नुकता-चीनी

 करने  से  झ्ापकों  कुछ  नहीं  ।  झ्रापने  जब
 हकूमत  संभाली  झापन  काननी  हुकूमत  का  ऐलान
 किया  t

 इसमे  सबस  ज्यादा  आप  यह  कहते  है  कि
 आप  इसाफ  करंग  ।  यहा  कानून  क॑  मबी  बेठे
 है  ।  आपने  कहा  कि  हर  एक  झादमी  के  साथ
 इसाफ  करंगे  ।  लेकिन  इसाफ  झापने  क्‍या  किया  ?
 क्या  यह  हकीकत  नहीं  है  कि  मुल्ड्िम  को  मिनिस्टर
 बनाया  ?  उनके  जा  गुनाह  थे  उन  पर  परदा
 डाल  कर  झापने  उस  विश्वास  को  तोड़  दिया  है
 जो  आप  लोगा  में  कायम  करना  चाहते  मे  कि
 झाप  इस  मुल्क  मे  इसाफ  को  झौर  कानून  की
 हुकूमत  लायेगे  1  मेरे  पास  होम  मिनिस्ट्री  का
 एक  जवाब  झाया  है  एक  मत्ती  के  बारे  मे,  मैं
 उनका  माम  नहीं  लेना  चाहता,  उनके  खिलाफ
 एम्बैश़मेट  का  एक  केस  था  ।  मैंने  प्रधान  मत्री
 को  भी  लिखा  था|  लेकिन  उसका  जवाब  क्‍या
 है:

 “These  cases  have  been  dragging
 on  for  the  Jast  43  years.  The  Delhi
 Administration  were  advised  that  in
 case  the  infringement  of  the  law  was
 only  of  a  technical  nature  and  there
 Was  No  evidence  to  show  that  the  in-
 dividua}  against  whom  prosecution
 was  instituteq  had  personally  bene-
 fited,  there  would  be  justification  for
 withdrawal  of  these  cases.”
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 4  को  ध्रण्जियां  उड़ा  दी  हैं  a
 के  दिमाग  में  यह  मकीम

 ह  आपका  कामन  आपके
 मली  के  लिए  नहीं  है  जो  मुजरिम  साबित

 दा है,  भ्रापका  कारन  बेबसा  भौर  बेबसों  के  लिए  है  t
 इसलिए  में  कहता  हू  झाज  यह  भी  एक  बहुत
 बड़ी  बजह  है  बि  भाषनी  हुषमत  मे  खिताफ
 यह  भ्रविश्वाम  का  प्रस्ताव  बिलबूत  हकबजाब
 है  1  इसमे  बोई  दां  राय  नहीं  हां  सकतो  कि
 आप  इन्साफ  पसन्द  नहां  ।  प्रापणा  कानस  मरी
 के  लिये  झलग  शरीर  गरीय  &  लिये  प्रतग  है  ।

 इसे  बी  मुझ  अफसोस  है  कल  कुछ
 लोगा  ने  एसी  मिसावे  दा  हैं  यहां  पर  हो  शमनाश
 हैं  एक  साहब  ने  यह  कहा  मुह  ता  वह  बहुल

 शम  आती  है.  मरली  मनोहर  जाशी  साहब
 कहा  कि  एव  सार  घस  रहा  था।  में  ता

 कहता  g  कि  इस  मल्व  में  एक  हो  साइ  घमता
 है  जो  जनता  का  सा”  है  जा  प्रगा  है  जिसकी
 न  सूरत  है  न  शक्‍ल  है।  हा  यह  जस्र  बात
 है  कि  उसके  पीछे  पीछे  गरीब  झ्वाम  भखा
 अवाम  प्यागा  भ्रवाम  मजलूम  जनता  चलती  है  t
 लेविन  इस  सार  वे  और  हिस्से  ने  बह  हाते
 दिमाग  बडा  होता  ता  वह  तुछ  समझ  सकता
 था।  (ब्यवधान  )

 को
 दिया.  जाये.  ा  मन  करार  दिया
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 शी  एच0  एल  पटवारी  (मगलदाई)
 वह  साड़  नहीं  है  शेर  है।  गाय  के  पीछ  चूमने
 बालों  याद  रखो  वह  शेर  है।

 लो  मोहम्भद  शफी  कुरेशी  मरी  एक  ही
 दरख्यास्त  है  दि  पटवारी  साहेब  जब  बोला  कर
 ता  खडे  हां  जाया  करें  यही  पता  नहीं  लगता  कि

 =  ह्
 हैं  या  बैठे  हैं।  जनता  कागज  का

 र  है।

 की  एच0  एल0  बटबारी  यह  देखिए
 इंदिरा  गाधी  ब्या  कर  रही  हैं  गाय  क्‍या  कर
 रही  है?

 अफसोस  होता  हैं  कि  कोई  भी
 4  पूरे  तरीके  शद  कर  रही  2  4

 078  Motion  |

 डा
 हिस्सी  में  होती  हैं  इसतिए  ह  समझ कि  बहा  पर  क्‍या  चीलें  t

 कहते  हैं  ft  थी  कोचलि  की
 न् बजह  से  शीमेंद  के,  कर्टिलाइकर  के  बसरी

 चीजो  के  कारखाने  झाज.  बैठ  गये  हैं,  चह  नहीं
 जानते  कि  हुकूमत  उसमें  क्‍या  करना  चाहती  है।
 क्योकि  बह  झपनों  में  पराये  लगते  हैं।  यह  हाल
 सारी  मिनिस्ट्रियों  का  है।

 मैं  इसमें  महीं  जाऊंगा.  कि  जनता  बादी
 एक  ग्ह्ती  है  या  ह्स्ती  है।  जनता  पार्टी  झमर
 रटती  है  ता  हटे  लेक्नि  मुल्य!  मही  टटना  चाहिए
 इन  लब्का  मं  साथ  में  स  प्रत्ताव  ह 42  समर्थन
 करता  हू  झीर  इस  हुबमत  से  इहितजञा  करता
 हैं  मोधटवारा  वि.  इस  मन्द  को  बन्शिए  बहुत
 द क ी  परेशान  कर  लत  तै।  बबल  म  मिला ।
 न  बहुत  ye  वन  की  था।
 रा  ह  raced  samre  gpd

 coh  eo  करो  rate  aw  (  se

 we  phe  Sol  lbs  3  igdye

 get  &  go  ye!  J  ay  ै

 erly  #  ley  CS  lad  ०  J

 cg  tad  प्  pad  2)  fm  pals  deputy’  ge

 &  &  ८०१०  ty,  प्  ह.  ०»  पि

 ल  AK  antl)  ge  SiS

 —B  prhideigss  Id  £  cpl  2

 othe  this  ©  of  ple  30०१)
 १4  IF  ७०७)४  gee!  OSI

 wSlaSlaydet  &  see  कैजन  हू
 Bais  65  gort  Iyal  yom  fy  9S

 च्  9  ees  ay  wt  ye  gilee  £

 2  oye.  2p  ax  S  WI

 seer  S  Lol  Ie  gee  gl  (3४०

 gl  =  छ  द्र  US  =  1” ह  LS  2  Bday Sf

 «००  $F  =  ॉ  न्ह  she  lye  ois
 whe  cS  प्  2  ११५  ple  ७०9०

 we  डि! .  LF  दायीं  Ulan

 yee  4

 et  al  ४  23  च  [४  हैं.  cel  (2३००



 पुन.  No-Conjidence

 we  क  gl  ०  ed po po
 el  wie  ye  £  wl  Sa  6  ब्

 यप  को  2888
 7  ed  ह... उ  OG

 =e?  tS  «2४१  6S  ७३४७  नलमेसिकर

 te  हैं.  gid  अत  grt

 ब्र  et  Lot  ४  phsod  ange

 SS  3  bes  2  nell  =  ि

 के  ै च्  १२  aS  geld  ad
 =  ld  ot  ayer  Sw  ५१०

 Use  ्  SF  of  £5!  ि ी

 करि  बल  टन  33  KS  o  Lala

 ७७०५३  चि  Si  899)  &  w!  ue

 Veale  ved  2  53  eKiyaS  _  aly ३

 st  आओ  SF  2  ३०  gre  3६8
 ढ (ह  US  2  9  5  ५३३  ee  छा

 ret  2  ee  ry  री  aby  ag  bla

 Zh  yells  SF  व  bel  eps

 wel  yale  SF  हि  pam  salad

 shee  stale  0४०  we  Sp  ob

 ३००  tr  a  Soke  ७६  gl  2५७

 Sy)  aS  20  ४  te  ut  ep  gi

 "३३०  dye  gS  wl  ०3  soley  he
 Se  ye  dhe  oS  Spf  ४७७  ०  abil

 ७४७  Et  ge  hake  Soap  “३४०

 Jy  ok  ७४  pp  dupe  alee  Al

 re  9३  ger  sh  ह.  लॉ  मी
 =  B  dale  dy  dS  yk  5  Swi
 -  wt  dtl  see  why  35  98  wi

 ~  st  Sele  yy!

 altel  £2  ge  5  a  pple  ane

 प्  ole  £  ordre!  ४  2  gliuy  6

 VAISAKHA  a  900  (SAKA)  Motion  78
 हैं  wh  थ  slaeke  Iga  cone

 ~aly  प  ०  diye  ges  Sraataf
 lala  ल  Gla  ची  wl  ul  ue
 E  plane  ye  dalae  S$  yr  ust

 वी  ै)  «४१९  pl  ty  वै”  anlar

 ot  gees  set  ब्र जी  gal

 wt  $f  0380  dg  lB  ay  yi  ws

 ee  itor  gh  lr  GS  ei

 &  re)  3५7७  |  Soe  ala  Ugo

 ब्  lawl  ०  ५  yy!  २०२३४  Im  Uys

 wi  ib  3S  oh  Wa  2  न्

 he  i rons  et  a  thw  ote  Uhre  a!

 ि  hor  dav  pag!  od  ai  ygl  pan

 cob  ०१०४०  रद्दी  gd!  5995  walle  ss
 et  ि  S  rtrd  o>  (3३४  aed  (१७९
 &  hy  OS  १९  $के  (३००  ae
 we  ally =  med  eh  aoe)

 हैप  fee  bee  Spb  SF  lanl
 Be  aerate  plastyejy  sre  इक

 BL  ld  wl  Sl  5  a  ott

 निरे  ४  «४६  th  37  tS  ued  es

 कीं  ल  «८४8  dW  wo  502)

 ष्ॉं  Kad हैं  3२  -  ५५  Yo  Ue  ue
 oS  el  gl  =  ao  tetn  of  ger  pagl  S

 ०७.७)  ql  ५  2  Ute  ly  Like  ge
 US  JS-  &  dlelae  (24०  glo £

 ct!  ८.  ष्लॉ  दि  pyle  te  Ce

 एड.  हनन  बह  ar  day  oF  wey

 yee  +  &  ४०  ble  ००  ि hile  9

 Ww  हैं.  oS  a2  ob  थ्

 ul  क पी  f-o  ws  ०५  20  Sel



 79  No-Confidence

 [steps  ght  ७००००  952]
 ee  eke  col  gh  oS  US  ०२

 0११)  6  Like  ay  ty  9  ue  johatal
 हैं (16)  न  ow  of

 d  ब्  ७3  ४३  9  pts  ‘laze!

 Bragk  iS  lee  2S  दोर  Sepan

 usta  ा  AP  ०६  ०  pat!

 usr  Bele  Wee  gt  we  ly

 क क)  Oey  So  gle  gle

 Mt  se  WS  yf  ey  yl
 4S  (॥»  Larrea  (3३८  yy!  २  tS
 ह  Kamm  <  ७  key  ०४  Sel  gee

 E  oi  slenpe  हैं  st  ee  paar  3३

 fy  UY  rey ee

 wi  So  pital  6  oT  ape

 eh  csrthe  ltd  £  iyltayake
 ७9५०  ४४  dd  pee  gS  bland

 wy  we  whey  asad  ally  a5

 sly  दे  हि  GF  callie

 eH  regan  SF  aS  ce  )३  pte
 8  (3३०  dS  ००४७७  Js  | yaa yu

 SPS  gylab  2४  2  ०  ००७  ४२

 १४०2  (१३  Lott  oF  ul  २  yl  -a  00०

 oe  «०  and  ८.  ्  tly  eps

 egg)  yh  ६  ०६०  »  हू ि. उ

 द  do  95  loeg  =  प्ड््प्डि  ४.  a
 &  a)  5  pS  clam  Sel  2.  की  ५०

 प्ह  del  &  ४०  9S  ७४  ४१०)

 st!  pad  peel  oS  phe  ४2  ७  a

 Mos  =  2  US  (hel  day

 we  ००)  ved  oe  65  BY  am

 MAY  i!,  798  Mation  80

 pray  oF  gle  3  38१  ०३३३०

 ty!  121  he  ay  oS  ७४७०  #

 nt  Bla  Sythe  ०५३  208  gel
 पह  -Ses  wba  ४  ape

 ्य  ome  4  se  Ue  S  of  ४  oi

 ३  Bs  wl  do  pn  ४  8  ४०  5
 Satay}  ््प्हा  5)  )  2  ४,  ४  cada’

 ry  को  =  3  bey  ys  Sante  95  95)  gpa

 क  Sle  lad  ८  pad  gl
 5  sol  get  78  ४५  cml  ue  Slane

 daly  Ul  wa

 O93  9  ue  rtle  yal

 getel  Stilley  ०४  ५००  ९  dlatal
 ale  ॥  ute  ybtiny  Me  ३0०

 Bax  23S  ge  S  wl  bg

 cle  ute  ett  oF  yl  5३३०  Jo

 Udage  yp  oly  ्  9S  wi-  aly

 J  Uribe  hole  SF  ४६२३७  aS
 +  2  ि  sillees  lee  gli!  orb
 9  ४५७  Pa  wel  (xteyhl  )
 प््यॉ  द  SF  ering  OE  agi  heed
 ि  Meee  ००१००  aS  a  lola  ज
 ७०  #  wl  of  2  (ग  te  see

 2  ०)  3  ihe  Nm  (3९

 eshte  SD  ppl  ge

 we!  (3३०९  ret?  3३.  ि  sre
 5  sly  SF  है)  मै  prlaw  sone

 SF  ot  WS  pp  ends  ea  ०

 ried  3३  ol  peed  2  he  Ba  ०

 kel  ३३४  2४  pe  J  ul  Pa
 wl  Sa  उभर  pylne  ay  10 call



 Sr  No-Cor.fidence

 ००  ्)  bend  पद्  yee  Bheyal

 E  ज)  atlas  hare  ge  Manag
 हैं  ि  oF  Hl  र कड  पै  (३३

 te  at  की  pyle  aad  Md  gu

 Sal  cya  py  Sang ah  day  ८  ert

 as  प्व्सिक  ह.  coh  cdl  eae  canal
 acd  SS  Nye  Gow  ©  डि ged
 ७9०  द्  ४  pybrvgodd  ga  «४  (yor

 Pingahe  ge  ह  का  (०३  5S  3९

 FS  gt  ०१०  हुं).  5  gyet  gf  कि  ish

 ES  wale)  by  ch  ty  ySl  2  रद

 जी  ty  go  2  ५७६  Ble  Oth

 द  ye  2  UK  Sle  uk.  ०

 #  bel  ८६  Bie  joann  करे  «०

 are  Sgt  2  ke  ७३  (१३

 gS  eye  os  ybie  ado  ee  Ushle
 ८  Byun  gunS  J  ~  ४०  ४  ४

 ssyeedd  grthe  55  6  ylkagate  ७४  ४

 973०  pyr  6  yUagaln  sf)  +  एपी
 8  adhe  जर्दी  By  ०  &  Lyng?  ))३*४

 ee  2)  LE  oar

 wt  नहलफी  SS  ey  Unt  npn
 el  Se  gle  gf  Ol  we  Cul

 SUR  ४  ४३०  Sid  3  ४  tang ddd
 Spare  cae  cy!  4S  (3३०  ्य  ४)  $  Sy
 8  rake  का  ce  ul  woe)  GS

 ा दनप्िपि  कि  ye  #  ital

 rl  be  ह  («>*«5  9S  fephaghe

 Ale  fro  babys  हैं  3S  ५०२
 ud  #  2  ple  pp  9४  gigi  aS  ककी
 4  (११  <  tang sdn  ty  2,
 sUpetgline  ९  Urbs  न्लकि  eS)  (३६०

 VAISAKHA  21,  900  (SAKA)  Motion  82

 col  हे  2  ile  Nyko  ४  Ly  talit  sal
 lela  Io  te  4S  (३०  ०6  ४3)  ०७
 wh  ale  re  हैं.  aagks  १  ky  8  wer
 prado  pr  Eo  le  ४)  Se  ७...

 PF  ए  oO  ed  GI  ure?  Ady

 ee  BS  3  +  &  gle  gm  og  tye

 99  2  2  (3३4  दल»  8०  ay  af

 PSI  क्  ७3  ८०००  ४  2७)
 SC  ol  3  ty  yy)  2  ly  2)  (१९

 wt  yam  Make  2  See
 gt!  hake  gh  हैं.  प्रो  दा.  हि  chee

 ute’  ors  -  9  BD  prude  6  pr?  gh
 Us  bahyd  ब्डगडे  pede  Bade  gS  oS
 eed)  CSET  saad  ५०७  Liga  deo

 cd  we  2  ey  W  ye  (yams
 aly®  ८९  yg!  कैरन  og!  Ugegllte  UG

 OF  ead  shes  s  uty  ८  «०२७
 we  hee  कई  3)  हर
 Ugo  Ligtor  95  Got  cet  3३  cle  ul

 daly

 eS  om  bales  ७  (३०  Bae
 be  gh  RO  ७०  sRansaine  ly  gm
 po  gh  बढ  le  १०  ५७७०  ९  ८०३४
 wy  d  &  yp  Lae  x  ४  ७  Vib

 te  us?)  le  hl  Ulgmao  Ss
 wre  ७)  le  ्  चि  ©  itd
 a  wt  aS  (डक  ि  ee  ०५  onl

 rept  abil  yy}  Mylo  95  Une  gm  bil

 wl  oF  ad  Wo  10  o  IS  ss

 adif,  5S  hhys  ्)  us  ots
 Be  ster  #  3  Spec



 83  No-Confidence

 [deed  ghd  ७०००७
 | 452]

 Std  चि  -  6  Me  ब्कौ)  कि  be

 ter  GS  sah,  hed  led  ye  ol

 0७)  >  soo  ee  Om  wt

 Sel  08  oP  gl  Sel  )))  cod  3३

 =P  Pe  ek  sh  ylol

 oye  ©  कल  ot  (०  न्  UL!  व्

 thn  gel  JO  del  daa  J

 clad]  yo  99  4०४  yas  Sel  ०»

 yl  ३३  ay  od  39)  20  gt  sf
 at  ye  s  gphande  rad  ga  oid
 rs  2४७  ०१7४)  a!  ऊँ  &  ht

 yo!  ddd  yo  aiggS  ४  (४०  3  hye

 है  yh  USD  ASU  6S  3  »

 ३३७  «०,  dye  ०४)  yee  कि
 Wa  und  >«*०  ८  sss)  wt  ya

 A  «४  wi  eee  st  dele
 She  cpl  el  aS  2  abet  yy)  Lyedael

 0०9  srntem  ol  pti  ee %  Use

 ute  url  pt  sgl  SaSUy  93446  $

 क  athe  ८०  gle  6  कर

 3  by  did  ७७  purtiyye  ४१४५  fry

 or  whee  hl  Ie  es  —

 Im  #  39V0

 ya:  tess  Fs  aoa  ace  gp

 se!  he  ale ०  Kage  =  oly  ea)

 pr?  ७००७  Joe  42  a  wh

 धवन  $940  ry  yar  Fed  praader

 क्  -&  JS  ale  pie  १९०

 MAY  i  2978  Motion  &

 ut  Hee  =  ३०  dS  «)०  gt  foe

 Feed  nl  =F  Lite  alent  yy}

 urd  पप्  (३०  ३३०  yh  gf  ts

 PD  gle  wash  #  wel  प्लस  of

 SUS  2)  ७१८०  gh  को  al  of

 gh  ereghn  glee  (3४६  ४७४३

 eh  5  Te  aS  2७३  ce

 rage  ne  a  फ  हैं  2०  ि

 Berghe  gig  ४.  'ह.  *  पक

 ह  (धन

 by  gl  oly,  ra  Ge  te  Url

 eh  dhang  ileal!  oe  25  cya  abe

 at  corte  S  wy  lee  of

 et  ०६४  ya  SUS  St  Ee
 Hall  kel  Shays  Hla!  gle  £

 igo,  ge  क  US  11  2g

 एप  sade  gS  pple  aso  ध

 JS  lop  3३  yh  a  US  ge  <  ot

 2  एक  5  के  plyty  ol  2  sot  OS

 Bale  पड  BE  (0९  थि  ष  कि

 wilail  te  ०६०  nl  tel  3S  og
 =  Sl  eagke  SF  wy  ys!  sf

 प्पा  ४  2७  ७७०0  wt  ०१२६

 ast  ८&  igpthe  री  =  a  ष्  प्लॉडक

 ७७  ि  है.  ४  ७  पै”  +  ७४०

 FURrennreerls o  ०४  WE  ६  w  -  ०७३

 pe  ८  386  +  (्  mah  OG  8

 vl  hed  =  ५०  st  #  le
 1  प्लीज  &

 “These  cases  have  been  dragging
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 Administration  were  adviseq  that  in
 case  the  infringement  was  the  only  of
 a  technical  nature  and  there  was  no
 evidence  to  show  that  the  individual
 against  whom  prosecution  was  ms-
 tituteq  had  personally  benefited,
 there  would  be  justification  for
 withdrawal  of  these  cases.’
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 MAY  i,  2978  Motion  88

 sit
 trae

 array  पासव  :
 (मधुबनी) प्रध्यक्ष  महोदय,  लोक  सभा  में  सरकार  के  बिष्द्ध

 अविश्वास  प्रस्ताव  पर  हम  लोग  झाशा  करते  थे
 कि  यहा  पर  बुनियादी  बातें  कही  जायेगी।  जैसा
 कि  हमारे  नौजबान  सदस्य,  श्री  राम  बिलास
 पासवान  ने  प्रविश्वास  के  प्रस्ताव  के  सम्बन्।  में
 कहा  है  कि  उस  समय  हम  लोग  गावों  में  राम
 करते  थे  जब  डाज  राम  मनाहर  लोहिया  «
 लोक  रामा  में  शाये  थे,  उस  समय  डा०  लोहिया
 ने  भ्रविश्वास  के  प्रस्ताव  पर  बालते

 &
 जो  भाषण

 दिया  था  उसके  द्वारा  उस  समय  सरकार  का
 बिल्कुल  नगा.  कर  दिया  था,  न  वेवल  हिम्दुस्तान
 में  बल्कि  दुनिया  तर  तमाम  लोगो  को  देखने  का
 मौका  मिला  था  कि  जो  बुनियादी  सवाल  उन्होने
 उठाये  थे  उसका  काई  जवाब  सरकार  नहीं  दे
 पाई  थी।  प्रविश्वास  प्रस्ताव  का  मतलब  केवल
 यही  नहीं  है  वि  विरोधी  देता  का  विश्वास  सरकार
 मे  नहीं  रहा  बल्कि  उसका  मललब  यह  है  कि
 हिन्दुस्तान  को  जनता  का  विश्वास  सरकार  में
 नहीं  रहा  |  हिस्म्तान  को  जनता  क्रा  विश्वास
 सरकार  में  नहीं  रहा,  इसके  लिए  जो  मुद्दे  झापके
 हारा  उठाए  जाने  चाहिए  थे  वह  मूद्रे  नहों  उठाये
 गय  ।  इस  प्रकार  के मं  ने  गेल  आपके  लिए
 बल्कि  हमारे  लिए  भी  एस  हो  सकते  थे  कि
 भल  हो  दलीय  अनुशागत  में  रह  कर  हम  आपके
 प्रस्ताव  का  विरोध  कर  देन  जेकित  मन  से  उनका
 मान  लेते  लेक्नि  उस  पकार  का  काई  प्रश्न
 झापन  नहीं  उठाया  जाबि  क्रिसी  के  दित  का
 जीत  सकता  1

 झापन  बहुत  सार  प्रश्न  उठाये  है।  आपन
 बढ़ा  और  श्राराप  लगाया  कि  जनता  पार्टी  के
 शासन  %  oi,  महीने  से  यह  काम  नहीं  हु,
 यह  काम  नही  हा  और  वह  काम  नहीं  हुआ।
 स्टीफेन  साहब  न॑  प्राजमगठ  बनाव  में  जनता  पार्टी
 की  हार  के  बहुत  सार  4रण  गिनाये  है  लेकिन
 उनके  दल  की  नेत्री,  श्रीमती  ईा  दरा  नडम  गांधी
 ने  झाज  ग्रखबार  म  बयान  दिया  है  कक  सजय
 गाधी  बी  गिरफ्तारी  क॑  कारण  श्राज़मगढ़  में
 जनता  पार्दी  हार  गई।  उन्होंने  हार  का  एकमात्र
 बारण  यह  बताया  है।  भ्ापन  बहुत  सारे  कारण
 गिनाये  है  लेकिन  धापका  सबसे  बड़ा  कारण  यही
 है  कि  सजय  वी  जा  गिरपतारी  हुई  उससे  विक्षब्ध
 होकर  जनता  ने  जनता  पार्टी  को  हरा  दिया।

 श्राप  बहुत  सारे  भ्राराप  लगा  रहे  हैं  लेकिन
 मैं  स्टीफेन  साहब  और  कुरेशी  साहब  से  पूछना
 चाहता  og  कि  जिन  समस्याधी  के  समाधान  ाप
 ना  चाहते  हैं  थे  समसस्‍्याये  क्‍या  पश्राज  पदा
 हुई  है?  स्टीफेन  साहब  ने  झौर  श्नेक  सदस्थो  ने
 झपने  भाषण  में  कहा  कि  हिन्दुस्तान  में  बवण्डर
 है,  विस्फोटक  स्थिति  है  उसके  लिए  जमता  पार्टी
 जिम्मेदार  है।  प्रापने  कहा  कि  बडे  कारखानों
 में  पसा  लगाया  जा  रहा  है  जिसका  नतीजा  यह
 होगा  कि  उनकी  पूणी  बढ़ती  जायेगी,  इससे  एक
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 तरफ  का  केस्ट्रीयरण  होगा  और  दूसरी
 तरफ  े  रहेंगे।  लेकित  आाज  जो  वेश  से समस्‍यायें  हैं  उसको  पैदा  करने  वाला  कौन  है?
 हम  तो  उन  ममस्यायों  का  निराकरण  :ढ़ने  के
 लिए  जाये  हैं।  भ्रापकी  तरफ  में  राग  के  साथ
 साथ  उस  राग  का  निदान  भी  सुझाया  जाना
 चाहिए।  श्राप  केवल  रोग  का  बखान  करने  हैं  1

 मैं  पूछता  हू  क्‍या  हिन्दुस्तान  की  ससद्‌  केवल
 रोग  पर  ही  बहस  करती  रहेगी  या  कभी  निदान
 पर  भी  यहां  पर  बहस  होगी  ?  इतने  दिनो  तक
 यहा  पर  रोग  का  बखान  किया  गया  कि  हिन्दुस्तान
 में  गरीबी  है,  श्रशिक्षा  है,  बअकारी  है,  ब्रेरेज्ञगारी
 है  लेकिल  क्‍या  कभी  श्रापकी  झोर  से  यहा  पर
 निदान  के  सुझाव  भी  दिखे  गये  क्या  आपकी
 तरफ  से  कभी  कोई  सुझाव  दिया  गया  है  कि
 जनता  पार्टी  ने  यह  गलत  दिशा  पकड़  ली  है
 जिसके  कारण  समस्या  बदती  जा  रही  है  श्रौर
 उसका  यह  निराकरण  हो  सकता  है?  आने
 कहा  कि  श्राज  छात्र  ्रसतोप  है,  विश्वविद्यालया
 में  झमनाप  है  लेकिन  उसके  लिए  कौन  जिम्मेदार
 है?  प्राज  हिन्दुग्तान  मे  जा  छात्र  ब्रसताष  है
 बह  भ्रसतोष  सत्ता  के  खिलाफ  नहीं  है,  वह  छात्र
 असतोप  व्यवस्था  के  खिलाफ  है।

 ‘15-14  hrs.

 (Mr  Deputy-SpEaAKER  in  the  Chair]

 सत्ता  एक  अलंग  चीज  है,  व्यवस्था  अलग  चीज
 है  Y  हिन्दुस्तान  के  अन्दर  जो  बतमान  व्यवस्था
 है,  उस  व्यवन्था  के  प्रति  प्ली  में  अ्रसलाष  है।
 वह  कोन  सी  व्यवस्था  है  ?  जिसने  द्वारा  हिन्दुस्तान
 के  झन्दर  लगातार  हर  योजना  में  50  लाख
 लोग्रों  को  बाब  बनाने  का  काम  किया  गया,

 हिन्द स्तान  के  करोड़ों  लोगो  तो  गरीबी  की  रेखा
 नीचे  धकेलने  बा  वाम  किया  गया--  इसी  कारण
 छात्र  भ्रसतोष  है।  हिन्दुस्तान  के  प्रन्दर  अ्रॉपने
 कंबल  भोग  की  व्यवस्था  अतला  भर  रखी  है,  एक
 तरफ  भोग  और  विलासिता  की  वस्तु  को  इकरठा
 करते  जाते  हो  और  दूसरी  तरफ  त्याग  का  उपदेश
 दने  का  काम  करते  रहे  tad  असतोष  का
 कारण  है।  बया  इसको  दूर  करन  के  लिये  ग्रापके
 समय  में  कभी  कोई  उपाय  क्या  गया  या  बी
 भी  उस  छात्र  भ्रसतोष  को  दूर  करन  के  लिये

 आपने
 कोई  सुझाव  जनता  पार्टी  के  सामने  रखा

 ?

 इस  प्रविश्वास  प्रेस्ताघ  को  रखते  समय
 विदेशी  कम्पनियों  की  चर्चा  थी  गई।  उपाध्यक्ष
 महोदय,  हिन्दुस्तान  के  प्रन्दर  जा  विदेशी  कम्पनिया
 है,  क्या  थे  विदेशी  कम्पनिया  भ्राज  हिन्दुस्तान  में
 ५दा  ही  गई  हैं?  भाज  हिन्दुस्तान  से  लगभग
 477  विदेशी  कम्पनिमा  है,  मैं  पूछना  चाहता
 ६ै>-क्या  इन  विदेशी  कम्पनियों  फो  पिछले  13
 महीनों  में  जनता  पार्टी  ते  लाइसेस  दिये  है  या
 ये  विदेशी  कम्पनियां  पहले  से,  आपके  ज्ष्माने  से,

 VAISAKHA  21,  3900  (SAKA)  Motion  go

 हिन्दुस्तान  में  ली  प्रा  रही  हैं?  उपाध्यक्ष
 महोदय,  यहू  केसी  विडम्बना  है--पिछले  तीस
 सालो  में  जिस  तरह  में  इस  देश  को  बनाया
 गया-जहा  भ्रमरीका  जैसे  पजीवादी  देश  में
 l0  अतिशत  बड़े  लोग  27  8  प्रतिशत  राष्ट्रीय

 अाय  का  लेते  हैं  शौर  हिन्दुस्तान  में,  जा  गरीब
 देश  है,  बहा  io  प्रतिशत  आदमी  3७  5  प्रतिशत
 राष्ट्रीय  शाय  लेने  है?  आपके  द्वारा  जा  योजनाये
 बनाई  गई--यह  उसका  परिणाम  है  कि  हिन्दुस्तान
 का  io  प्रतिशत  आदमी  राष्ट्रीय  माय  का  37
 प्रतिशत  प्रपने  ऊपर  लेता  है  श्र  बाकी  जो
 बचता  है,  यदि  उसका  बठबारा  करें  तो  फ़िर
 हिद्दुस्तात  के  पिछल  कांग्रेसी  णासन  का  इतिहास
 यह  बतलाता  है  कि  io  प्रतिशत  लागों  की  राष्ट्रीय
 आमदनी  2,391  रुपय  9५  पैसे  रही  है  श्रोर
 मय  से  सोच  के  तवके  के  आदमी  की  झामदनी
 केवल  17  स्पये  रही  है।  उपाध्यक्ष  महांदय,
 में पूछना  चाहता  ह--बह  कहां  का  न्याय है.  कि

 हन्दुस्तान  के  o.oo  stam  लोगों  की  आमदनी
 2400  स्पय  यद  और  सब  से  नीच  के  तबके  के
 आदमी  की  ्ामदनी  7  म्पय  हा।  यह
 विशमता  किसने  पैदा  की,  विसन  इस  विद्मता
 का  जन्म  दिया,  इस  सामाजिक  विषमता  या  प्रन्त
 करत  के  लिखे  झापके,  समय  में  क्या  किया  गया  ?

 भ्राज  भी  इन्दिस  गाधी  दक्षिण  भारत  में
 जाती  है  तो  हरिजनों  और  पिछछल्लो  का  नाम
 नेती  है,  श्रारक्षण  की  बौत  करती  हे,  लेकिन  जब
 उत्तर  भारत  में  जाती  है  तो  ट्रिजो  का  समर्थन
 करती  है,  चाहे  जगज्ञाथ  मिश्र  हो,  तिबारी  हो,
 पाटक  हा,  पादे.  हा,  शुक्ला  हो,  शा  हो  उसका
 समरथन  करती  है  श्रीर  वहा  आरक्षण  को  चर्चा
 नहीं  करती  है  बल्कि  ्ारक्षण  के  सामाजिक
 आधार  का  विन्ध  करनी  है।  धन  दा  चाना
 की  लेकर  ही  उन्‍्हाह  हिच्दस्तान  का  शासन  किया,
 यही  उसके  दा  स्वरूप  है  1

 आज  बिहार  के  अन्दर  कर्परी  ठाकुर  की
 सरकार  है,  जनता  पार्टी  की  सरकार  ह--  बहा
 बेलछी  का  नाम  लेकर  चिल्ला  करे  है।  म॑  द्ापमे
 बहना  चाहता  हं--क्परी  ठाजुर  वी  सरकार  ने
 अगर  कही  भी  हरिजन  पर  प्रत्याचार  त्घ्ा  तत
 सात  दिन  के  अन्दर  उस  केस  को  सेशन  वे  अन्दर
 भेज  दिया,  चार्जशीट  फाइल  करा  दी  प्रौर  सेशन
 में  ट्रायल  करा  दिया।  जहा  कही  भी  हरिजनों
 पर  भत्याचार  हुआ  है,  भ्रत्यावारियों  के  खिलाफ
 बडी  से  कड्टी  कार्यवाही  की  जा  रही  है।  उस
 सरकार  ने  घोषणा  की  है  कि--यदि  कही  भी
 हरिजनो  पर  भ्रत्याचार  होगा,  तो  वहा  सामूहिक
 जर्माना  किया.  जायगा।  लेकिन  उसी  बिहार  से
 जब  इनका  शासन  था,  तब  क्‍या  हुभा *  पिछडी
 जातियों  बौर  हरिजनों  के  बेटे,  जिनकी  छाती
 चौडी  थी,  निकल  कर  बाहर  भ्ाये,  तो  उस  सरकार
 ने  शाहाबाद  से  पटना  के  बीच  में  200  से  300
 के  लगभग  हरिजनों  के  बेटों  को  नक्‍सलाइट्स  के
 नाम  पर  गोली  से  उड़ा  दिया।  यह  सब  किसके,
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 (at  हुकूम  देव  नारामण  यादव]
 राज्य  में  हुआ  था,  क्‍या  उस  बकस  इसके
 झापने  झाबाज़  उठाई  थी?  सच्चाई  से
 कोई  मतलत्र  नहीं  है,  तथ्यों  से  भापकों
 मतलब  नहीं  है,  झ्रापका  मतलब  तो  केवल

 v  चुके

 442

 | बात  से  है  कि  श्राप  शासन  से  झलग
 किसी  तरह  से  झापको  कुर्सी  चाहिये

 हि.  ६७५
 जी  ने  कहा  था--जब  कृष्ण  के  जाने

 से  को  वियोग  हुमा  तो  वे  कहती  है--

 निसि  दिन  बरसत  नयन  हमारे,
 सदा  रहत  पावस  ऋतु  हम  पै,  जब  ते  श्याम  सिधारे,
 कचुकि  नहीं  सूखत  सजतीरे,  उर  विच  बहत  पनारे ।
 जब  ते  श्याम  सिधारे  |

 आपकी
 ह

 छिन  गई।  धव  श्रीमती  इन्दिरा
 नेहरू  वह  पक्ति  गाती  फिरतों  है।  जब  से
 यह  र्सी  छिन  गई  है,  तो  यह  मामला  लगा
 हुमा  है।  मैं  यह  निवेदन  करूंगा  कि  सत्ता  की
 राजनीति  बहुत  दिनों  तक  चली  है  प्रापकी।
 ध्रब  भाप  सच्चाई  के  साथ,  ईमानदारी  के  साथ,
 न्याय  के  साथ  मानवता  के  साथ  विरोधी  पक्ष  के
 सही  कत्तंब्यों  का  निर्वहन  कीजिए  1  मैं  तो  यह
 कहूगा  कि  जिस  तरह  से  सदन  के  नेता  के  खिलाफ,
 सरकार  के  खिलाफ  अविश्वास  का  प्रस्ताव  आता
 है,  तो  सदन  को  यह  भी  देखना  चाहिए  कि
 विरोधी  पक्ष  में  बैठ  कर  अगर  झाप  सही  विरोधी
 पक्ष  के  नेता  के  कर्सव्यों  का  निर्वहन  नहीं  करत
 हैं,  तो  सदन  को  यह  भी  कहना  चाहिए  कि  सदन
 का  विश्वास  विरोधी  पक्ष  के  नता  में  नहीं  है  भोर
 झाप  उस  लायक  नहीं  हैं।  इसलिए  प्रापको
 विरोधी  पक्ष  के  नेता  की  कुर्सी  छोड  देनी  चाहिए  1

 इन  शब्दों  के  साथ  मैं  धम  प्रस्ताव  का  विरोध
 करता  Z|

 SHR]  VASANT  SATHE  (Akola):
 Mr,  Deputy-Speaker,  Sir,  I  rise  to
 support  the  motion  of  no-confidence
 not  in  g  spirit  of  trying  to  denigrate
 the  Government  because  by  bringing

 *this  no-confidence  everyone  knows
 that  the  Government  is  not  goint  to
 fall.  So,  the  spirit  in  which  we  have
 got  this  no-confidence  is  to  perform
 the  duty  as  representatives  of  the
 people  to  invite  the  attention  of  the
 Government  to  the  reality  of  the
 situation  in  the  country,  that  the  cén-
 fidence  which  the  people  had  reposed
 just  a  year  back  in  this  Government,
 is  getting  shaken  day  by  day.  No
 person  in  hig  honest  senseg  will  dis-
 agree  that  the  general  situation  in
 the  country  is  such  that  the  people  are
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 feeling  disturbed,  disenchanted,  dis-
 illusioneq  about  many  things  that  are
 happening  in  the  Janata  Government.

 First  and  foremost,  let  us  take  8
 correct  perspective  of  what  happened.
 When  the  Janata  Party  was  elected,  it
 is  agreed,  I  believe,  that  the  Congress
 was  defeated  and  the  Janata  Party
 placed  in  power  on  what  was  called,
 a  negative  vote.  The  anger  of  the
 people  registered  against  the  Congress
 Government  for  its  commissions  and
 omissiong  or  allegeg  commissions  and
 omissions  which  the  people  belicved
 in  those  days  and,  therfore,  they
 punished  the  Congress  Government
 ang  the  Congress  Party.  I  remember
 the  words  of  a  kisan  when  I  went  re-
 cently  to  Karnal  during  the  election.
 He  gaid:

 साहब,  ये  सुसरे  कौन  होते  है  सजा  देने  वाले
 इन्दिरा  गाधी  को।  हम  ने  उन  का  गज़ा  दी  है,
 जनता  ने  सज़ा  दी  है  इन्दिगा  गाधी  को  कि
 सब  से  बड़ी  गही  से  उतार  कर  जमीन  पर  उतार
 दिया  ।  इस  से  बड़ी  सजा  क्‍या  हो  सकती  है  जो
 हमने  दी  है।  ये  कौन  होते  हैं  सज्ञा  देने  वाले  1

 He  said,  “Did  we  elect  these  people
 to  persecute  Mrs.  Indira  Gandhi?  We
 elected  them  in  the  hope  that  they  will
 look  to  our  problems,  solve  our  eco-
 nomic  problems.  But  what  has  hap-
 pened”.  This  is  what  he  said.

 हमारा  गन्ना  खेतों  में  सूख  रहा  &  उसका
 दम  मही  मिल  रहा  है।  गल्‍ले  का  दाम  इतना
 और  गन्ने  का  दाम  6  रुपये  और  उस  पर  भी
 मिल  वाले  नहीं  लेते  हैं।  सरकार  के  कान  में
 जे  तक  नही  रेगती  है।  इसको  कोई  देखने  को
 तैंयार  नहीं  है।  क्या  हमने  भपने  किसान  के
 बेटे  को  इसलिए  चुना  था  कि  कोई  देखे  नहीं।
 वह  गृह  मंत्री  बन  गया  है।  उसे  हमारी  तरफ
 देखने  की  फुरमत  नहीं  है।

 All  the  energies  are  on  one-point
 programme:  how  to  persecute  Mrs
 Indira  Gandhi?  They  have  caught
 themselves,  unfortunately,  in  their
 own  hypnotism.  They  created  8
 ghost,  And  now  they  are  possessed
 by  the  ghost  themselves.  They  do
 not  know  how  to  get  out  of  it.  All
 energies  are  spent  on  that  one  issue.
 Not  an  Iota  of  evidence  during  all  the
 periog  has  come  out.  But  in  a  hurry,
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 the  Home  Mnster  announced,  because
 of  the  pressure  of  certain  friends  from
 the  Janata  Party  who  wanted  him  to
 go  out  for  blood,  that  there  was  a  seri-
 ous  charge  and  that  he  was  going  to
 arrest  her.  Arrest  he  did.  But  you  know
 what  happened.  It  boomerangeqd  on
 them.

 I  hag  hoped  that  when  the  Janata
 Party  got  electeq  as  the  American
 people  did  to  Nixon,  they  would  forget
 Mrs.  Indira  Gandhi,  not  a  word  to
 mention  about  her  from  the  next  day.
 If  you  had  done  tnat,  you  would  have

 -seen  that,  probably,  this  country  also
 would  have  forgotten  Mrs.  Indira
 Gandhi,  But  no,  Sir  I  thank  the
 Janata  Government  for  what  they
 did.  There  has  been  more  publicity
 of  Mrs.  Indira  Gandhi  during  their
 regime  than  during  the  entire  Emer-
 gency.

 Iam  amazed.  Is  the  Janata  Gov-
 ernment  looking  to  the  price  issue?
 What  is  happening?  Every  gay,  we
 are  tolg  by  the  Finance  Minister  and
 the  Prime  Minister  ag  wel]  that  the
 Prices  are  stablised.  Are  they?  Go
 and  ask  your  wives.  Milk  prices  have
 gone  up;  water  rate  in  Delh)  has
 gone  up;  electricity  charges  have  gone
 up;  soap  has’  disappeared  from  the
 market;  you  do  not  get  even  Van-
 aspati  ghee.  Ask  an  auto-rickshaw
 man.  He  has  to  buy  Rs,  75  worth  tyre
 in  the  black-market  for  Rs.  175.  What
 do  the  common  people  say?  Ask  them.
 Then,  you  will  know.  They  are  feel-
 ing  already  the  pinch  of  price  rise.
 You  want  to  close  your  eyes  to  reality.
 Which  section  of  the  people  have  you
 benefited,  let  me  know?  Kisans?  You
 talk  80  much  of  kisans.  You  say  that
 you  are  going  to  invest  more  for
 them,  Are  kisang  getting  remunera-
 tive  prices  for  their  commodities?
 You  talked  of  Rs.  30  for  wheat.  Ulti-
 Mately,  what  have  you  given?  Only
 Rs.  12.  You  talked  of  protecting  the
 interests  of  sugarcane  growers,  jute
 Broawerg  and  cotton  growers.  I  ask:

 ‘
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 which  kisan  is  getting  a  remunerative
 prices?  Can  any  kisan  get  up  and
 say  that  he  is  getting  a  remunerative
 price?  Take  the  case  of  paddy  pro-
 ducers.  Are  they  getting  a  emunera-
 tive  price?  Take  the  case  of  labour.
 Is  the  working-class  today  happy  and
 satisfied?  Let  any  labour  man  put  his
 hands  on  his  heart  ang  say,  yes,  the
 working-clasg  of  this  country  is  happy.

 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAVATE):  You
 had  denied  bonus  to  the  workers  and
 we  have  restored  it.

 SHRI  VASANT  SATHE  Mr.  Minis-
 ter,  are  your  workers  happy?  They
 have  already  declared  that  they  will
 be  going  on  strike.  Then  you  will
 blame  us.  Are  the  students  in  this
 country  happy?  What  the  trade  unions
 have  decided,  including  your  trade
 union?  They  have  decided  to  boycott
 the  Bhoothlingam  Commission.  Are
 they  happy?  Are  the  students  in  this
 country  happy?  Have  you  solved  the
 problems  of  unemployment  or  done
 anything  for  them?  Tel]  me  which
 section  of  the  population  today  is
 happy?  Can  anybody  say  with  con-
 fidence  that  since  the  Janata  Govern-
 ment  came  into  power,  yes,  he  is
 happy  and  there  is  progress  in  a
 particular  section?

 Yesterday,  Shri  Biju  Patnaik,  called
 the  Leader  of  the  Opposition  Syco-
 phant,  Let  me  tel]  him  what  he  had
 to  say.  On  the  l6th  of  October,  1976,
 in  a  written  statement  to  the  Press,  he
 said:

 “The  Bharatiya  Lok  Dal  leader,
 Mr.  Biju  Patnaik,  said  here  today
 that  extraordinary  powers  assumed
 by  the  Government  had  brought  in
 distinctive  gains.’,”

 While  describing  the  distinctive  gains,
 he  further  said:

 “Highlighting  the  gains  of  Emer-
 gency,  Mr.  Patnaik  saig  that  nearly
 Rs.  2000  crores  of  floating  money
 hag  been  brought  to  account,  trade
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 [Shri  Vasant  Sathe)
 balances  had  improved  to  Rs.  00
 crores  in  spite  of  steep  rise  in  inter-
 nationa]  oil  prices  the  buffer  food-
 stocks  had  risen  to  an  all-time  high
 quantity  worth  $2.5  billion,  smug-
 gling  curbed,  galloping  inflation
 arrested  ang  rupee  made  stronger
 day  by  day.  In  addition,  general
 discipline  hag  been  cnforceq  and
 thousands  of  inept  officials  remov-
 ed

 Then  the  chmax  comes.  He  describ-
 eq  the  20-point  economic  programme
 as  a  “health  socro-ecanomic  program-
 mes  which  has  been  floateg  and  backeg
 by  unusua}  Government  instance  on
 its  implementation.”  Who  is  a  syco-
 phant?  Who  would  be  the  greater
 sycophant  than  this  and  yet  today  he
 iS  one  of  your  most  honoured  Cabinet
 Ministers.

 Then  comes  the  great  Mr.  Kanwar
 Lal  Gupta  to  be  criticised.  Here  is  a
 gentleman  wo  attacks  the  credibility
 of  others  Here  ts  a  gentleman  who
 resigned  Jan  Sangh  in  954  and  con-
 tested  as  un  Independent.  In,  ‘1962,  ang
 lost  his  deposit  Then  he  came  back
 in  1966,  and  again  stood  in  967
 aguinst  Dr.  Bhai  Mahavir  as  an
 Independent  when  he  had  lost
 his  deposit  Here  is  a  man  of  credi-
 bility  He  has  never  changed  the
 side.  He  is  blaming  others.  Do  not
 point  one  finger  on  others.  You  are
 simultaneously  pointing  three  fingers
 on  yourself.  Prof.  Madhu  Dandavate,
 please  do  not  gct  away.  The  leader
 With  whom  I  came  is  sitting  behind
 your  back.  Here  is  a  gentleman,
 when  hig  brother  who  is  the  Presi-
 dent  of  the  Wholesale  Traderg  Asso-
 ciation  was  changeg  by  no  less  a  per-
 son  than  the  Defence  Minister,  Shri
 Jagjivan  Ram  for  adulterating  dal.
 This  gentleman  did  not  have  a  word
 to  say  against.  Why?  Because  that
 President  happens  to  be  his  real
 brother.  What  an  integrity!  There-
 fore,  why  are  you  talking  of  integrity?
 I  want  to  say.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  Sir,  on  a  point  of  per-
 sonal  explanation.

 MAY  i,  2678  Motion  a

 SHRI  VASANT  SATHE;  He  may
 do  it  later.

 SHRI  KANWAR  LAL  GUPTA:  Om
 a  point  of  order.

 जो  चार्ज  श्री  सादे  ने  मेरे  खिलाफ  लगाया
 है  वह  बिल्कुल  बेबुनियाद  है  जो  मेरे  भाई  के
 बारे  में  आपने  कहा  है  |  मैं  उस  समय  भी
 रादन  का  सदस्य  था,  मैंन  उनसे  कहा  था  माननीय
 जगजीवनराम  जी  उस  समय  काग्रेस  भे  थे,  और
 इन्होंने  कुछ  बात  कही  थी।  उस  समय  भी
 मैंने  यह  कहा  था  कि  मेरा  भाई  के  साथ  कोई
 ताल्लुक  नहीं  है,  भौर  उसके  बाद  भी  कांग्रेस
 सरकार  ने  मेरे  भाई  के  खिलाफ  कोई  कार्यवाही
 नहीं  की  क्योकि  उनके  पास  काई  मैंटीरियल  नही
 था।  ,(व्यक्षघान)

 मैंने  कभी  भी  जनसघ  नहीं  छोडी,  यह  मैं  साफ
 कर  देना  चाहता  ह।  और  मे  किसी  पार्टी  का
 मेम्बर  नहीं  रहा  सिवात्र  जनस  के  झौर  जनता
 पार्टी  के  v

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 Mr  Sathe  made  an  allegation  here.  It
 necds  to  be  corrected  because  the  re-
 cord  must  be  set  right.  I  will  take
 only  half  a  minute.

 SHRI  VASANT  SATHE:  I  am  not
 yielding.  You  have  made  a  press
 statement  (Interruptions)

 SHR!  BIJU  PATNAIK:  Please  read
 the  whole  lot,

 SHRI  VASANT  SATHE:  I  do  not
 want  to  read  whole  lot.

 SHRI  BIJU  PATNAIK:  What  does
 the  whole  lot  say?  It  says  that  some
 good  things  may  have  heen  done  by
 this  kind  of  dictatorship  but  if  cannot
 carry  on,  Mr,  Sathe,  reag  the  last
 stentence,  the  last  paragraph.  I  have
 said  that  diq  not  believed  that  Mrs
 Indira  Gandhi  would  be  a  dictator.
 but  she  had  proved  me  wrong,  not
 only  proved  me  wrong  but  she  tried
 to  be  and  she  continues  to  be.  There
 fore,  the  sychophancy  lies  there,  not
 with  Biju  Patnaik.  The  sychophancy
 he;  there,  not  here.

 SHRt  VASANT  SATHE:  Then
 comes  the  darling  of  the  Janata  Party,



 97  No-Confidence

 the  External  Affairs  Minister,  the  most
 popular  person,  with  whose  coming
 the  foreign  policy  of  this  country  has
 never  been  so  good  as  it  is  today!  But
 then  why  did  this  sweet  External
 Affairs  Minister  have  to  commit  this
 faux  pas  the  other  day  by  talking
 about  some  secret  agreement,  about
 which  leave  alone  the  Minister  of
 Pakistan,  leave  alone  the  then  Foreign
 Minister  of  Pakistan,  Mr.  Agha  Sahi,
 leave  alone  the  ex-Prime  Minister  of
 our  country,  even  the  present  Primc
 Minister  of  your  Party  does  not  know
 anything,  does  not  know  what  that
 secret  document  is.  That  is  what  he
 is  alleged  to  have  said.

 But  what  I  am  told  is,  ‘Yes,  there
 Was  a  secret  agreement’.  That  secret
 agreement  was  between  Shri  A.  B.
 Vajpayee  ang  Mr.  Zia  when  he  met
 him.  Before  Mr.  Bhutto  was  sen-
 tenced,  jit  is  said—he  can  contradict  if
 he  likes—that  Mr.  Zia  pleadeq  with
 Mr.  Vajpayee,  ‘Pleace  make  some
 statement  about  this  secrct  agreement
 so  that  Mr.  Bhutto  will  stand  con-
 demned  and  my  hands  wil]  be  stren-
 gtrened!  He  thought  he  could  hit  two
 birds  with  one  sone.  With  that  tem-
 Ptation,  he  came  out  with  the  story  of
 8  secret  agreement—and  that  docu-
 ment,  he  has  not  been  able  to  dis-
 close.  If  he  has  courage,  he  can  show
 it  even  now.

 There  is  only  one  thing  more,  about
 these  Commission.  [  do  not  want  to
 name  anybody,  but  what  is  the  mini-
 mum  elementary  test  of  a  person  who
 will  be  the  head  of  a  Commission?
 The  test  is,  at  least  impartiality,  A
 Person  who  is  the  head  of  a  Commis-
 Sion  must  be  known  and  must  appear
 to  the  people  to  be  an  impartia]  per-
 son.  Do  you  know  of  a  case  where  a
 person,  who  hag  already  declared
 himself  against,  end  opposed  to,  a
 Particular  person,  openly  and  publicly,
 and  against  Emergency,  was  made  the
 Judge  in  the  past?  Can  you  get  jus-
 tice  from  such  a  person?  Do  you
 know  of  a  person  who  hag  been  im-
 Peached....
 23  LS—4
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 शो  एय०  एल०  पटथारी  :  क्‍या  इन  को  बनायेंगे?
 (व्यधधान)

 SHRI  VASANT  SATHE;  Do  you
 know  of  ©  person  who  has  been  im-
 Peached  by  200  Members  of  Parlia~
 ment  against  his  integrity  with  an
 open  charge....

 MR.  DEPUTY-SPEAKER:  Your
 time  is  over.

 SHRI  VASANT  SATHE;:  There  is
 no  other  person  from  our  side.

 MR.  DEPUTY-SPEAKER:  You
 have  taken  already  over  20  minutes,

 SHRI  VASANT  SATHE:  Now,  you
 never  heard  this  thing:  if  there  is  a
 particular  charge  against  a  particular
 accused,  did  you  ever  hear  of  a  case
 of  mixing  and  hob-nobbing  with  the
 accused  publicly  and  openly?  Here  is
 a  photograph  of  such  a  person.  This
 is  the  ‘On-looker’  with  Morarji  Bhai's
 big  photograph  on  the  front  page.

 Iam  not  on  the  point  of  what
 Morar):  Bhai  had  said  or  did.  Let  us
 not  go  into  how  many  crimes  were
 committed  how  many  persons  were
 killed,  who  did  what  etc.  but  you
 should  settle  down  at  least  now  to  the
 task  of  leading  the  country  and  to  the
 economic  problem.  Or  else,  you  will
 slip  into  the  grip  of  that  self-hypnosis
 from  which  the  man  in  the  Intensive
 Care  Unit  is  suffering.  It  is  danger-
 ous:  that  is  what  I  wanted  to  say.
 Whenever  he  goes  to  ihe  Intensive
 Care  Unit  or  to  a  hospital,  something
 very  staggering  comes  out.  When  he
 went  there  iast  time  his  resignation
 and  an  open  charge  against  the  leader-
 ship  of  partiality  and  untruth  came
 out.  Now  again  he  has  gone  there:
 I  do  not  know  what  is  going  to  come
 out.

 I  am  afraid,  the  way  you  are  going,
 you  are  leading  this  country  and  your
 party  towards  instability.  For  Heaven's
 sake  we  want  you:  please  continue
 till  your  term  is  over.  We  are  not  in
 a  hurry  to  dislodge  you,  but  if  you
 are  in  a  hurry  to  sink,  what  can  I  de?
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 (Shrj  Vasant  Sathe]
 Therefore  with  these  words  I  sup-

 port  the  No  Confidence  Motion  as  a
 warning  to  the  Government.  Wake  up
 at  least  now.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  As  has  been  said  earlier,  we
 do  not  bring  this  no-confidence  motion
 to  bring  down  the  Janata  Government.
 In  fact,  we  have  brought  this  no-con-
 fidence  motion  to  bring  this  gove-n-
 ment  to  its  senses  not  to  bring  it  down,
 but  to  bring  it  to  its  senses  which  is
 sadly  lacking  in  this  motley  crowd
 that  goes  in  the  name  of  a  government

 To-day,  Sir,  I  had  the  privilege  of
 hearing  Babuji  speaking  on  the  no-
 cunildence  motion  and  this  is  the  first
 time  that  3  hear  Babuji  speaking  on
 the  no-confidence  motion.  But  I  know
 from  some  other  friends  that  Babuji
 has  always  been  called  to  defend  no-
 confidence  motions  whether  govern-
 ment  remains  the  same  or  it  changes.
 He  also  spoke  for  the  emergency  re-
 solution  when  it  was  moved  in  this
 Parliament  and  to-day  the  fact  thal
 they  have  made  him  to  speak  means
 that  like  Mrs  Indira  Gandhi  in  975
 this  Janata  Government  does  not  place
 its  trust  on  him.  That  is  why  they
 have  made  him  speak  on  the  no-con-
 fidence  motion.

 I  have  great  respect  for  Babuji.  He
 hag  been  in  the  Congress  for  such  a
 long  time,  even  before  I  was  born  and,
 when  he  left  the  Congress  and  formed
 the  Congress  for  Democracy  shortly
 known  as  CFD,  we  felt  that  the  at-
 mosphere  in  the  country  has  changed.
 Because  of  our  umbilical  ties  with  the
 Congress  we  could  not  be  as  courage-
 ous  as  he  was  but  we  appreciated  it
 as  a  gesture.  Then,  in  May  978  we
 found  the  famous  photograph  of  Babuji
 raising  his  hands  ‘with  the  other
 leaders  to  merge  his  CFD  into  the
 Janata  Party.  Then,  a  friend  ceme
 and  told  me  what  the  meaning  of  CFD
 actually  was.  It  was  not  for  defending
 the  Congress  not  for  defending  demo-
 cracy  but  CFD  stood  fer  Chemicals,
 Fertilisers  and  Defence  and  since  these
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 portfolios  are  taken  over  by  Babuji
 and  his  people  it  is  called  CFD...
 (Interruptions)

 I  speak  for  those  in  the  Congress
 who  have  inherited  a  great  legacy,  and
 that  is  the  legacy  of  Mahatma  Gandhi
 and  Jawaharlal  Nehru  and  in  the  light
 of  the  appeal  in  the  motion  our  hopes
 were  raised  that  there  would  be  some
 vibration  in  the  hearts  of  the  people
 in  the  Janata  Party  who  share  this
 legacy  though  to-day  they  may  be
 ‘wrong  rubbing  shoulders  with  the
 murderers  of  Gandhiji  in  order  to
 remain  in  power.  We  have  to  say  this
 because  to-day  I  have  got  a  statement
 from  Damodaran  Nair  who  is  going  on
 a  fast  for  atoning  for  Prime  Minister,
 Morarji  Desai's  sins.  This  Damodaran
 Nair  was  sacked  from  his  job  in  Gandhi
 Smriti.  For  what®  Because  he  said
 that  it  was  the  RSS  which  murdered
 Mahatma  Gandhi  and  for  that  he  was
 thrown  out  of  his  job.

 As  I  said  earlier,  when  the  Janata
 Party  was  voted  to  power  people
 voted  for  it,  for  two  reasons.  Peopel
 were  unhappy  with  the  happenings
 during  the  emergency.  It  is  not  that
 they  had  any  great  expectations  from
 the  Janata  Party.  It  had  only  two  ex-
 pectations.  One  was  that  the  Janata
 Party  had  come  into  power  in  the  ‘wake
 of  Jayaprakash  Narayan’s  Nav  Nirman
 agitation.  So,  it  will  have  some  moral
 values.  No.  2—It  expected  the  Janata
 Party  will  become  a  cohesive  party  in
 a  difficult  national  situation—that  is  to
 stay  on  together  when  Morarji  Bhai
 were  to  become  the  Prime  Minister.
 People  thought  that  the  country  will
 have  great  morals  and  Morarji  Bhai
 showed  it  by  sticking  to  his  own  old
 panacea  of  prohibition  as  a  cure  for  al!
 the  ills  of  the  country.  And  then  bang,
 came  this  statement  from  our  friend
 there,  Dr.  Subramaniam  Swamy,  thet
 i2  out  of  9  Ministers  in  the  Janata
 Party  are  alcoholics.  I  do  not  know
 how  far  the  pollution  has  spread.  But
 Morarji  Bhai  is  very  moral.
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 Then  Sir,  I  do  not  agree  when  he
 spoke  that  the  merger  of  Sikkim  was
 wrong.  He  said,  he  personally  felt
 that  the  annexure  of  Sikkim  was
 «wrong.  That  was  how  he  demoralised
 our  troops  fighting  on  the  frontiers.
 But,  may  I  ask  Morarji  Bhai  what
 happened  in  Sikkim  after  the  General
 Elections?  The  Congress  Party  was
 voted  to  power  in  Sikkim  and  in  977
 after  the  Janata  Party  came  to  power
 the  whole  Congress  Party  became  the
 Janata  Party  in  Sikkim.  But  Morarji
 Bhai  with  all  his  morality—did  he
 protest  that  people  electeqd  on  Con-
 &ress  ticket  shoulg  not  be  allowed  to
 defect.  This  has  happened  not  only  in
 Sikkim  but  in  Tripura  also  the  Con-
 87९8५  Party  did  become  ithe  Janata
 Party.  In  Andhra,  Congressmen  who
 pledgec  to  serve  three  generations  of
 Nehru-Gandhi  have  become  Janata
 men.  None  of  this  Morarji  Bhai’'s
 morality  came  to  the  fore  then  and
 only  now  they  are  bringing  in  the
 anti-defection  Bill.  When  they  knew
 that  the  popularity  of  the  Janata  Party
 was  on  the  downhill  and  when  nobody
 would  go  to  them,  they  are  bringing
 in  the  anti-defection  Bill.  So  complete
 the  defection  before  that.  This  is  for
 morality....And  about  unity  less  said
 the  better.

 Somebody  was  saying  that  there
 was  an  empress  in  India  and  there
 are  no  emperors  in  India.  But  Shri
 Morarji  Desai  reminds  me  of  an  em-
 peror.  He  reminds  me  of  Shah  Jahan
 imprisoned  in  the  fort  of  Agra  looking
 at  Taj  Mahal.  He  reminds
 me  of  Shri  Morarji  Desai
 sitting  here  in  the  throne  and
 Janata  Party  fighting  among  them-
 selves  on  the  floor  of  the  U.P,  Assem-
 bly.  He  reminds  me  that  Shri  Devi
 Lal  brings  a  bus  load  of  Haryana
 legislators  to  prove  his  support.  He
 reminds  me  of  similar  things—M.L.As
 from  Madhya  Pradesh  wanted  resigna-
 tion  of  Shri  Atal  Behari  Vajpayee  and
 Shri  L.  K.  Advani  and  he  watches  and
 he  stays  on  as  Prime  Minister.  He
 looks  to  me  a  another  emperor  of  by
 Aone  times.  That  is  why  I  was  saying
 that  this  government  is  no  govern-
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 ment.  This  is  rule  by  abdication.  You
 have  abdicated  your  authority.  There
 is  no  administration  existing  in  large
 parts  of  the  country.  Why  has  it  hap-
 pened?  Why  is  it  that  the  Janata
 Party  which  was  voted  to  power  on
 the  wave  of  such  popular  upsurge  have
 become  so  unpopular  in  such  a  short
 time.  You  are  stewing  in  your  juice.
 You  practised  the  politics  of  popul-
 arism.  You  raised  great  hopes  in  the
 minds  of  the  people,  while  you  had  no
 capacity  to  fulfil  those  hopes.  That  is
 why  you  had  to  fire  at  workers  in
 Pantnagar,  in  Bailadilla  in  Agra,  to
 keep  them  peceified.  Whoever  has
 practised  this  porpularism,  met  a  cer-
 tain  fate.  I  am  sure  the  same  fate  will
 fall  to  the  Janata  Party.

 Look  at  Andhra.  In  seven  days
 afler  a  new  government  was  formed
 it  had  to  call  out  army  in  Hyderabad
 to  quell  that.  I  say  if  political  health
 of  the  country  has  to  be  restored,  this
 language  of  popularism  must  be  given
 up.  Responsibility  must  take  over
 while  popularism  must  end.  The  poli-
 tics  of  names  must  be  ended  once
 for  all.

 I  shall  not  be  very  jong.  But  here
 is  one  Hero  of  Janata  Party  who
 waxed  eloquence  about  the  unity  in
 the  Janata  Party.  I  have  brought  with
 me  the  Times  of  India  of  to-day.  Its
 editorial  says  ‘in  calling  upon  the
 Janata  Government  trinity,  Mr.  Morarji
 Desai,  Mr.  Charan  Singh  and  Mr.
 Jagjiivan  Ram  to  make  up  their  differ-
 ences  or  quit,  Mr.  Biju  Patnaik  has
 clearly  spoken  only  for  himself.’  So,
 there  is  an  emperor  Shah  Jaban  and
 mind  you  in  Biju  Patnaik  you  have
 Aurangzeb  who  wants  to  throw  out
 Shah  Jahan.  Here  Shri  Patnaik  comes
 and  5298  this  Bailadilla  iron  ore  export
 to  Japan  has  gone  down.  That  is  why
 they  had  to  retrench  people.  I  have
 got  figures  fram  Vizag  Port.  It  has
 been  seen  that  the  export  of  Iron  Ore
 # 000९8  in  the  year  I97%-78.  And  you
 go  on  fetrenchiag  workers  and  when
 these  retrenched  workers  protest  you
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 fire  on  them.  This  is  the  way  you  run
 the  Government.

 Last  but  not  the  least  I  took  your
 permission  to-day  to  do  one  very  un-
 p-easant  task.  I  have  to  mention  two
 names.  It  was  said  that  in  the  times
 of  emergency  a  caucus  ruled  the  coun-
 try.  The  caucus  centred  round  the
 Prime  Ministers:  Secretariat.  The
 caucus  consisted  of  Shri  R.  K.  Dhawan
 and  Sanjay  Gandhi.  A  new  caucus  is
 rising  in  the  country  to-day.  What
 does  this  issue  of  Blitz  say  about
 Te>ran—connection  of  Shri  Kanti  Bhaj
 Desai?  Prime  Minister’s  plane  on  way
 from  Moscow  made  an_  unscheduled
 halt  at  Tehran  and  why  did  one  pas-
 senger  get  down  there?  What  did
 Shri  Kanti  Bhai  do  at  Tehran?  It  is
 not  for  castigating  the  Prime  Minister.
 I  have  every  respect  for  him.  It  is  a
 question  of  the  country.  It  is  not  the
 question  of  the  Prime  Minister  of  the
 country.  The  whole  honour  of  the
 country  goes  down

 (Interruptions)

 What  is  happening  with  Shri  V.  Shan-
 kar  in  the  Prime  Ministers  Secretariat?

 MR.  DEPUTY-SPEAKER:  Shri
 Saugata  Roy,  there  is  a  point  of  order.

 SHRI  K.  S.  CHAVDA  (Patan):  Mr.
 Deputy  Speaker,  I  want  to  draw  your
 attention  to  Rule  353,  Can  an  hon.
 member  make  an  allegation  of  a  de-
 famatory  nature  to  a  person  who  is
 not  in  a  position  to  defend  here?  We
 can  understand  an  allegation  against
 a  Government  servant.  The  Minister
 can  reply  here.  But  a  private  person
 cannot  reply  here.  My  point  of  order
 is  this:  This  should  not  be  allowed.

 MR.  DEPUTY-SPEAKER:  Mr.
 Saugata  Roy  has  written  to  the  Spea-
 ker  that  he  would  refer  to  Mr.  Kanti
 Desai  and  Mr.  Shankar.

 SHRI  SAUGATA  ROY:  What  about
 the  00  Mps’charge  on  polyester  _fila-
 ment  yarn  import?  What  ahout  these?

 MAY  1,  978  Motion  104

 It  ig  in  the  interest  of  the  country  that
 the  Prime  Minister  should  seriously  go
 into  these  charges.  It  is  not  my  pur-
 pose  to  find  fault  with  the  Prime  Min-
 ister.  The  other  day  my  friend  Mr.
 Vayalar  Ravi  mentioned  about  a  raid
 on  ashram  in  Kerala  in  which  Shankar
 was  involved.  But  today  V.  Shankar
 is  controlling  all  the  important
 appointments.  It  was  at  his  behast
 that  J.R.D.  Tata  wag  removed  from
 Air  India.  It  was  at  his  behast  that
 Dr.  Shankar  an  was  made  the  Director
 General  of  Health  Services  superseding
 ten  other  people.  It  is  at  his  behest
 that  all  the  top  appointments  in  the
 country  are  made.  I  say  this.  I  say
 that  a  new  caucus  should  not  emerge
 in  this  country.  If  there  was  a  caucus
 before  we  have  been  the  sufferers.
 We  do  not  want  in  the  political  health
 of  this  country  a  new  caucus  to  emerge.
 We  want  this  Government  to  stay.  We
 want  them  to  rule  for  5  years.  But  let
 them  mend  their  fences,  Let  them
 repair  their  houses.  Let  them  stop
 giving  press  statements.  Let  them
 rule  in  the  interests  of  lakhs  and  lakhs
 of  downtrodden  people,  in  the  interest
 of  Harijans  who  are  butch  red.  Even
 today  one  Harijan  leader  has  been
 shot  dead  at  Bareilly.  In  the  interest
 of  them,  let  the  Government  rule
 with  firmness,  rule  with  dignity,  rule
 with  honesty  and  rule  with  sincerity
 and  justice.  And  that  way  only  the
 country  will  survive.

 SHRI]  DAJIBA  DESAI  (Kolhapur):
 Mr,  Deputy  Speaker,  Sir,  this  is  a  good
 opportunity  that  I  am  getting  to  speak
 at  the  fag  and  of  the  discussion  on
 the  No-confidence  Motion.

 35.58  hrs.

 [Mr.  Speaker  in  the  Chair]

 I  can  speak  basing  my  views  on  the
 speeches  made  by  other  hon.  Mem-
 bers.  I  would  like  to  recall  the  period
 one  year  back  when  the  Janata  Farty
 ‘was  voted  to  power,
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 MR.  SPEAKER:  You  have  only  5
 minutes,

 SHRI  DAJIBA  DESAI;  I  want  45
 minutes.

 MR.  SPEAKER:  The  Prime  Minis-
 ter  has  to  reply.  He  has  to  go  to  the
 other  House.

 SHRI  DAJIBA  DESAI:  Mr.  Sau-
 gata  Roy  was  given  5  minutes.

 I  should  not  be  penalised.

 The  Janata  Party  came  to  power
 with  the  slogan  of  total  revolution.
 But  I  could  not  see  any  action  being
 taken  on  the  basis  of  total  revolution.
 I  have  listened  to  the  speeches  from
 both  sides,  In  the  last  three  or  four
 Lok  Sabhas  there  were  discussions  on
 no-confidence  motions.  The  congress
 Ministers  opposed  the  no-confidence
 motions  and  defended  themselves
 in  the  same  language  which  J  hear
 today.  The  Ministers  are  the  same;
 the  language  is  tie  same  and  they  are
 advising  the  opposition  in  the  same
 language.

 So,  I  was  thinking  about  it  whether
 there  was  any  difference  between  the
 Opposition  and  the  Ruling  Party.
 36  hrs.

 In  fact,  I  have  come  to  the  conclu-
 Sion  after  one  year’s  of  experience
 that  there  is  no  difference--no  basic
 difference—between  the  policies  of  the
 Janata  Party  and  the  Congress.  There
 may  be  differences  of  opinion  in  some
 administrative  problems  or  something
 like  that,  Actually  the  people  who
 wanted  a  total  revolution  with  the
 coming  into  power,  they  are  following
 the  policies  of  status  quo.

 For  example,  when  we  were  discus.
 sing  the  Plan  we  could  hear  the  same
 speeches  from  both  the  parties.  There
 were  certain  conclusions  to  which  the
 Planning  Commission  came.  But,  what
 is  the  remedy?  The  First,  Second,
 Third,  Fourth  and  even  the  Fifth  Plan
 came  to  the  same  conclusion  namely,
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 rise  in  inequality,  rise  in  unemploy-
 ment,  rise  in  poverty.  The  provision
 made  in  the  Draft  Plan  is  again  the
 same  with  only  increased  allocation
 in  the  Sixth  Plan,

 The  Janata  Government  is  yield~
 ing  power  on  the  slogan  of  total  revo-
 lution.  Now  it  is  coming  to  the  posi-
 tion  of  status  quo.  To  our  surprise
 and  to  our  disillusionment,  the
 Janata  Government  started  the  pro-
 gramme  of  Samaj  Parivarthan—social
 revolution—but  there  is  no  revolution.
 On  the  contrary  the  problems  have
 become  national  problems.  Atrocity
 on  harijans  is  a  national  problem;
 poverty  is  q  national  problem;  law
 ang  order  is  a  national  problem.  We
 have  been  facing  these  problems  for
 the  last  thirty  years  and  no  solutions
 were  found  by  the  previous  ruler.
 Again  there  are  no  solutions  offered
 by  the  new  ruler.

 Perhaps  I  might  say  that  this  is  the
 basic  point  why  I  am  inclined  to  sup-
 port  the  no-confidence  motion.  I  am
 not  supporting  the  no-confidence
 motion  on  the  grounds  which
 Mr.  Stephen  and  State  had  stated.  I
 support  this  motion  perhaps  because
 there  is  actually  no  difference.  We
 were  opposing  the  Congress  Govern-
 ment.  Now  the  time  has  come  when
 we  have  to  oppose  the  Janata  Govern-
 ment.

 There  are  certain  problems  to  the
 ruling  party.  When  we  look  to  the
 present  position,  the  Members  of  the
 Ruling  Party  here  give  slogans  in
 one  voice;  they  speak  in  one  voice  but
 with  different  hearts,  Outside  ythey
 speak  with  different  voices.  There  are
 certain  people  like  that.
 This  is  not  exactely  democracy.

 SHRI  H.L.  PATWARI;  This  is
 democracy,

 SHRI  DAJIBA  DESAI:  This  is
 chaos.  This  Government,  in  a  chaotic
 condition,  cannot  rule  properly  this
 country.  Shri  Saugata  Roy  had  ex-
 pressed  that  they  shoulg  rule  with
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 honesty,  justice  etc.  Can  he  expect
 justice;  can  he  expect  honesty  and
 can  he  expect  sincerity?  There  are
 various  programmes  before  the  coun-
 try—there  is  law  and  order  problem
 here.  Ag  stated  by  some  of  the  Mem-
 bers  here,  we  are  here  to  discuss  the
 law  and  order  problem  because  this
 ig  a  state  subject.  Law  and  order
 problem  is  after  all  a  problem  which
 the  ruling  Janata  Party  has  to  face.

 The  ruling  party  must  have  one
 political  approach  in  every  State,  In
 one  State  they  support  the  packward
 classes;  in  another  State  they  support
 the  scheduled  castes  and  yet  in  ano-
 there  State  one  section  of  the  party
 supports  the  higher  class  whereas  the
 other  section  of  the  party  supports
 backward  classes.  If  the  party  tries
 to  divide  or  bifurcate  the  various  sec-
 tions  or  various  communities  on  caste
 lines  it  will  not  be  possible  for  them
 to  implement  any  positive  decision.

 Mr.  Speaker,  Sir,  take  the  question
 of  education.  The  previous  ruling
 party  based  its  education  policy  on
 Kothari  Commission.  The  Janata
 Party  has  also  based  its  education
 policy  on  Kothari  Commission.  The
 previous  Government  relied  on  the
 Agricultural  Prices  Commission  the
 Janata  Government  is  also  doing  the
 same  thing.  So,  my  point  is  that  the
 Janata  Party  is  trying  to  continue  the
 economic  policies  of  the  Indira
 Gandhi  Government,  Indira  Gandhi
 came  out  with  a  20-point  programme.
 The  Janata  Party  has  come  out  with

 a  minimum  need-based  programme
 of  7  points,  The  points  are  the  same.
 Orily  difference  is  that  they  declared
 thet  they  will  implement  them  vigo-
 rously.  They  could  not  implement  it
 vigorously.  Then  where  lies  any  dit-
 ference,

 Therefore,  Mr.  Speaker,  I  am  war-
 ning  this  Janata  Government.  The
 Janata  Party  started  with  a  slogan  of
 total  revolution.  For  that  they  must
 have  @  socialist  approach,  Some  peo-
 ple  in  the  Janata  Party  are  eloquent
 about  it  but  they  succumb  to  the
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 majority  in  the  Janata  Party.  If  they
 accept  socialism  then  they  will  have
 to  change  the  entire  structure  of  plan-
 ning.  Inequality  cannot  be  abolished
 by  giving  some  alms  to  the  poor  and
 guaranteeing  good  profit  to  the  in-
 dustrialists,  Plan  has  ensured  a  fair
 return  to  industrialists  but  at  the
 same  time  there  is  no  guarantee  of
 remunerative  prices  or  need-based
 wages  to  the  agricultural  labour  or
 the  working  class.  The  present  No
 Confidence  Motion  is  a  warning  to
 the  Janata  Government.  They  will
 have  to  change  everything.  I  am
 expressing  this  warning  on  behalf  of
 my  party,

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  Mr.  Speaker,  sir,
 I  have  been  patiently  hearing  all  that
 has  been  said  by  the  Leader  of  the
 Opposition  and  all  others  who  have
 spoken  in  support  of  the  No  Confi-
 dence  Motion  moved  by  the  Leader
 of  the  Opposition,

 I  thought  I  would  benefit  by  what
 he  said  and  that  it  would  help
 Government  in  rectifying  mistakes
 which  required  to  be  rectified.  The
 Opposition  has  a  right  of  moving  No
 Confidence  Motions—whether  they  do
 it  responsibly  or  irresponsibly  it  is
 their  business.  It  is  not  for  me  to
 judge.  It  is  not  for  me  to  object  to
 it,  That  is  why  I  welcomed  it  imme-
 diately  and  said,  let  it  be  discussed
 immediately.  But  then  I  heard  no-
 thing  now  I  have  been  hearing  all
 these  things  ever  since  this  Govern-
 ment  assumed  office,

 The  same  things  ate  being  repeat-
 ed  over  and  over  again  from  the  very
 beginning.  I  can  prove  it  by  records
 if  they  want  to  have  any  proof.  it  is
 there  if  anybody  wants  tu  see  the
 record.  But  I  do  not  want  to  take  the
 time  of  the  Houge  in  recounting  these
 things  all  over  again,  Only  two  new
 arguments  were  advanced,  two  new
 charges,  if  I  may  sdy  so.  It  ig  good
 that  they  have  come  out  with  these
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 charges  so  that  the  people  may  know
 what  the  truth  is,  The  two  new
 charges  are  that  my  Principal  Sec-
 tetary  is  running  the  whole  show.
 There  was  a  caucus  before  and  there
 is  @  caucus  now  and  that  my  son  is
 daing  something  like  this.  Now,
 there  cannot  be  a  more  fantastic
 statement  than  whatever  has  been
 saiq  in  this  connection.  The  Princi-
 pail  Secretary  has  nothing  to  do  with
 the  selection  of  officers.  The  appoint-
 ment  of  officers  emanates  from  the
 Ministries  concerneg  and  the  decision
 ig  made  by  three  persons,  namely  the
 Minister  concerned,  the  Home  Minis-
 ter  and  the  Prime  Minister.  This  is
 not  a  new  practice,  This  practice  has
 been  there  since  1947.  And  there  is
 no  question  of  my  Principal  Secre-
 tary  trying  to  influence  me  in  any
 way.  If  he  tries  to  interfere,  he  will
 not  remain  in  my  office  even  for  a
 day.  I  would,  therefore,  be  obliged  to
 the  hon.  Members  if  they  can  give
 me  one  instance  where  he  has  in-
 fluenced  my  decision  and  got  one  man
 in  who  shoulg  not  have  got  in  I  shall
 be  very  thankful  for  it,

 AN  HON.  MEMBER:  He  could  in-
 fence.

 SHRI  MORARJI  DESAI:  Whom  did
 he  influence?  That  was  the  old  style.
 This  is  not  the  style  now.  Even  the
 Prime  Minister  does  not  influence
 other  Ministers.  They  are  free  to
 make  the  recommendations  that  they
 want,  And  I  have  never  suggested
 any  name  to  the  Ministers.  Therefore,
 what  is  the  use  of  saying  this  kind  of
 thing?  And  then  a  case  was  made
 about  my  son  making  an  unscheduled
 flight  at  Tehran.  I  do  not  know  what
 is  unscheduled  flight....

 AN  HON.  MEMBER:  Halt.

 SHRI  MORARJI  DESAI:  It  was  the
 plane  which  stopped  over  at  Tehran,
 Tt  was  not  done  for  him.  When  I  had
 gone  earlier,  there  was  also  unsche-
 duled  halt  then.  It  was  not  for  him.
 What  is  the  meaning  of  saying  that
 he  made  an  unscheduled  flight?  He
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 went  to  London  from  Moscow  via
 Tehran.  If  he  had  come  here  and
 then  gone  there,  it  would  have  cost
 him  more  money,  It  was  not  the
 Government  money  that  was  spent  on
 him.  I  have  made  it  clear  so  many
 times  before  whenever  somebody  ask-
 ed  me  about  it.  Then  it  was  asked
 why  he  went  there.  This  was  in
 September  last.  He  went  there  at  his
 own  expense  to  sever  the  last  con-
 nection  of  business  he  had  acquired
 in  1970,  He  used  to  go  there  before
 every  year  with  the  full  knowledge
 and  permission  of  the  Reserve  Bank
 of  India.  He  wanted  to  get  out  of  it
 so  that  there  is  no  connection  left
 with  any  business  whatsoever.  He
 had  severed  all  other  connections
 with  business  here  in  1964,  but  this
 had  remained.  He  thought  that  it  was
 necessary  that  he  should  get  out  even
 from  this  so  that  nobody  could  raise
 a  finger.  But  wheat  can  one  say  of
 people  who  always  want  to  see  some-
 thing  wrong  in  everything  which  they
 want  to  imagine?

 SHRI  VASANT  SATHE:  Why  is
 Chaudhuri  Charan  Singh  wanting  to
 try  him?

 SHRI  MORARJI  DESAI:  It  is  bet-
 ween  him  and  me.

 SHRI  VASANT  SATHE:  It  is  a
 matter  of  national  concern,  a  Minis-
 ter  writing  to  you  that  he  wants  to
 try  such  and  such  person...  (Inter-
 rup!

 SHRI  MORARJI  DESAI:  That  is  a
 different  matter  altogether.  The  Home
 Minister  can  say  and  I  can  also  tell
 him.  That  shows  the  freedom  with
 which  we  work  among  ourselves;  it
 does  not  mean  anything  else.

 SHRI  VASANT  SATHE:  It  is  a
 public  matter.

 SHRI  MORARJI  DESAI:  If  any-
 thing  prima  facie  is  established,  I
 would  be  the  first  man  to  prosecute
 him.
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 SHRI  VASANT  SATHE:  The  Home

 Minister  says  that  there  is  prima
 facie  case.

 SHRI  MORARJI  DESAI:  He  has
 not  said  that;  That  is  all  wrong.  He
 hhas  never  said  so;  that  is  a  lie  if
 anybody  says  so.

 SHRI  A.  C.  GEORGE:  What  does  he
 say?

 SHRI  MORARJI  DESAI:  I  am_  not
 Boing  to  tell  you  ang  oblige  you  in
 this  matter.  My  hon.  friends  depend
 upon  Blitz--God  help  them--a  paper
 which  hag  always  been  a  tissue  of
 lies.  (Interruptions)

 SHRI  SAUGATA  ROY:  It  was  a
 question  raised  in  Parliament.

 SHRI  MORARJI  DESAI:  I  have
 known  Blitz  for  the  last  thirty  years
 ang  I  always  treateg  it  with  contempt.
 I  do  not  want  to  take  notice  of  yellow
 papers;  nor  do  I  want  to  take  notice
 of  those  who  deal  in  yellow  jourra-
 lism.  I  can  only  sympathise  with  them
 for  their  want  of  prudence.  But  if
 they  don't  have  it,  who  am  I  to  give
 them  prudence?  I  do  not  want  to
 offer  any  advice  in  this  matter,  But
 this  shows  on  whom  the  opposition
 depends  to  show  that  there  is  no
 confidence  in  this  government,  What
 have  they  come  to?  I  thought  that
 they  would  change  by  years’  expe-
 Tience  and  give  up  their  old  methods.
 But  I  find  that  they  are  still  fong  of
 them.  I  cannot  help  them.  Who  am
 I  to  say  that  they  should  not  do  so?
 But  if  they  fecl  that  by  this  method
 they  will  be  able  to  break  the  Janata
 Party,  they  are  very  much  mistaken.
 I  agree  and  I  would  not  say  that  there
 is  nothing  v-ong  with  us.  I  will  be
 the  last  man  to  say  so;  no  party  can
 claim  that  there  is  no  difference  any-
 where,  in  any  party.  Show  me  any
 party,  even  in  England,  even  in  Ame-
 rica,  even  in  Germany  wherever  you
 go,  you  will  find  differences.  There
 ‘were  no  open  differences  during  the
 last  few  years  in  their  party.  But  I
 was  told  of  the  inner  differences  that
 were  there.  I  do  not  want  90  speak
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 about  them;  I  am  not  like  them.  I
 do  not  believe  in  resorting  to  such
 metrods  to  condemn  anybody.  But
 these  are  matters  where  if  they  were
 careful,  I  do  not  think  they  would
 have  done  what  they  have  done  here.
 I  cannot  compliment  them  on  their
 performance.  What  have  we  done,
 they  ask.  Is  this  not  a  great  change,
 the  change  that  has  taken  place?  The
 change  is  so  remarkable  that  the
 world  knows  it.  If  there  is  no  full
 satisfaction,  I  can  understand.  I  can-
 not  say  that  there  is  full  satisfaction
 Nor  can  I  say  that  full  satisfaction
 can  be  given  in  a  year  in  every  mat-
 ter.  But  there  is  nothing  of  which
 we  have  to  be  ashamed  nor  js  there
 anything  that  we  have  not  done
 which  we  could  have  done  or  that  we
 have  failed  jn  doing  it.  There  is  no
 item  on  which  anybody  can  say  that.

 They  cited  many  things,  They  cited
 prices.  Are  not  prices  more  this
 March  than  what  they  were  in  March
 last?  If  they  deny  the  figures  what
 am  |  to  do?  We  do  not  claim  that
 they  have  one  down.  If  they  have  to
 go  down  they  have  to  be  stable  first.
 And  if  after  ten  years  record  of  infla-
 tion  every  year,  barring  six  months  of
 Emergency,  we  have  halted  rise  in
 prices,  is  that  not  some  achievement?

 But  why  should  they  admit  it?
 They,  they  have  to  condemn  them-
 selves  which  they  are  not  yet  pre-
 pared  to  do.  Yes,  I  know,  there  are
 several  hon,  Members  on  the  other
 side  who  had  quietly  suffered  all
 kinds  of  things  during  the  Emergency
 ‘and  even  before.  They  have  now  be-
 gun  to  admit,  some  in  public  and
 some  in  private,  that  Emergency  was
 wrong  and  should  not  have  been
 there.

 They  say  now  that  there  is  no
 change.  Is  this  a  small  change  that
 everybody  is  free  to  say  what  he
 likes  throughout  the  country?  Ig  it
 not  the  greatest  change  from  the
 times  when  we  tried  to  point  out  the
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 shortcomings  of  the  Government  but
 were  taken  away  in  the  darkness  of
 night,  whisked  away  somewhere
 without  letting  anybody  know  where
 we  were  taken?  Thousands  of  them
 were  taken  away  and  crowds  were
 brought  here  in  lorries  and  trucks,
 Government  military  trucks  to  prove
 that  people  had  confidence  in  them.

 AN  HON.  MEMBER:  What  about
 the  Kisan  rally?

 (Interruptions)

 SHRI  MORARJI  DESAI:  How  can  I
 give  any  sense  of  shame  to  people
 who  do  not  know  what  shame  is?
 (Interruptions)  How  can  I  give  it?
 It  is  not  possible  for  me  to  give  any
 sense  of  proportion  when  there  is
 none?  How  am  I  to  do  }t?

 It  is  my  misfortune  that  I  have  to
 reply  to  this  debate.  It  is  no  pleasure
 for  me  to  have  to  say  these  things.  I
 am  not  happy  but  I  have  to  reply  to
 it;  otherwise,  things  will  go  by  de-
 fault.  The  change  you  see  is  that
 can  go  about  without  let  or  hinder-
 ance,  they  can  say  whatever  they
 like.

 SHRI  A.  C.  GEORGE:  May  I  just
 say  one  sentence?  The  fearlessness
 had  led  to  one  thing  in  the  United
 States.  I  may  just  quote  a  few  lines
 from  ‘India  Abroad’.  An  advertise-
 ment  has  appeared  in  it  and  it  is  this:

 “SERVICES—We  deliver  rupees
 in  India.  Competitive  rates—fast
 action.  Any  amount,  at  any  place.
 Transaction  thru  banks,  Easiest  way
 of  doing  it—everything  done  by  tele.
 phone,  Personalized  services,  satis-
 faction  guaranteed.  H.  Parikh  (Fi-
 nancial  Consuliant)  Orient  Express,
 Journal  Square.  Jersey  City.”

 An  advertisement  has  come  that
 they  will  make  compensatory  pay-
 ment.  That  is  where  the  fearlessness
 had  led  to.  This  is  published  in  the
 United  States.  (Interruptions)

 MR.  SPEAKER:  You  have  men-
 tioned  that.
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 SHRI  MORARJI  DESAI:  These  are
 legacies  which  we  have  received  from
 my  hon.  friend  and  it  is  that  legacy
 which  is  making  it  difficult  for  this
 Government  to  get  over  everything
 and  make  faster  progress.  (Inter-
 ruptions)

 SHRI  A.C.  GEORGE:  Since  he  men-
 tioned  tabout  fearlessness,  I  mention-
 ed  that.  An  advertisement  is  put
 that  rupees  will  be  paid  in  India  for
 dollars  in  ‘India  Abroad’,  a  magazine
 published  in  the  United  States  and
 so  many  Indians  read  it.

 SHRI  MORARJI  DESAI:  They  are
 sorry  that  we  are  undoing  the  wrongs
 that  they  heaped  upon  us  people.  We
 have  not  yet  been  able  to  remove  all
 wrongs  completely  and  that  is  our
 misfortune.  But  the  wrongs  ere  so
 many  that  they  cannot  be  removed
 quickly.  What  we  could  do  quickly,
 we  have  already  done  and  you  see
 the  result  of  it.

 There  is  complete  freedom  of  press,
 so  much  80  that  what  we  say  may  not
 be  published  but  what  they  say  is
 published  with  big  headlines.  I  can
 prove  it  by  production  of  those  news
 papers,  if  they  want  to  see,

 SHRI  VASANT  SATHE:  That  is
 why  the  yellow  press  is  there,

 SHRI  MORARJI  DESAI:  It  is  not
 the  yellow  press.  yellow  press  is  ७
 very  small  part  of  it.  A  large  part  of
 it  yg  not  yellow  press.  Then,  on  the
 media  who  is  getting  publicity?  It  is

 given  to  everybody.  If  at  all,  they
 get  more  publicity  than  they  deserved
 at  any  time.  Was  opposition  ever
 heard  on  media  before?  Yet  they
 say  there  is  no  change.  It  has
 been  done  for  the  first  time  in
 this  country,  that  in  the  elections  the
 Opposition  had  the  facility  of  speak-
 ing  on  the  radio  as  Much  as_  the
 ruling  party.  For  the  first  time  this
 is  done.

 We  are  also  trying  to  sea  that
 media  bec:  independent  and  do
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 not  remain  subservient  to  Govern-
 ment.  But  it  requires  careful  consi-
 deration,  We  had  appointed  a  commit-
 tee.  The  report  has  come.  We  will
 soon  take  a  decision.  But  to  say  that

 we
 have  done  nothing,  has  no  mean-

 g.
 SHRI  VASANT  SATHE:  Media  has

 been  captured  by  one  organization.
 SHRI  MORARJI  DESAI:  By  whom

 has  it  been  captured?  The  agencies were  merged  into  one  in  the  past
 tegime.  There  was  one  ‘Samachar’
 only;  and  all  were  bundled  into  it,
 and  made  to  do  what  they  liked.  All
 that  has  been  separateg  and  they  are
 made  independent.  And  we  don’t
 interfere  with  them  in  any  manner
 whatsoever,  Not  only  that.  I  have
 told  the  Press:  ‘If  you  want  to  have
 your  own  arrangement,  you  must

 have  it.  I  don’t  want  to  nominate  any-
 body  on  the  Press  Council.  You
 should  look  after  the  Press  your-
 selves  and  regulate  it  yourselves.  If
 any  law  is  violated,  certainly  Govern-
 ment  will  step  in.  But  that  is  only
 when  law  is  violated;  and  the  action
 can  be  taken  in  a  court  of  law.  But
 for  that,  we  wil]  not  interfere  in  any
 manner  whatever.’  J  have  never  asked
 any  Editor  or  Correspondent  to  see
 me,  unlesg  he  wanted  to  come  and
 see  me.  And  there  also,  I  have  never
 said,  “You  should  do  this  or  should
 not  do  that”,  I  only  say,  “You  better
 ascertain  the  facts  and  write  as  you
 like.”  We  don’t  want  to  interfere  with
 the  freedom  of  the  Press  in  any  man-
 ner,

 Take  the  Opposition.  Is  the  Opposi-
 tion  now  in  the  same  cramped  state
 in  which  it  was  before?  The  Leader
 of  the  Opposition  hag  been  recogniz-
 ed  fully.  And  it  was  for  the  first
 time  in  history  that  the  Speaker  and
 the  Deputy  Speaker  were  elected  un-
 afiimously  in  this  House.

 SHRI  VASANT  SATHE:  The  credit
 8063  to  the  House,

 SHRI  MORARJI  DESAI:  I  agree
 that  credit  goes  to  the  House.  The  Op-
 posit:  fon  would  have  been  willing  to
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 do  that  even  before;  but  it  was  never
 consulted.  Not  only  that  It  wes  de
 femeg  in  every  possible  way.  We
 don’t  believe  in  retaliation.  Nat  onty
 that,  The  President  has  also  been  elec-
 ted  unanimoustly.  (Interruptions)  १
 don’t  say  that  the  credit  is  not  due  to
 you,  I  say  that  credit  80९४  to  all.

 SHRI  VASANT  SATHE:  Dr.  G.  S.
 Dhillon  was  elected  unanimously,

 SHRI  MORARJI  DESAI:  The  Spea-
 ker  wags  not  elected  unanmously—
 not  in  the  real  sense.  Therefore,  to
 say  that  nothing  has  happened,  is
 only  denying  facts.  I  can  say  no-
 thing  more  than  that.

 Look  at  food  supplies  There  is
 more  fo0d  available  to-day,  And
 those  whom  I  met  in  Bombay  ang  in
 other  cities  have  said  that  whenever
 they  wanted  things,  they  get  them.
 Formerly  all  those  things  were  not
 available  There  is  now  more  pro-
 duction  Industry  is  doing  better.  It
 has  not  done  enough,  I  am  quite  sure.
 But  it  takes  time  A  year  or  13,  months
 is  not  enough  to  change  everything
 and  bring  Heaven  in  this  country.  We
 have  never  promised  that,  We  don't
 do  it.

 There  is  Education  It  requires  to
 be  changed;  but  we  cannot  change  it
 by  ourselves,  as  they  were  doing,  We
 want  to  taken  the  educationists  with
 us  in  this  matter.  Therefore  we  are
 discussing  education  with  those
 who  are  concerned  with  it  and
 trying  to  come  to  a  consengus  in
 the  same  manner  ag  we  are  doing
 in  this  House  on  many  matters.  That
 is  why  it  takes  time.  The  Consti-
 tutional  Amendment  shoulg  have
 been  done  much  earlier.  But  we  did
 not  want  it  without  taking  the  oppo-

 sition  with  us,  as  much  ag  possible,
 We  have  been  able  to  come  to  a  large
 measure  of  agreement  even  in  the
 anti-Defections  Bill;  it  js  delayed
 because  we  wanted  to  cousult  the
 Opposition  so  that  it  has  a  smooth
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 passage  and  it  becomes  more  effective,
 I  must  say  I  was  very  happy  this
 morning  when  in  our  discussions  we
 ९०५७  come  to  agree  conclusions  and
 reached  a  consensus.  That  is  why  we
 have  to  have  patience  jn  this  matter.

 If  my  hon.  friends  think  we  can
 wash  out  every  wrong  thing  they  did
 in  thirteen  months,  then  I  would  like
 to  say  that  we  have  washed  out  some;
 other  things  still  remain  to  be  washeg
 out.  That  takes  a  little  time;  but  it
 wil]  not  take  more  than  a  year  more
 to  wash  out  the  remaining  dirt,

 SHRI  VASANT  SATHE:  Do  not
 wash  them  in  public.

 SHR]  MORARJI  DESAI;  That  is
 left  to  you,  If  you  want  me  to  do  it,
 I  do  not  know  whether  you  will  be
 able  to  stand  up  to  it.  This,  I
 know;  but  it  is  not  my  business  to
 expose  anybody.  I  have  never  done
 it  and  I  woulg  not  do  it.  If  you
 come  to  me  privately,  I  will  tell  you
 what  I  know,  on  condition  that  you
 do  not  publish  it.  But  this  is  not
 the  way  to  do  it.

 AN  HON.  MEMBER:
 your  secrets?

 What  about

 SHRI  MORARJI  DESAI:  I  have  no
 secrets.  If  I  have,  let  anybody  find
 them,  But,  somehow,  over  the  years
 I  was  close  with  many  of  them.  So,
 I  know  what  they  really  are,  That  is
 how  the  world  is.  I  do  not  find  fault
 with  them.  We  all  have  feet  of  clay;
 everybody  has  some  fajling  or  the
 other.  Who  am  I  to  fing  fault  with
 them?  But  they  want  us  to  be  saints
 whereas  they  want  to  remain  what
 they  were,  I  think  that  is  not  the  way
 to  increase  our  capacity  or  make  the
 Government  more  ¢ffective.

 Let  there  be  responsible  dignified
 criticism,  Criticism  can  be  made,  pro-
 vided  it  ig  made  with  dignity.  When
 they  go  on  shouting  at  those  who
 speak  from  here,  they  do  not  see  any-
 thing  wrong  in  it;  they  say  that  is
 their  right.  But  when  some  people
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 from  here  have  a  dig  at  them,  all  of
 them  get  up  and  ask  “what  is  going
 on?”  This  is  not  the  way  to  meet
 arguments  (Interruptions)  What  does
 the  hon.  Member  think  he  is  doing?
 He  is  demonsirating  how  he  inter-
 ruptg  all  the  while,  I  have  not  inter-
 fereq  with  anybody;  |  have  not  in-
 terrupted  anybody.  This  is  not  the
 way  to  do  it.  But  they  pop  up  and
 down  all  the  while,  because  that
 seems  to  be  the  only  exercise  they
 know.  I¢  it  had  been  really  an  exer-
 cise  in  dignity  with  cogent  arguments,
 I  would  have  been  very  thankful  to
 them.

 As  I  said  before,  I  weicome  this  no-
 confidence  motion,  because  I  am  glad
 that  it  brings  the  two  factions  together.
 Those  who  have  factions  are  now  talk-
 ing  about  factions?  In  my  party
 where  are  the  factions?  Yes,  there
 are  differences  of  views  as  my  collea-
 gue,  Shri  Jagjivan  Ram,  said,  it  is  an
 unprecedented  thing  in  history  that
 five  parties,  differing  from  one  another
 but  all  believing  in  democracy,  fight-
 ing  against  one  another  for  30  years.
 eriticising  one  another,  come  together
 voluntarily  without  any  pressure  from
 anybody,  except  the  pressure  of  the
 people,  who  wanted  democracy  to  be
 saved.  Therefore,  we  came  together
 and  emerged  practically  as  a  new
 party,  which  was  not  fully  formed
 constitutionally  in  the  normal  sense,
 wins  the  Lok  Sabha  elections  in  a
 striking  manner,  which  opens  the  eyes
 of  the  world,  but  not  the  eyes  of  my
 hon.  friends.  Those  who  have  eyes,  hut
 do  not  see—what  can  I  tell  them?  I
 can  lead  a  blind  man,  but  I  cannot
 lead  a  person  who  can  see,  but  does
 not  want  to  see.  What  can  I  do  to
 them?

 And  then  it  was  also  said  by  Jagji-
 vanramji  that  we  are  working  together.
 It  does  not  mean  that  all  our  hearts
 have  come  together.  Therefore,  there
 are  bound  to  be  some  differences,  dif-
 ferences  of  opinions  and  views.  That
 is  not  healthy  in  my  views,  I  do  agree,
 but  it  is  not  an  unusual  phenomenon
 It  is  natural.  If  it  did  not  happen,  it
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 would  have  been  unnatural.  We  would
 not  have  lasted.  It  is  because  of  this
 that  it  will  be  cemented.

 Ang  I  want  their  factions  also  to  be
 cemented.  Iwant  a  strong  opposi-
 tion.  I  do  not  want  a  week  opposi-
 tion.  It  is  the  business  of  the  opposi-
 tion  to  show  the  faults  of  the  Govern-
 ment,  and  also  try  to  see  that  they  get
 the  mandate  of  the  people  to  replace
 the  Government  in  a  constitutional
 manner.  It  is  their  right.  That  is
 what  democracy  means,  And  that  is
 why  I  want  that  they  should  recognise
 this.

 I  believe  what  is  happening  is
 natural  in  the  conditions  in  which  we
 have  come  together,  but  that  also  will
 settle  down.  We  will  not  oblige  you.
 Don't  think  that  you  are  likely  to
 come  here  soon.  But  78  you  behave
 like  this,  you  will  never  come  here
 again.

 I  only  want  that  they  should  be  dig-
 nifted  in  what  they  say,  that  they
 must  have  more  regard  for  facts  and
 truth,  rather  than  only  eagerness  to
 attack  and  make  us_  feel.  That  way
 nobody  feels  anything.  I  wish  they
 had  said  something  which  would  have
 made  me  think.  I  do  not  know  what
 reply  to  give  because  there  is  nothing
 on  which  I  can  say  anything  to  them,
 there  is  nothing  which  requires  any
 telling.  But  my  hon.  friends  go  on
 saying  what  they  hke.  Let  them  do  s0.
 After  all,  it  is  they  who  have  to  pick
 up  wisdom,  not  I.  I  am  trying  to  pick
 up  such  wisdom  from  _  them,  as  is
 therein  them.  Everybody  can  have
 wisdom  I  cannot  say  that  there  is
 anybody  without  any  wisdom  whatso-
 ever,  I  can  never  say  that.  I  am  try-
 ing  to  learn  from  them.  I  do  not
 want  them  to  learn  from  me  if  they
 do  not  want  to.

 On  the  one  side  they  give  me  a
 compliment  that  I  am  a  Gandhian.  On
 the  other  side,  they  depict  me  as  a  fool
 or  a  convenor.  That  is  not  the  way.

 They  bring  here  cases  of  oppression,
 terrorism  of  oppression  of  Harijans,
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 law  and  order  problems,  but  these  are
 not  problems  which  only  relate  io  us,
 they  relate  to  all.  I  do  not  want  to
 go  on  with  this  argument.  This  has
 been  happening.  And  we  have  got  to
 stop  it.  We  are  not  able  to  stop  it
 much,  I  agree,  but  this  is  also  a  legacy
 that  we  have  got,  and  it  is  not  created
 only  by  those  people;  these  are  also
 inherent  in  the  conditions  of  the  coun.
 try.  I  do  not  want  to  blame  anybody
 for  these  things,  but  these  are  things
 which  we  have  got  to  stop.  Formerly
 these  incidents  were  not  published.  The
 Harijans,  the  tribals  and  the  back-
 ward  classes  had  no  courage  to  fight
 it  or  speak  about  ii.  I  am  very  happy
 that  they  are  able  to  fight  and  speak
 out  today,  and  that  ig  why  when  my
 colleagues  here  on  this  side  speak  very
 strongly  about  it,  I  have  patience  with
 them,  I  appreciate  their  feelings.

 But,  do  my  hon.  friends  want  to
 spoil  the  atmosphere  further  and  not
 make  it  better?  If  they  are  interest-
 ed  in  improving  the  situation  and  mak-
 ing  this  country  great  for  the  benefit
 of  all  of  us,  this  is  not  the  way  to  go
 about  it.  That  is  all  that  I  can  plead
 with  them,

 I  have  nothing  to  advise  them.  This
 is  no  sermon.  It  igs  my  business  as
 Leader  of  the  House  to  advise  them
 if  necessary,  but  I  know  that  advice
 must  not  be  given  to  anybody  who
 does  not  want  it.  One  who  does  that
 would  be  stupid.  That  I  learnt  when
 I  was  young,  not  now.  If  they  say
 many  things  and  I  have  got  to  reply
 to  them,  they  consider  it  a  sermon.
 God  help  them  again.  Do  they  expect
 that  I  must  not  say  anything  which  I
 must  say  to  refute  what  they  are  say-
 ing  in  a  wrong  manner?  If  I  say  that,
 how  does  it  become  a  sermon.  If  I
 say  that  I  want  the  opposition  to  be
 strong,  woulg  I  be  giving  a  sermon?  I
 say  that  the  opposition  will  be  strong
 only  if  it  becomes  dignified  and  discip-
 lined  in  the  House  because  it  goes  out
 from  the  House  outside  and  I  was
 simply  very  unhappy  when  I  was  told
 in  one  argument  that  this  House  does
 not  represent  the  conditions  in  the
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 country.  The  people  out  side  represent
 them.  Are  we  not  representatives?
 Ig  it  not  derogatory  to  the  Parliament
 and  its  authority?  This  House  repre-
 sents  the  best  in  the  country,  what-
 ever  they  may  be.

 SHRI  MOHD.  SHAFI  QURESHI:
 Nobody  said  this.

 SHRI  MORARJI  DESAI:  It  was  said
 here.  I  will  show  it  from  the  record.
 That  is  not  right.  It  hag  been  said
 from  the  front  benches  opposite.  It
 has  not  been  said  from  the  back  ben-
 ches.

 SHRI  MOHD.  SHAFI  QURESHI:
 Whom  is  he  referring  to?

 SHRI  MORARJI  DESAI:  I  can  tell
 you  but  I  do  not  want  to  name  people.
 It  ig  not  said  by  one  but  by  two.  If
 they  did  not  say  it  and  if  they  say,
 they  did  not  say  it,  I  accept  it.  I  have
 no  diffiulty  about  it.  But  let  them  see
 afterwards  what  they  have  said  in  a
 hurry  without  knowing  what  they  are
 saying.  That  also  is  a  malady  from
 which  we  are  suffering  here.  I  hope,
 we  do  not  suffer  from  that  malady  85
 a  result  of  this  no-confidence  motion.

 I  am  thankful  to  the  hon,  Leader  of
 the  Opposition  for  making  an  exhibi-
 tion  once  again  of  what  weaknesses
 they  are  suffering  from.  If  they  want  to
 press  the  no-confidence  motion,  they
 are  free  to  do  so.  But  that  will  not
 add  to  the  dignity  in  any  way.  That
 is  all  I  have  to  say.  Thank  you.

 SHRI  C.  M.  STEPHEN  (Idukki):
 Mr.  Speaker,  Sir,  I  am  really  dis-
 appointed  that  in  rising  to  reply,
 there  is  nothing  in  the  speech  made
 by  the  Prime  Minister  which  I  have
 got  to  reply  to.  He  said  only  one
 thing  that  the  people  who  have  eyes
 do  not  care  to  see,  cannot  see.  After
 listening  through  two  days  speeches
 ig  the  Prime  Minister  does  not  see
 anything  that  has  been  saig  which  is
 to  be  taken  note  of,  |  only  repeat
 what  Christ  said  once:  ‘Those  who
 have  eyes  to  see,  let  them  see;  those

 VAISAKHA  2i,  3900  (SAKA)  Motion  22

 who  have  two  ears  to  hear,  let  them
 hear.”

 The  Prime  Minister,  unfortunately,
 does  not  have  the  ears  to  hear  what
 was  being  said  here.

 A  question  wag  repeatedly  askedT
 why  this  no-confidence  motion  was
 brought  forward.  Many  of  the  no-
 confidence  motions  were  discussed  in
 the  past.  Many  Members  in  this
 House  are  witness  to  that.  There  is
 one  thing  absolutely  distinct  as  far
 as  this  motion  and  the  speeches  on
 this  motion  are  concerned,  With  the
 exception  of  one  or  two  speeches,  it
 wil)  kindly  be  noted  that  the  motion
 sought  to  rest  not  on  _  corruption
 charges  and  mudslinging  but  on
 national  issues.  Not  that  there  are
 no  corruption  allegation  to  be  made;
 there  are  quite  a  number.  I  do  not
 want  to  make  any  allegation  but  I
 have  got  with  me  a  letter  from  Shri
 Shibban  Lal  Saksena  who  sent  this
 to  me  where  he  said:

 “I  have  been  deeply  distressed
 and  pained  at  the  corruption  of
 some  of  the  Ministers  in  the  Central
 Cabinet.  I  have  already  given  you
 a  chargesheet  containing  hundred-
 and-one  specific  charges  against...”
 (I  do  not  want  to  mention  name;  it

 is  here.)  “And  another  chargesheet
 against  another  Minister...”  (I  do
 not  want  to  mention.  That  is  there
 in  the  letter.)

 I  have  got  the  corruption  charges
 with  me.  I  could  just  read  out  those
 charges  ang  could  have  started  mud-
 slinging  process.  But,  I  believe,  the
 Parliament  of  India,  if  one  can  avoid
 it,  must  not  be  used  for  that  purpose
 National  issues  must  be  raised;
 national  issues  must  be  projected.
 National  issues  were  projected  here.

 In  the  course  of  the  budget  dis-
 cussion,  every  demand  was  discussed
 and  a  sum-total  of  impression  has
 been  formed  and  a  sum-total  of  im-
 pression  has  been  reflected  in  this
 House,

 What  is  it  that  you  heard  from
 here?  Congress  (I),  Congress,
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 P.W.P.,  Communist  Party  of  India
 ALA.D.M.K.,  C.P.M.,  Muslim  League,
 everyone  of  the  parties  which  spoke
 from  here  said,  performance  is  miser-
 able;  take  warning;  you  are  failing
 the  country,  Many  members  from
 your  Benches  said,  this  is  a  warning,
 take  ¢he  warning.  Prof,  Mavalankar
 who  go  verily  spoke,  partly  for  you
 and  partly  for  this  side,  while  defend-
 ing  you,  said,  take  care,  the  going»
 are  not  good.  This  is  the  consensus
 that  has  developed.

 There  are  two  grounds  on  which  I
 put  through  my  No-Confidence
 motion.  Generally,  the  No-Confidence
 motion  comes  up  for  three  purposes.
 One  is,  there  is  a  possibility  of  cap-
 turing  power  and  jhe  No-Confidence
 motion  comes  to  unseat  the  Ministry.
 It  is  not  for  that  purpose,  Second
 is,  when  there  is  a  specific  issue,
 that  has  got  to  ba  projected  and,
 sometimes,  {he  No-Confidence  motion
 comes—thig  happened  when  the  Rail-
 way  strike  was  there.  It  is  not
 for  that  purpose.  There  are  many
 issues  which  have  got  to  be
 projected.  The  third  is,  when  the
 opposition  feels  that  the  Government
 are  failing  the  country  miserably  and,
 therefore,  in  the  interest  of  the  coun-
 try  it  is  time  that  the  Government
 think  of  either  performing  or  quit-
 ting,  the  Opposition  js  bound  to  give
 this  warning.  And  it  is  for  that  pur-
 pose  that  J  put  through  the  No-
 Coafidence  motion.

 Analysing  the  grounds  on  which  |
 put  the  No-Confidence  motion,  with
 respect  to  the  first  one,  that  you  are
 failing  the  country,  there  is  a  con-
 tengsus.  Then,  what  should  follow?
 There  is  a  difference  of  opinion  there.
 According  to  me,  J]  find  that  no
 mending  is  possible  and,  therefore,  I
 say,  it  is  time  that  you  quit.  The
 C.P.M,  differs  from  me.  They  made
 a  most  blistering  at'ack  on  you.  Mr.
 Samar  Mukherjee  guid,  “Mend.  We
 give  you  more  time.  Otherwise,  you
 ‘will  be  thrown  out.”  These  are  the
 two  positions  taken.  Even  Mr.  Biju
 Patnaik  took  up  the  poasitien  about
 the  eleclion,  saying  that  it  was  the
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 token  cut—an  erosion  of  credibility;
 We  accept  that.  That  he  conceded.
 As  far  sg  we  are  concerned,  some
 friends  believe  that  you  should  mend
 and,  therefore,  allow  you  to  carry  on
 or  get  thrown  out  and,  I  believe,  it  is
 impossible  for  you  to  mend  and,
 therefore,  get  out  before  you  are
 thiown  out.  Excepting  for  this,  there
 as  no  difference  of  opinion.

 As  far  as  the  basic  issues;  are  con-
 cerned,  there  is  absolutely  no  diffe-
 rence  of  opinion  at  all.  They  say,
 they  will  mend  and  there  can  be  a
 difference  of  opinion  and  all  that.
 Dallerence  of  opinion  there  must  be
 an  every  party.

 Let  us  look  at  the  Congress.  We
 wee  told,  “How  was  your  Congress?”
 Many  of  my  leaders  who  spoke,  who
 got  me  in  the  Congress,  tell  me,  “How
 was  your  Congress?”  It  is  they  who
 brought  me  up  to  the  Congress.  I
 sat  at  their  feet  and  learnt  what  the
 Congress  message  was.  It  is  very
 strange  that  they  tell  me,  “What
 about  your  Congress?”  It  is  your
 Congress,  Babu  Ji;  it  is  not  my  Cong-
 ress.  Let  us  not  think  the  other  way.
 What  was  this  Congress?  This  Cong-
 ress  before  Independence  was  a  mass
 movemen‘.  There  were  different
 ideas,  different  ideologies.  When  it
 came  to  the  question  of  implemen-
 tation,  how  programmes  must  be
 taken  up.  Sharp  differences  deve-
 loped.  From  out  of  the  womb  of  the
 Congress,  the  Swatantra  Party
 emerged;  from  out  of  the  womb  of  the
 Communist  Party  the  Socialist  Party
 emerged;  from  out  of  its  womb,  the
 B.L.D.  emerged  and  I  do  not  know
 whether  it  will  be  correct  to  say,  ६०
 a  certain  exten',  from  its  womb  the
 Jana  Sangh  also  emerged.  (Interrup-
 tions)  I  stand  corrected.  That  is
 why  I  do  not  know.  Out  of  these
 wombs,  different  parties  emerged.
 They  emerged,  consolidated  and  cry-
 stallised  on  different  specific  ideas
 and  ideologies.  Now  they  say  merely
 becatse  these  crystallised  organisa-
 tions  eame  together  and  they  put  &
 ikhadj  shaw]  around  that  and  said:
 thi,  is  a  single  party.  Therefore,
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 cohesion  there  can  be.  You  are
 assuming  a  position  which  8
 absolutely  not  possible  or  practicable.

 If  the  Indian  National  Congress
 completely  cohesicve,  completely
 strong,  coulg  not,  at  the  stage  of  im-
 plementation  of  a  programme,  carry
 on  as  one  party  but  had  to  be  split
 up,  then  the  different  organisations
 erystullised  as  iron  clad  organisations
 coming  together  at  the  moment  of
 implementing  a  programme  will
 necessarily  have  to  fall  out.  Other-
 wise,  every  one  of  you  is  a  hypocrite;
 you  are  not  sincere  people  standing
 firm  with  the  faith  you  have,  with
 the  political  conviction  you  have.  It
 is  just  my  reading.  Therefore,  ]  feel
 it  is  a  vain  exercise.  If  you  want  to
 carry  on  that  exercise,  by  all  means
 you  carry  on  that  exercise.  But,  in
 the  interest  of  the  country,  I  feel  a
 better  progress  will  not  be  possible.
 That  js  the  difference  I  pointed  out.

 In  3977  when  you  won  the  elec-
 tions  and  the  resu!ts  were  tha,  you
 are  here  today,  in  ‘1977,  it  was  a
 eohesive  party,  strong  and  powerful
 anq  determined  to  do  something.
 Within  one  year,  difference  have
 developed.  I  am  not  interested  in
 your  differences  at  all.  2  am  not
 calcula‘ing  on  my  future  on  the  dis-
 sension  that  may  take  place  among
 you.  I  am  calculating  on  my  inherent
 strength  and  in  my  capacity  to  muster
 people  for  jmplementation  of  my  pro-
 grammes.  1  will  be  a  political  fool
 if  I  think  that  by  your  disintegration
 I  must  fix  up  my  future.  Not  at  all.
 But  I  could  see  that  in  the  nature  of
 things  this  disintegration  is  unavoid-
 able  ang  to  the  extent  of  its  being
 unavoidable,  the  country  will  suffer.
 Toat  ig  the  position  I  am  taking.

 Now,  Sir,  you  are  repeatedly  saying
 that  We  did  not  mend  matters  during
 emergency.  Well  there  are  four  types
 of  people,  as  far  as  emergency  is  con-
 cerned.  When  you  call  one  another
 names  let  us  understand  those  peep!
 ‘There  is  a  set  of  people  who  vaiiantiy
 Opposed  the  emergency  from  the  start.
 Hats  off  to  them.  I  salute  them.  There
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 is  a  set  of  people  who  put  the  cause
 of  emergency  ag  necessary  for  the
 nation,  who  argued  in  this  House  and
 remained  arguing  until  the  elections
 were  declared.  Then  there  is  a  third
 clase  of  people  who  protested  against
 emergency,  ‘weni  to  jails  made  an
 escape  out  of  it  and  started  negotia-
 tions  and  scuttled  the  whole  move-
 ment.  I  knew  this  class  of  people.
 They  are  the  persons  on  whom  the  cap
 will  fit.  He  understands  what  I  mean.
 Then  there  is  a  fourth  class  of  people
 who  even  after  the  elections—during
 the  elections,  they  were  defending  the
 emergency—finding  out  that  the  power
 had  passed  on  to  somebody  jumped  to
 the  other  ‘wagon  and  came  back  say-
 ing:  down  with  the  emergency  and  you
 are  accepting  those  people.  Then  there
 is  a  fifth  class  of  people  whom  I  re-
 present  who  believed  and  continue  to
 believe  that  emergency  was  rightly
 declared.  (Interruptions)  You  may  say
 thousand  times  shames.  Here  in  my
 hand  is  the  first  speech  I  made  in  this
 House,  after  the  elections  when  the
 President's  Address  was  discussed.  I
 said,  “I  for  one  fought  for  the  elections
 on  the  question  of  emergency.  I  want-
 ed  a  verdict  of  the  people  on  the  basis
 af  emergency.  Ali  of  ug  in  Kerala
 campaigned  on  the  basis  of  emergency”
 and  so  on  and  finally  said:  “this  ‘was
 the  issue  which  we  had  honestly  put
 forward  in  my  constituency.  In  our
 pamphiets  and  speeches,  we  said:  do
 you  approve  of  the  emergency  ag  you
 know  it  or  not  and  they  have  upheld
 the  proposition  and  they  approved  the
 emergency.”  This  is  the  position  I
 teok  in  my  very  first  speech  after  the
 elections.  You  may  accept  or  you  may
 not  accept  it.  What  I  am  saying  is
 that  there  are  four  or  five  types  of
 people.  Who  is  more  honourable?  I
 say  thoge  persong  who  opposed  emer-
 gency  from  the  very  start,  I  differ  from
 them.  But  I  acclaim  them  as  honour-
 able  man  and  accept  them  es  honour-
 able  men.  We  pleaded  for  the  Emer-
 gency  believing  that  it  was  correct  and
 were  holding  on  to  that  position  and
 are  still  saying  that  it  was  rightly
 declared.  Would  you  condemn  me  for
 the  reasan  thai  J  did  not  change  my
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 opinion?  And  would  you  prefer  the
 person  who  argued  for  Emergency  till
 the  elections  and  who  remained  in
 my  party  upto  the  elections,  who  were
 the  high  priests  of  Emergency  in  the
 Ministry,  who  wanted  to  command  you
 and  whom  you  hugged  and  kissed  in
 order  that  you  may  get  some  election
 results  somewhere?  Who  is  honour-
 able?  The  person  who  said,  ‘I  have
 got  the  right  to  believe’  and  who  be-
 Neved  that  the  Emergency  was  rightly
 declared,  who  held  on  to  it  whatever
 be  the  attacks  and  criticisms  who  said
 Not  once  but  twice,  who  is  saving  even
 now  for  the  third  time  that  Emergency
 was  rightly  declared,  or  the  other  per-
 son?  Would  you  condemn  me  as  a
 adishonourable  man  and  would  you
 prefer  to  call  the  other  man  as  an
 Ronourable  man?  Would  you  say  that
 anybody  who  came  here  and  argued
 for  Emergency  held  on  to  it,  goaded
 us  to  the  impression  and  also  tuid  us
 that  the  Emergency  was  good,  played
 our  leader  and  made  us  accept  the
 Resolution  and  then  when  the  crucial
 time  came,  jumped  off

 SHRI  KRISHAN  KANT  (Chandi-
 gath):  I  want  to  know  from  him  whe-
 ther  if  the  same  situation  develops
 today,  he  ‘would  like  Emergency  to  be
 promulgated  m  this  country.

 SHRI  C.  M  STEPHEN:  I  am  only
 saying  this.  Let  nobody  say  anything
 against  anybody  at  all.

 Mr.  Biju  Patnaik  made  a  valiant
 speech.  All  I  have  to  say  is  that  those
 who  are  in  the  glasshouses  should  not
 throw  stones  at  others.  There  are
 many  people  there  who  can  come  out,
 hold  their  heads  high  and  attack,  but
 not  Mr.  Biju  Patnaik;  Mr.  Bijy  Patnaik
 is  not  among  them,  because  we  know
 hig  antecedents.  He  speaks  about
 sycophancy.  We  says  he  knows  inti-
 mately  how  Nehru  functioned,  how
 Indiraji  functioned.  We  know.  I  saw
 how,  in  Bhubaneswar  session  of  the
 Congress,  the  sycophancy  was  func-
 tioning,  I  saw  the  sycophancy  the
 maximum,  how  the  sycophancy  frui-
 tioned  in  an  unparalleted  manner  when
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 without  being  a  Minister,  he  was  given
 a  room  in  the  South  Block  to  run
 this  country,  to  carry  on  the  defence
 of  this  country.
 Well,  Sir,  there  is  a  book...

 PROF  MADHU  DANDAVATE:  In
 Indiraji’s  Tay  even  those  who  were
 Ministers  were  not  given  room.

 SHR]  ०  M.  STEPHEN:  Here  is  a
 book  hy  Shri  0.  6.  K.  Reddy  on
 Baroda  Dynamite  Conspiracy;  here  he
 says:

 “Further  discussions  between  the
 representatives  of  the  conclave  of
 mid-December  and  the  Government
 representatives  were  stalleq  by  Om
 Mehta  This  gave  birth  to  the  in-
 famous  ‘My  Dear  Om’  letter  ad-
 dressed  by  Biju  Patnaik  in  the  New
 Year  of  977  This  letter  crowned
 the  shame  that  the  opposition  lea-
 ders  wo  were  outside  the  jal]  per-
 petrateq  on  themselves  ang  caused
 consternation  and  demoralization  to
 those  who  were  either  70  jal  and
 still  uncompromising  rus

 श्री  राजो  साल  सुमन  (फिरोजाब(द)  ६
 श्रीमती  इन्दिश  गांधी  ने  श्री  बीजू  पटनायक
 को  पत्र  लिखा  था  |  क्‍्य।  झाप  को  पता  है
 झौर  जानकारी  है  कि  उ.के  व्यकितिगत
 सम्बन्ध  कया  है  ?

 SHRI  (  '  M  STEPHEN:  All  I  am
 saying  is  this.  Let  nobody  try  to  play
 up  the  valorous  posture  The  ques-
 tion  wag  asked...,

 SHRI  BIJU  PATNAIK:  The  re-
 cord  must  be  set  right.  He  has
 named  me.  He  was  reading  from  a
 book,  from  a  newspaper  chap,  who-
 ever  jt  35,  J  do  not  know.  He  may
 be  very  big  for  him,  but  I  do  not
 know  him.  He  may  have  done  a  good
 job  for  him,  I  do  not  know...

 SHRI  ए,  M.  STEPHEN:  You  do
 not  know  George  Fernandes!

 SHRI  BIJU  PATNAIK:  Whether
 he  came  with  George  Fernandes  or
 for  George  Fernandes,  I  do  not
 know...  (Interruptions)
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 SHRI  CG  M.  STEPHEN:  |  am  not
 yielding

 MR.  SPEAKER:  He  is  not  yield-
 ing.  I  will  give  you  an  opportunity
 later.

 n  bra.

 SHRI  C.  M,  STEPHEN:  Mr.
 Krishna  Kant  asked  me  a  question,
 whether,  if  such  a  situation  arose
 today,  we  would  like  Emergency  to
 be  declared.  I  put  the  question  back
 to  him,  because  the  Constitution
 amendment  proposals  have  come  up.
 The  question  js  whether,  in  the  case
 of  an  internal  emergency,  emergency
 must  be  declared  or  not.  The  present
 Article  says  ‘internal  disturbances’
 and  in  place  of  that  you  want  to  put
 in  the  new  words  ‘armed  rebellion’.
 That  means  an  internal  affair,  Sup-
 posing  the  Naxalite  people  go  up  in
 a  sort  of  a  rebellion  in  an  area,  you
 can  construe  it  as  armed  rebellion:
 if,  in  a  working  class  area  the  people
 take  up  arms,  you  can  take  it  as  arm-
 ed  rebellion.  The  question  is  whether
 you  are  prepared  to  say  there  will  be
 declaration  of  Emergency  only  if  there
 ig  external  aggression  and  war  or  fear
 of  external  aggression  and  wer  or
 would  you  still  say  we  should  pro-
 vide  for  q  contingency  in  which  in-
 ternal  Emergency  can  be  declared?
 The  very  fact  that  you  want  to  pro-
 vide  for  it  shows  that  in  your  view
 there  can  be  a  situation  in  which  in-
 ternal  developments  can  happen  which
 would  justify  the  decleration  of  emer-
 gency.  The  difference  is  only  this—
 whether  the  assessment  of  the  situa-
 tion  as  at  the  time  of  the  declaration
 of  Emergency  was  correct  or  not,
 whether  your  assessment  or  our
 assessment  is  correct.  Different
 opinions  are  possible.  However,  once
 it  is  declared,  all  the  other  consequen-
 ces  follow.  Nobody  had  anything  to
 say  about  the  period  beyond  this  9
 month  period.  Al)  that  was  said  wes
 about  the  9  month  period.  There
 was  no  allegation  that  there  was  no
 freedom  or  democracy  before  the
 Emergency  was  declared:  there  was
 3298  LS—6,
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 absolutely  no  allegation.  The  ailega-
 tion  is  only  in  respect  of  the  9  month
 period.  Therefore,  the  moment  Emer.
 gency  jg  withdrawn,  automatically
 status  quo  ante  will  have  to  be  res<-
 tored.  And  the  Emergency  wag  with-
 drawn;  the  Emergency  wag  with-
 drawn  the  moment  people's  verdict
 came  through  the  Election,  (Interrup-
 tions).  Before  the  Government  was
 handed  over  to  you,  Emergency  was
 withdrawn.  (Interruptions),

 My  point  is,  if  you  wanted  to  bring
 back  the  conditions  which  were
 obtaining  during  Emergency,  you  were
 faced  with  the  necessity  of  declaring
 a  fresh  Emergency,  That  declaration
 you  did  not  make.  If  a  new  declara-
 tion  did  not  come,  then  status  quo
 ante  and  democracy  automatically
 stood  restored.  It  is  nothing  of  your
 boon:  that  is  what  I  am  saying.  The
 people  declared  themselves  against
 Emergency  and  that  verdict  was
 accepted.  The  Emergency  was  can-
 celled  and  you  were  ushered  into
 power—which  you  did  not  hope  for
 before  the  Emergency.  If  you  wanted
 to  restore  the  happenings  of  the  49
 months  period,  you  would  have  had  to
 declared  Emergency  again.  There-
 fore,  the  essense  of  what  you  are  say-
 ing  is  only  this,  that  you  did  not  de-
 clare  a  fresh  Emergency.  This  is  all
 that  you  are  saying:  nothing  more
 than  that.  In  the  absence  of  Emer-
 gency,  nothing  else  was  possible  and
 your  omission  to  declare  q  fresh
 Emergency  is  something  you  want  to
 claim  credit  for.  Are  the  conditions
 in  this  country  such  as  would
 justify  the  declaration  of  q  new
 Emergency?  That  is  the  simple  ques-
 tion  I  have  got  to  ask  you.  (Interrup<
 tions).

 I  had  the  most  painful  moment  in
 my  life  today  whén  J  listened  to  Babu-
 ji.  I  must  confesg  to  an  attitude  of
 instinctive  reverence  on  my  part  to-
 wards  Babujij  more  than  any  other
 leader.  It  ig  the  unkindest  cut  of  all
 that  the  Janata  Party  chose  to  fleld
 Babuji  in  this  No  Confidence  Motion
 discussion:  it  was  the  unkindest  cut
 of  all.  Babuji  talked  about  the  re-
 moval  of  the  92  year-olq  Congress.
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 Babujj  was  my  President.  The  whole
 period,  Babuji  was  in  power;  the
 whole  period,  he  was  in  the  Parlia-
 mentary  Board;  he  was  in  the  politi-
 cal  affairs  Committee;  he  was  in  the
 Cabinet;  he  was  in  the  Election  Com-
 mittee,  there  was  no  superior  organi-
 sation  of  the  Party  in  which  he  was
 not  involved.  He  guided  us;  he
 advised  us;  his  opinion  was  orders
 for  us.  But  now,  what  does  he  say?
 We  are  not  prepared  to  unlearn  the
 moment  he  is  prepared  to  unlearn.
 You  taught  us  certain  lessong  which
 have  become  .a  part  of  us.  We  remain
 firm  there.  We  cannot  wuMlearn  the
 moment  you  decide  to  unlearn.  Then,
 Babuji,  you  moved  the  motion  for
 approval  of  emergency.  That  speech
 is  before  me.  Would  you  withdraw
 a  single  sentence  of  the  speech  you
 made.  You  stand  by  it  or  not?  You
 justified  the  emergency.  Babuji  says
 that  he  stands  by  everything  he  said
 while  he  put  forward  the  resolution
 for  approval  of  emergency.  Then,
 what  is  the  difference  between  you
 and  me?  The  only  difference  is  that
 we  stand  where  we  did  whereas
 somebody  else  chose  to  leave  from
 where  he  did.  This  is  the  only  diffe-
 rence.

 Now,  Sir,  when  he  speaks  of  the
 Indian  National  Congress  ag  an  organi-
 zation  of  92  years,  an  organization
 which  brought  him  up  and  which  he
 brought  up  and  under  whose  banner
 he  moulded  many  a  political  leader
 and  worker  in  this  country—they  are
 in  thousands  who  look  to  him...

 SHRI  NATHU  SINGH  (Dausa):  Mr.
 Speaker,  Sir...

 (Interruptions)

 SHRI  C.  M.  STEPHEN:  I  know
 what  had  happened  since  the  Allaha-
 bad  judgement.  I  know  what  had
 happened  before  the  resolution  by  the
 Party  was  passed.  I  remember  what
 happened  between  Babuji  and  me
 when  the  resolution  was  drafted.  I
 know  the  position,  from  time  to  time.
 These  things  cannot  be  rubbeg  off  in
 a  single  stroke.  Therefore,  inner
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 party  discussions  were  there,  not  with
 Indira  Gandhi  only  but  all  of  us  and
 many  of  us  were  involved.  Babuji
 was  involved,  Shri  Chavan  was  in-

 volved,  I  was  involved  and  many  of
 us  were  involved.

 AN  HON.  MEMBER:
 Bahuguna.

 Even  Mr.

 SHRI  C.  M.  STEPHEN:  We  sat  to-
 gether  and  drew  up  a  resolution  and
 it  was  that  resolution  which  was
 passed  by  the  parliamentary  party.
 Subsequently,  step  by  step  Babuji
 adviseq  us  and  I,  more  than  to  any
 other  leader,  went  to  Babuji  for  his
 advice  and  guidance—thig  is  a  secret
 which  I  want  to  make  public....

 AN  HON,  MEMBER:  What  about
 Hemvati  Nandan  Bahuguna?

 SHRI  C.  M.  STEPHEN:  And  here,
 Babuji  comeg  ang  accuses  me  _  for
 bringing  forward  a  no-confidence
 motion.  Babuji,  did  I  say  anything
 disparaging  about  you  in  my  speech?
 I  raised  only  national  issues  when  I
 put  my  points  across.  Those  national
 issues  have  echoes  everywhere.  Well,
 it  was  said  somewhere—he  too  serves
 a  purpose  who  only  stands  up  and
 cheers.  There  are  people  who  can  do
 that.  It  ig  his  good  fortune  that  he
 ig  always  on  that  side  and  never  on
 this  side  whichever  Party  may  come
 and  whichever  Party  may  go.  It  is
 out  of  conviction  that  he  is  always  on
 that  side  and  he  can  always  reply
 to  a  no-confidence  motion.

 Mr,  Speaker,  Sir,  I  am  very  sorry,
 after  such  a  long  period  of  time  I
 have  got  to  impart  this  tone  in  my
 speech  with  regard  to  my  most
 revereq  Babuji.  A  situation  for  that
 should  not  have  been  created.  We
 can  understand  the  compulsions  of  the
 situation  but,  please,  for  heaven’s
 sake,  don’t  rub  on  the  wrong  side  of
 our  heart.  Don’t  wound  us  by  de-
 clarations  which  are  all  right  against
 your  foes  but  not  against  us.  This  is
 all  I  have  to  say  as  far  ag  Babuji’s
 speech  is  concerned,
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 Mr,  Speaker,  Sir,  thig  is  a  moment
 for  introspection  in  the  country.  The
 Fathers  af  the  Constitution  con-
 templated  that  an  emergency  mey
 become  necessary.  May  be  there
 may  be  difference  of  opinion  and  in
 judgement.  I  have  got  before  me
 Mr.  Justice  Mathew’s  report  where  he
 says:

 “Be  that  as  it  may,  there  can  be
 no  gainsaying  the  fact  that  violence
 threatened  the  democratic  set  up  in
 Bihar.  Violence  was  very  much  in
 the  air  at  all  levels—individual,
 social  and  political.

 It  ig  axiomatic  that  civilised  life
 becomes  impossible  if  political
 violence  were  to  take  the  place  of
 legal,  parliamentary  and  constitu-
 tional  processes.  ...No  democratic
 system  can  accept  the  use  of  physi-
 cal  violence  as  an  instrument  of
 politics.

 The  incidents  of  violence  in  Bihar
 including  the  incidents  of  explosion
 at  Samastipur  were  a  grave  warning
 to  the  nation  and  all  people  had  to
 give  very  serious  thought  as  to  what
 action  should  be  taken  at  fhe
 national  and  political  levels  to  put
 an  end  to  violence  to  safeguard
 democracy  and  ensure  national
 security.”

 This  is  the  finding  of  the  Comriission.,
 May  be  you  withhelg  this  Commis-
 sion’s  report,  May  be  you  have  a
 soft  corner  for  a  Commission’s  report
 coming  from  somebody  else.  But  this
 ig  a  Commission’s  report  from  a
 sitting  Judge  of  the  Supreme  Court
 whose  integrity  nebody  has  so  far
 questioned.  This  ig  the  impression
 he  has  gathered  as  8  result  of  evidence.

 The  question  is:  whether  under  such
 cireumetances  an  emergency  could
 have  been  declazed  justifiably.  Mis-
 use  there  was.  Nobody  denies  it.  In
 the  implementation  of  emergency
 there  was  a  misuse,  Behind  the
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 curtain  of  emergency  certain  crimes
 were  cammitted,  which  must  he  con-
 demned.  There  ig  no  doubt  about  it.
 But,  on  the  question  as  to  whether
 there  could  be  emergency,  the  test  is,
 what  ig  your  attitude?  If  you  want
 stil!  to  provide  for  internal  emergency,
 then,  the  cat  is  out  of  the  bag.  Faced
 with  a  similar  situation  you  will  also
 declare  an  emergency.  If  that  is
 your  attitude,  then,  what  right  have
 you  to  criticise  somebody  who,  in  his
 best  judgment,  thought  that  emergency
 wag  called  for  and  emergency  was
 declared?

 Therefore,  the  sum  total  of  the
 entire  debate  is  this.  This  debate  is
 not  without  purpose  As  was  pointed
 out  by  me  at  the  very  start,  this  de-
 bate  was  for  the  purpose  of  projecting
 what  people  in  the  country  have  start-
 ed  feeling.  There  is  an  erosion  of
 faith.  I  am  repeatedly  saying  this.
 Take  note  of  it.  And  mend  it  if  you
 can.  But  I  don’t  believe  you  can.
 Therefore  I  say:  Get  out  before  you
 are  thrown  out.

 This  is  all  that  I  have  got  to  say.
 Try  as  much  as  you  can  to  mend  it
 by  all  means  but  not  by  the  mimicry
 such  as  Mr.  Biju  Patnaik  performed
 here.  That  is  not  the  answer.

 Sir,  Iam  concluding.  The  sum
 total  of  my  churge  against  this  Gov-
 ernment  is  this.  Through  this  dis-
 cussion  a  picture  hag  emerged.  The
 interests  of  the  country  are  at  stake.
 You  may  take  some  money  some-
 where,  there  may  be  some  corruption
 somewhere,  I  am  not  bothered  about
 it.  But,  if  the  fabrie  of  the  country
 is  threatened,  if  the  basic...

 SHRI  CHANDRA  SHEKHAR  (HBa-
 lia):  Excuse  me  for  interrupting  you.
 Mr.  Stephen,  you  were  never  bother-
 ed  about  corruption.  You  were  never
 bothered  about  civil  rights  and  demo-
 cracy.  You  know  about  it.  But  7
 would  like  to  know  one  thing  from
 you.  Can  there  be  anything  more
 despicable  than  your  performance
 this  evening  that  you  are  justifying
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 all  the  evils  of  the  emergency?  Can
 there  be  anything  more  serious  than
 that?  I  know,  you  and  your  collea-
 gues  have  no  consideration  for  any
 values.  I  have  been  saying  this  for
 the  last  0  years.  ~  am  not  surprised
 at  your  behaviour  and  your  perfor-
 mance  this  evening.  But  I  am  sur-
 prised  at  the  behaviour  and  perfor-
 mance  of  some  sober  people  in  that

 ‘side.  When  their  jJeader  is  speaking
 in  terms  of  all  praise  for  emergency,
 they  think  that  he  is  doing  something
 very  great  and  doing  very  great  ser-
 vice  to  the  nation.  Well,  do  it  if  it
 serves  you  any  purpose..

 SHRI  0.  M.  STEPHEN:  I  will  re-
 peat  it  again.  I  say,  Number  one:
 First  the  question  ig  whether  one  can
 held  that  the  declaration  of  emer-
 gency  was  justified,  as  per  the  pro-
 visions  of  the  Constitution.  My
 answer  is  yes.

 Second,  the  question  is,  whether  in
 the  implementation  of  emergency
 there  were  excesses.  My  answer  is,
 yes,  and  they  deserve  to  be
 condemned.

 Number  three.  The  question  is
 whether  in  the  conditions  obteining
 in  emergency  certain  persons  com-
 mitted  crimes  which  cannot  be  par-
 doned.  I  say,  yes.  They  deserve  to  be
 punished.

 These  are  the  three  propositions
 which  I  have  put  forth.

 Number  four.  The  question  is
 whether  under  this  emergency  posi-
 tive  gains  were  achieved  in  the  coun-
 try  or  not.  I  say,  yes.

 So,  this  is  the  definite  position  that
 I  am  taking.  And  I  am  taking  this
 position,  representing  the  people.  This
 was  the  proposition  I  put  forth  in  my
 election  and  I  won.  This  was  the  only
 issue  that  was  put  forth.  Anybody
 who  comes  from  Kerela  and  other
 areas  wil  say  that  this  wag  the  issue
 that  was  put  forth,  ‘True,  Sir,  the
 North  dig  not  accept  it,  But  the
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 South  did.  And  now  what?  “All  the
 by-elections  have  been  fought  on  the
 misdeeds  of  Mrs.  Indira  Gandhi,  ‘Phe
 people  have  rejecteq  that.  Therefore
 a  new  thinking  is  coming.  That  is
 all  I  have  got  to  say.

 If  you  say  that  the  acceptance  of
 emergency  is  bad  morally,  what  justi-
 fication  have  you  to  take  in  your  fold
 persons  who  were  the  high  priests  of
 emergency,  who  justified  the  emer-
 gency  and  won  the  election  on  that
 basis?  What  moral  sense  have  you?
 You  have  accepted  those  people.
 After  having  done  that,  what  moral
 night  have  you  to  point  the  finger  of
 accusation  at  us?  Look  to  your  people
 among  you,  they  are  the  villains  and
 not  I.

 I  have  the  haqnesty  to  say,  the  de-
 claration  of  emergency  was  justified.
 I  said  it.  3  say  it.  I  will  continue
 to  say  it.  There  is  no  doubt  about
 that.  One  sentence  more  and  I  have
 done.

 The  totality  of  the  opinion  in  this
 House  emerging  as  a  result  of  the  dis-
 cussion  ig  that  the  performance  of
 this  Government  hag  been  unsatisfac-
 tory.  Faith  of  the  people  has  been
 eroded.  The  people  are  giving  a
 warning.  <A  large  number  of  Mem-
 bers  in  this  House  feel  that  your  per-
 formance  is  miserable,  If  you  accept
 it  ag  a  matter  of  fact,  accept  this  im-
 peachment  and  get  out.  If  not,  to
 that  extent,  you  will  not  be  respect-
 ing  the  views  of  the  people.

 With  these  words,  Sir,  Tt  press  this
 motion  for  acceptance  of  the  House.

 SHRI  VAYALAR  RAVI  (Chirayine
 kil):  Sir,  I  am  on  a  point  of  clarifi-
 cation.  One  minute,  Sir,  We  are  also
 a  party  to  the  no-confidence  motion.
 We  have  taken  part  in  the  debate.
 But  a  situation  has  now  come  when
 Mr.  Stephen  replied  to  an  important
 question  put  to  him  by  Shri  Chandra
 Sekhar  and  now  we  come  to  a  point
 of  saying  whether  this  motion  justi«
 fies  emergency  or  not.
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 AN  HON,  MEMBER:  That  was  not
 the  question.  (Interruptions)

 SHRI  SAMAR  GUHA  (Contai):
 That  is  the  main  question.  All  their
 speeches  have  been  directed  in  justi-
 fication  of  emergency.  Those  who
 have  suffered—I,36,000  under  MISA
 and  DIR.  (Interruptions)  ...suffered
 in  49  months  of  interne]  emergency.
 The  whole  country  was  made  captive;
 the  whole  country  was  made  prisoner.
 And  this  man  is  justifying  the  emer-
 gency;  if  you  have  got  the  courage,
 then  throw  out  the  empress  of  emer-
 gency;  throw  out  the  crown  prince  of
 emergency.  (Interruptions).  It  is
 good  that  the  cat  is  now  out  of  the
 bag.  This  is  what  you  are  intending
 to  do.  You  are  trying  to  bring  about
 a  totalitarian  regime  in  this  country.
 You  are  preparing  the  ground  for
 that.  (Interruptions),

 SHRI  VAYALAR  RAVI:  We  were
 a  party  to  the  emergency  and  the
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 Tule  at  that  time;  we  are  not  deny-
 ing  that  fact.  But,  we  are  not  tak-
 ing  any  position  to  justify  the  emer-
 gency.  It  is  not  the  purpose  of  this
 motion.

 MR.  SPEAKER:  Now  I  shall  put
 the  motion  to  the  vote  of  the  House.
 The  question  is:

 “That  this  House  expresses  its
 want  of  confidence  in  the  Council
 of  Ministers”,

 The  motion  wag  negatived.

 MR.  SPEAKER:  Now,  the  House
 stands  adjourned  to  meet  at  Pay  AM.
 tomorrow.

 47.9  hrs,

 The  Lok  Sabha  then  adjourneg  till
 Eleven  of  the  Clock  on  Friday,  May
 12,  978/Vaisakha  22,  900  (Saka).
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